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 HOUSE  OF  THE  PEOPLE

 Tuesday,  2nd  March,  954

 The  House  met  at  Two  of  the  Clock

 [Mr.  SPEAKER  in  the  Chair]  y

 ORAL  ANSWERS  TO  QUESTIONS

 INDIAN  TBRRITORIAL  FORCE

 *553.  Th.  Lakshman  Singh  Charak:
 (a)  Will  the  Minister  of  Defence  be
 pleased  to  state  whether  the  personnel
 of  the  ex-Indian  Territorial  Force,
 who  opted  for  regular  service  were
 given  the  right  to  continue  on  their
 existing  pay  and  to.  revert  to  their
 previous  status  on  release  from
 service?

 (b)  Is  it  a  fact  that  on  release  from
 the  Army,  they  are  not  being  absorbed
 in  the  Tcrritorial  Army  on  the  plea
 that  the  Indian  Territorial  Force  has
 since  been+disbanded?

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  (a)  Yes,  as  far  as
 Senior  and  Junior  Grade  Officers  were
 concerned.

 (b)  The  ex-Indian  Territorial  Force
 personnel,  who  wish  to  join  the  Terri-
 torial  Army,  are  not  debarred  from
 doing  so,  provided  that  they  fulfil  the
 terms  and  conditions  laid  ‘down  for
 enrolment  in  the  Territorial  Army.

 एपल बी  प्रतिवेदन

 *(५५४,  श्री  एम०  एल०  द्विवेदी  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
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 सरकार  लोक  सेवा  आयोग  के  सेवाओं  के

 लिये  उम्मीदवार  चुनने  के  ढंग  के  दोषों  को

 दूर  करने  के  लिये  जिनका  उल्लेख  डा०

 एपल बी  के  भारत  के  प्रशासन  सम्बन्धी

 प्रतिवेदन  के  पृष्ठ  ११  पर  किया  गया  है,
 क्या  कार्यवाही  करने  का  विचार  रखती  है  ?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  Mr.  Appleby’s  ob-
 servations  were  made  iin  dealing  gene-
 rally  with  the  selection  of  personnel
 by  Public  Service  Commissions  in
 India  and  not  particularly  with  refer-
 ence  to  the  Union  Public  Service  Cor-
 mission  with  which  alone  the  Central
 Government  is  concerned.  He  has,  in
 fact,  mentioned  that  the  Union  Puolic
 Service  Commission  do  adopt  the  ap-
 propriate  criteria  and  do  take  very
 great  care  in  the  recruitment  of  per-
 sonnel  for  the  All-India  and  Class  I
 Services  and  for  the  Class  I  posts  and
 make  as  good  an  assessment  as  possi-
 ble  of  the  personality,  aptitude  anc
 sense  of  social  values  of  the  candidates.

 Mr.  Appleby  is  in  India  again  and
 has  had  detailed  consultations  with  the
 Union  Public  Service  Commission  anc
 ithe  Government.  The  points  arising
 out  of  these  discussions  are  still  under
 examination  and  Government’s  de-
 cisions  thereon  will  be  taken  in  due
 course.

 Shri  M.  L,  Dwivedi:  May  I  know
 who  is  examining  these  proposals;  -whe-
 ther  they  are  being  examined  at  Gov-
 ernment  level  or  are  being  examined
 by  some  committee  of  officials;  and
 how  long  is  it  likely  to  take  for  these
 proposals  to  be  given  effect  to?
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 Shri  Datar:  They  are  being  examined
 in  the  Ministries.

 Shri  M.  L.  Dwivedi:  May  I  know
 whether  it  is  a  fact  that,  in  spite  of  the
 Union  Public  Service  Commission  tak-
 ing  due  care  and  applying  right  criteria
 in  connection  with  the  selection  of  pro-
 per  personnel,  certain  defects  have
 been  noticed;  and  if  so,  whether  these
 defects  are  also  under  consideration?

 Shri  Datar:  Yes,  they  are  also  under
 consideration.

 Shri  Jaipal  Singh:  What  are  the  main
 defects  that  have  been  pointed  out  by
 this  expert?

 Mr.  Speaker:  He  should  refer  to  the
 report,

 TRAINING  OF  DEAF-MUTES

 *555.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  there  is  any  Central
 institution  for  helping  deaf-mutes  to
 develop  hearing  and  speaking  power;

 (b)  if  not,  whether  any  State  has
 such  an  institution;  and

 (c)  if  so,  which?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr,  M.  M.  Das):
 (a)  No.

 (b)  and  (c).  There  are  4l  schools
 for  deaf  children  in  different  States.  A
 list  is  placed  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No.  9)

 Sardar  Hukam  Singh:  May  I  know
 whether  any  of  these  institutions  run
 by  the  State  Governments  or  by  pri-
 vate  organisations  are  receiving  any
 grants  or  subsidies  from  the  Central
 Government?

 Dr,  M.  M.  Das:  There  are  two  kinds
 of  institutions.  Thirty-five  of  these
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 institutions  are  managed  by  private
 bodies  and  six  of  them  are  run  by
 State  Governments.  Most  of  the
 institutions  managed  by  private  bodies
 are  receiving  financial  aid  from  the
 State  Governments.

 Sardar  Hukam  Singh:  May  I  know
 whether  any  complaints  have  been
 received  by  Government  that  the  ap-
 peals  for  employment  by  these  in-
 capacitated  persons  are  not  receiving  a
 suitable  response  from  the  employers?

 Dr.  M.  M.  Das:  That  is  a_  different
 question.  We  are  concerned  with  the
 teaching  of  these  children  only;  we
 have  nothing  to  do  with  giving  them

 employment.
 Shri  Barrow:  May  I  know  how  the

 scales  of  salaries  for  teachers  in  these
 schools  compare  with  the  _  scales  of
 Salaries  for  teachers  in  ordinary
 schools?

 Dr.  M.  M.  Das:  Most  of  these  in-
 stitutions  are  managed  by  private  or-
 Zanisations,  and  a  few  are  run  by
 State  Governments.  So  far  as  the
 Central  Government  is  concerned,  no
 institution  is  run  by  it.  80,  we  do
 not  know  about  the  salaries.

 Shri  Dhulekar:  Have  these  institu-
 tions  evolved  any  system  or  courses
 whereby  the  parents  of  such  students
 can  take  advantage  also?

 Dr.  M.  M.  Das:  The  parents  of  these
 deaf  and  dumb  students?  I  do  not
 know  what  he  means.

 Mr.  Speaker:  I  also  cannot  under
 stand  the  question.

 Shri  C.  9.  Pande:  Unless  they  are
 themselves  deaf  and  dumb!

 Sardar  Hukam  Singh:  May  I  know
 whether  Government  take  any  in-
 terest  in  the  provision  of  employment
 to  these  deaf  and  dumb  students  after
 they  have  received  their  training
 and  have  left,  or  do  they  leave  it  to
 the  institutions  themselves  to  find
 employment  for  them?

 Dr.  M.  M.  Das:  So  far  as  my  know-
 ledge  goes,  these  institutions  are  not
 in  a  position  to  make  any  such  ar-
 rangements.
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 CULTURAL  SCHOLARSHIPS  SCHEME

 "556,  Shri  Bahadur  Singh:  Wil!  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  students  from
 various  foreign  countries  who  were
 enrolled  in  Indian  Institutions  during
 1953-54  under  the  Cultural  Scholarships

 Scheme;  and

 (b)  what  assistance  was  given  by
 Government  to  each  of  them?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  III,  annexure  No.  10.)

 Shri  Bahadur  Singh:  May  I  know
 what  is  the  total  number  of  scholar-
 ships  that  were  to  be  awarded  during
 1953-54,  and  whether  all  these  scholar-
 ships  have  been  awarded  or  not?

 Dr.  M.  M.  Das:  From  the  statement
 it  will  appear  that  ninety-four  stu-
 dents  have  already  got  scholarships.

 Shri  Bahadur  Singh:  I  want  to  know
 the  total  number  of  scholarships  that
 were  to  be  awarded.

 Dr.  M.  M.  Das:  The  total  number
 was  hundred,  and  four  stipend  holders
 backed  out  at  the  last  moment;  that
 is,  they  did  not  come  to  this  country
 and  there  was  no  time  left  for  fresh
 selection.

 Sbri  Bahadur  Singh:  May  I  know
 what  was  the  number  0  students
 from  Asian  countries,  and  the  number
 from  Commonwealth  countries?

 Dr.  M.  M.  Das:  I  have  not  got  that
 record  with  me,  but  I  can  give  the
 number  of  students  that  are  of  Indian
 origin  and  students  of  non-Indian  ori-
 gin.

 Shrimati  A.  Kale:  May  I  know  the
 names  of  the  countries  from  which
 students  are  taken?

 Dr.  M.  M.  Das:  Students  have  been
 taken  from  certain  Asian,  African
 and  other  Commonwealth  countries.

 Dr.  Suresh  Chandra:  In  view  of  the
 statement  made  by  the  hon.  Minister
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 that  there  are  students  from
 Africa,  may  I  know’  whether  the
 Government  have  received  any  com
 plaints  regarding  the  treatment  meted
 out  to  the  African  students?

 Dr.  M.  M.  Das:  To  students  in  Af-
 rica  or  here?

 Dr.  Suresh  Chandra:  Scholarships
 have  been  given  here.

 Dr.  M.  M.  Das:  No  such  information
 has  been  received  by  Government.

 Sardar  Hukam  Singh:  May  I  know
 whether  any  representations  have
 been  received  from  these  countries—
 Asian  or  Commonwealth—for  the  in-
 crease  of  such  scholarships  and  what
 attention  has  been  paid  to  them?

 Dr.  M.  M.  Das:  I  cannot  commit  my-
 self,  but  so  far  as  I  know,  no  such
 representations  have  been  made  up
 till  now.

 कृत्रिम  वर्षा

 जैगर.  सेठ  गोविन्द  दास  :  क्‍या  प्राप्त-
 तिक  संसाधन  तथा  बंशानिक  गवेषणा  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  को

 आस्ट्रेलिया  से  कृत्रिम  वर्षा  की  विधि  के
 अध्ययन  के  लिये  अपना  प्रतिनिधि  भेजने

 का  निमंत्रण  मिल  है  ;

 (ख)  ओप्रा  कोई  प्रतिनिधि  भेजा  जा

 रहा  है  ;  और  ’

 (ग)  यदि  हां,  तो  कौन  ?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  Two  scientists  will  be  deputed.

 (c)  Selection  has  not  yet  been  made.

 ae  गोविन्द  दास  :  क्‍या  इस  सम्बन्ध
 में  आस्ट्रेलिया  से  कोई  वैज्ञानिक  साहित्य  भी'
 प्राप्त  हुआ  है  ?
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 श्री  के०  डी०  मालवीय  :  इस  सम्बन्ध

 में  आस्ट्रेलिया  में  काम  हो  रहा  है  ।  डाक्टर
 बोमन  इस  के  विशेष  तौर  पर  वैज्ञानिक  समझे

 जाते  हें  और  उन  से  प्राथंना  की  गई  थी  कि

 वह  हमारे  यहां  के  दो  वैज्ञानिकों  को  इस  काम

 म  सहायता  करें।  वहां  से  इस  सम्बन्ध

 में  साहित्य  भी  आया  है  :  अमरीका  से  भी

 इस  सम्बन्ध  में  साहित्य  आया  है,  में  ने  खुद
 मंगाया  था।  बोमन  साहब  ने  यह  मंजर  कर

 लिया  ह  कि  वह  अपनी  विज्ञानशाला  से  हमारे

 यहां  के  वैज्ञानिकों  को  इस  सम्बन्ध  में  ज्ञान

 हासिल  करन  म  सहायता  देंगे  t

 a  गोविन्द  दास  :  जो  यह  साहित्य
 अमरीका  से  और  आस्ट्रेलिया  से  प्राप्त  हुआ

 है  क्या  उस  से  इस  बात  का  पता  चलता  है  कि

 इस  में  कितना  खच  होगा  और  क्‍या  वह  खड़े

 हमारा  देश  बर्दाश्त  कर  सकेगा  ?

 श्री  के०  डी०  मालवीय  :  सारे  अनु-
 संधान  का  जो  अन्दाजा  काउंसिल  आफ

 साइंटिफिक  और  इंडस्ट्रियल  'रिसने  ने  लगाया

 हैं  वह  यह  है  कि  अभी  इस  में  कोई  विशेष

 प्रगति  नहीं  हुई  है  ।  जो  इस  विषय  में  अन्त-

 राष्ट्रीय  पट  पर  जानकारी  हुई  हूँ  उस  से  हम

 यह  नहीं  कह  सकते  कि  हमारा  ज्ञान  आगे

 बढ़ा  है।  अभी  और  काम  और  खोज

 करना  आवश्यक  है  ।  इस  सम्बन्ध  जो

 मौलिक  रूप  में  जानकारी  आवश्यक  ह ”
 भी  काफी  नहीं  है

 ~

 ह्

 4

 Shri  S.  N.  Das:  May  I  know  what  is
 the  latest  development  in  this  direction
 in  India  and  in  other  countries?

 Shri  K.  0.  Malaviya:  Some  scientific
 researches  and  investigations  have  been
 carried  out  in  rain-making  in  America.
 The  General  Electric  Company  and  the
 Weather  Corporation,  United  States  of
 America  have  been  carrying  out  work
 in  this  direction,  Also,  Dr.  E.  C.  Bowen,
 head  of  the  Department  of  Radio  Phy-
 sics  and  Electronics,  Australia  has
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 done  a  lot  of  work  in  this  connection.
 Our  assessment  of  the  whole  situation
 is,  as  I  have  said,  that  not  much  suc-
 cess  has  so  far  been  made  outside.

 In  India  also,  mostly  in  Bengal
 under  the  direction  of  Dr.  Banerjee
 and  also  in  Madras,  some’  work  in
 cloud-seeding  and  artificial  rain-mak-
 ing  has  been  carried  out.  There  too
 we  have  met  with  a  little  success.

 BACKWARD  CLASSES  COMMISSION

 *559.  Shri  Muniswamy:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  starred  question  No.  936
 answered  on  the  l4thr  December,  953
 and  state:

 (a)  whether  Backward  Classes  Com-
 mission  is  expected  to  submit  its
 report;  and

 (b)  when  the  Commission  is  ex-
 pected  to  visit  the  State  of  Madras?

 .The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  Yes;  before  the  end
 of  1954,

 (b)  April,  1954.

 Shri  Muniswamy:  May  I  know  the
 places  visited  by  this  Commission  so
 far  and  the  months  spent?

 Shri  Datar:  They  visited  in  all  2
 States.  The  number  is  very  large  and
 the  amount  spent  is  not  very  much.

 Shri  Velayudhan:  May  I  know  whe-
 ther  the  Government  have  given  any
 directive  regarding  the  scope  and  fun-
 ctions  of  this  Commission?

 Shri  Datar:  The  terms  of  reference
 are  quite  clear  and  wide  enough.

 Shri  Veeraswamy:  May  I  know
 when  the  Commission  is  going  to  visit
 Nicobar  Islands  and  Andaman  Islands?

 Shri  Datar:  It  is  for  them  to  consi-
 der.

 Shri  Muniswamy:  May  I  know  whe-
 ther  the  Commission  as  a  whole  visits
 all  places  or  they  divide  themselves?

 Shri  Datar:  Some  places  they  visit
 as  a  whole;  other  places  are  being
 visited  by  batches.
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 CANTONMENT  ACT

 *560.  Shri  Bansal:  Will  the  Minister
 of  Defence  be  pleased  to  state  what
 steps  are  being  taken  to  consult  public
 pinion  in  the  cantonments  in  regard
 to  the  proposed  legislation  to  amend
 the  present  Cantonment  Act?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  hon.  Member
 will  recollect  that  while  piloting  the
 ‘Cantonments  (Amendment)  Bill,  1953,
 I  had  informed  the  House  that  Gov-
 ernment  would  first  take  preliminary
 action  by  way  of

 (a)  delegation  of  powers  to  Civil
 Area  Committee;  and

 (b)  excision  of  Civil  Areas  from
 Cantonments  which  the  mili-
 tary  no  longer  required,

 7800  if  experience  indicated  that  fur-
 ther  changes  were  necessary,  Govern-
 ment  would  be  willing  to  consider
 comprehensive  legislation  in  this  res-
 pect.

 Therefore  the  question  of  getting
 public  opinion  will  arise  when  ne-
 cessary  legislation  is  brought  forward.

 श्री  भक्त  दर्शन  :  क्या  म  जान  सकता

 हैं  इस  सम्बन्ध  में  माननीय  मंत्री  महोदय
 इस  सुझाव  पर  भी  विचार  कर  रहे  हे  कि

 जो  संसद-प्राय  इस  से  विशेष  सम्बन्धित

 हैं  उन  की  राय  भी  ले  ली  जाये  ?

 रमा  संगठन  मंत्री  श्री  त्यागी)  :  में

 आप  की  इजाजत  से  कहना  चाहता  हूं  कि असल

 म  गवर्नर  मेंट  ने अपनी  राय  क़रीब  क़रीब  क़ायम

 कर  ली  हूँ  ।  लेकिन  उस  के  एलान  से  पहले
 में  ने  खुद  अतो  ज़िम्मेवारी  पर  यह  तय  किया

 कि  बहुत  जल्दी  उन  केंटूनमेंटों  का  एक  एक

 नुमाइन्दा  बुला  कर  बातचीत  कर  ली  जाय

 जहां  जहां  पर  कि  सिविल  एरिया  कमेटी

 है  ।  उन  से  सलाह  करने  के  बाद  फिर

 गवर्नमेंट  अपनी  राय  को  जाहिर  करेगी  ।

 श्री  एन०  एल०  जोशी  :  क्‍या  में  यह
 जान  सकता  हूं  कि  सरकार  ने  एक  समिति
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 अधिकारियों  की  इस  की  जांच  के  लिय  नियुक्त
 किसी?

 Sardar  Majithia:  If  the  hon.  Meniber
 is  thinking  about  excision,  there  was
 a  Committee  which  the  Government
 formed  consisting  of  the  Joint  Secre-
 tary,  DMLC,  and  others,  which  has
 gone  into  this  question.  They  have
 submitted  a  very  comprehensive  report,
 I  think  day  after  tomorrow  a  question
 on  that  matter  will  be  coming  up  in
 other  House  when  fuller  details  will
 be  given.

 EpucaTeD  UNEMPLOYMENT

 *56).  Shri  Dabhi:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  whether  the  Bombay  Govern-
 ment  have  submitted  any  proposals
 regarding  the  opening  of  new  pri-
 mary  schools  in  the  rural  areas  of
 the  State  with  a  view  to  combating
 unemployment  among  the  educated;

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  those  pro-
 posals  are;  and

 (c)  whether  Government  have
 accepted  those  proposals?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes.

 (b)  The  proposals  involve  the  em-
 ployment  of  10,300  rural  teachers.

 (c)  Yes.  Government  have  so  far
 allotted  4,000  teachers  to  the  Bombay
 Government  under  their  scheme  of  re-
 lief  to  the  educated  unemployed.

 Shri  Dabhi:  What  will  be  the  total
 estimated  expenditure  on  this  account?
 How  much  will  the  Central  Govern-
 ment  be  called  upon  to  contribute?

 Dr.  M.  M.  Das:  In  the  first  year  of
 appointment,  the  Central  Government
 will  pay  75  per  cent.  of  the  total  ex-
 penditure.  The  total  amount  that

 has  been  sanctioned  up  till  now  for
 the  State  of  Bombay  is  Rs.  19,25,000.

 Shri  Dabhi:  For  how  many  years
 will  the  Central  Government  contri-
 bute?
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 Dr.  M.  M.  Das:  In  the  first  year,  75
 per  cent.  of  the  total  salaries  will  be
 paid  by  the  Central  Government;  in
 the  second  year,  50  per  cent.  will  be
 paid  by  the  Central  Government  and
 the  other  50  per  cent.  by  the  State
 Government;  in  the  third  year,  25  per
 cent.  will  be  paid  by  the  Central  Gov-
 ernment  and  75  per  cent.  by  the  State
 Government.  From  the  fourth  year,
 the  whole  amount  will  be  paid  by  the
 State  Government.

 Shri  B.  K.  Das:  What  is  the  total
 amount  so  far.  granted  to  all  the
 States?

 Dr.  M.  M.  Das:  The  total  amount
 sanctioned  up  till  now  is  Rs.
 1,08,63,300.  It  also  takes  into  account
 the  salaries  of  social  educational
 workers  who  have  been  employed.

 Shri  B.  S.  Murthy:  May  I  know
 whether  this  involves  introduction  of
 compulsory  education  in  all  rural
 areas?

 Dr.  M.  M.  Das:  It  no  doubt  helps
 in  introducing  compulsory  education  in
 the  States.

 YoutH  Camps

 *563.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  any  youth  camps  have
 been  opened  by  Government  in  the
 year  1953-54  so  far  under  the  auspices
 of  the  Youth  Welfare  Scheme;

 (b)  if  so,  how  many  and  where;  and

 (c)  the  total  mumber  of  students
 who  participated  in  those  camps?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  any  scheme  to  this  effect  was
 launched  by  the  Government  of  India
 last  year  or  this  year,  and  if  so,  what
 was  the  purpose  of  that  scheme,  and
 has  that  scheme  been  implemented  by
 the  Education  Ministry?
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 Dr.  M.  M.  Das:  I  do  not  know  what
 scheme  the  hon.  Member  refers  to.
 If  he  means  camps  for  students,  then.
 I  may  say  that  Government  has  given.
 some  grants  to  the  State  Governments-
 for  running  such  camps.

 Dr.  Ram  Subhag  Singh:  What  is  the
 purpose  of  giving  such  grants  to  the-
 State  Governments?  May  I  know
 whether  the  Education  Ministry  had
 any  clear  view  of  this  programme,
 and  if  so,  what  is  that  view,  and  to-
 what  extent  that  policy  of  the  Gov-
 ernment  has  been  implemented?

 Dr.  M.  M.  Das:  It  is  a  temporary  ar-
 rangement.  A  scheme  for  Rs.  25.  lakhs:
 has  been  submitted  to  the  Planning.
 Commission  and  it  is  under  their
 consideration.  It  is  only  a  temporary
 arrangement.

 Dr.  Ram  Subhag  Singh:  What  part.
 of  that  money  has  been  spent  by  the
 Government?

 Dr.  M.  M.  Das:  The  scheme  is  still
 under  the  consideration  of  the  Plan-
 ning  Commission  and  no  part  has  been
 spent  from  that  Rs.  25  lakhs.

 Shrimati  Kamlendu  Mati  Shah:  Are
 girls  also  included  in  the  youth  wel-
 fare  schemes?

 Dr.  M.  M.  Das:  I  want  notice  of  the
 question.

 RELIEF  FOR  NATURAL  CALAMITIES

 *564.  Shri  Radha  Raman:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  under’  the  rules  for
 relief  of  distress  caused  by  natural
 calamities  State  Governments  §  can
 claim  up  to  only  50  per  cent.  of  the
 amount  of  the  doles;

 (b)  whether  any  relief  given  against
 any  type  of  manual  labour  is  excluded:
 from  its  provisions  and  is  not  shared
 by  Government  under  this  Grant;  and

 (c)  whether  Government  propose
 to  make  any  changes  in  the  provisions
 of  gratuitous  relief?

 The  Parliamentary  Seeretary  to  the
 Minister  of  Finance  (Shri  8.  R-
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 Bhagat):  (a)  There  are  no  rules  on
 the  subject.  The  practice  followed
 so  far  has  been  to  re-imburse  to  the
 State  Government  concerned,  as  a
 grant,  up  to  50  per  cent.  of  its  expen-
 diture  on  gratuitous  relief  subject  to
 appropriate  ceilings,  where  the  amount
 spent  by  the  State  is  seen  to  be  he-
 yond  the  capacity  of  the  State  to
 bear  by  itself.  Doles  are  only  one
 form  of  gratuitous  relief.

 (b)  In  practice  again,  relief  afford-
 ed  to  manual  labour  does  not  come
 under  the  general  arrangements  for
 gratuitous  relief.  Manual  labour  is
 employed  in  relief  works  and  is  paid
 wages  at  such  rates  as  the  State  Gov-
 ernments  may  fix.  Towards  the  State
 expenditure  on  such  relief  works.
 the  Centre  has  so  far  been  offering,
 in  cases  where  the  need  for  such  as-
 sistance  is  established,  loan  assistan-
 ce  up  to  50  per  cent.  of  the  total  ex-
 penditure  on  such  relief  works.

 (९)  The  principles  on  which  the
 Centre  should  give  assistance  to  the
 States  for  relief  of  distress  are  under
 consideration.

 Shri  Radha  Raman:  May  I  know
 which  States  claimed  such  grants  in
 the  current  year  and  the  extent  to
 which  these  claims  were  admitted  or
 refused?

 Shri  8.  R.  Bhagat:  In  the  year  1953-
 54  the  States  which  asked  for  and
 were  offered  such  help  are:  Bihar,
 Madras  (before  partition),  U.P..  My-
 sore,  Madhya  Bharat  and  Bombay.
 If  the  hon.  Member’  wants,  I  can
 give  the  extent  of  the  aid  also.

 Mr.  Speaker:  Not  necessary.

 Shri  Radha  Raman:  I  want  to  have
 some  information  on  the  claims  that
 were  refused.

 Shri  B.  R.  Bhagat:  There  was  never
 any  outright  rejection  but  the  whole
 assistance  to  be  offered  is  worked  out
 on  the  formula  of  50  per  cent.  of  the
 amount  spent  by  the  States  in  such
 work.

 Mr.  Speaker:  He  mentioned  the
 States  which  were  given  grants.  The
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 thon.  Member  wants  to  know  which  of
 the  States  had  asked  for  such  grants
 and  were  not  given  grants.

 Shri  B.  R.  Bhagat:  I  think  there  is
 no  such  case  where  a  grant  was  asked
 for  and  was  rejected  outright.

 Shri  Radha  Raman:  May  I  know
 whether  Government  are  aware  of  the
 growing  feeling  among  the  people  of
 this  country  that  even  in  these  cala-
 mities  they  would  not  like  to  claim
 doles  from  Government  but  would
 prefer  payment  in  exchange  for  their
 labour?

 Shri  B.  R.  Bhagat:  Yes,  the  whole
 matter  is  under  consideration  with  a
 view  to  rationalising  the  whole  aid
 and  making  it  more  effective  and
 scientific.

 Shri  Ss.  N.  Das:  May  I  know  whe-
 ther  in  any  of  these  cases,  any  de-
 parture  was  made  from  the  prevail-
 ing  practice,  and  any  of  these  States
 was  given  more  than  fifty  per  cer:t
 of  the  gratuitous  relief?

 Shri  B.  R.  Bhagat:  No  departure
 was  made  with  a  view  to  making  any
 exception  with  regard  to  the  percen-
 tage,  but  certain  States  like  Rajasthan
 and  Bihar  were  given  assistance  even
 in  those  cases  where  there  were  no
 gratuitous  activities,  in  order  to  en-
 able  them  to  meet  a  part  of  the  tac-
 cavi  loans  etc.

 PAKISTAN  SECURITIES

 "565.  Shri  A.  N.  Vidyalankar:  Will
 the  Minister  of  Finance  be  pleased  to
 refer  to  the  replies  to  starred  ques-
 tions  Nos.  027  and  028  asked  on
 the  4th  September,  953  and  to
 starred  question  No.  246  asked  on
 the  22nd  December,  953  and  state  the
 form  and  value  of  the  consideration
 that  was  received  in  India  against  the
 export  of  Pakistan  Securities  that
 have  changed  enfacement  to  Pakistan?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  According  to  the
 information  of  Government,  securities
 of  the  face  value  of  about  Rs.  38
 lakhs  have  been  exported  with  the
 permission  of  the  Reserve  Bank.  The
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 major  portion  of  these  were  exported
 by  banks  and  insurance  companies
 for  complying  with  requirements  re-
 garding  compulsory  statutory  06७
 posits  in  Pakistan.  The  bulk  of  the
 balance  is  believed  to  have  been  ex-
 ported  to  Pakistan  before  the  advent
 of  exchange  control.

 Shri  A.  N.  Vidyalankar:  Is  it  nut
 possible  and  desirable  to  call  for  a  dec-
 laration  from  the  banks,  brokers  and
 the  general  public,  giving  particulars
 of  the  securities  negotiated  by  these
 banks  and  other  concerns,  during  the
 period  from  27th  February  95l  to
 date,  and  find  from  these  statements
 the  cases  of  smuggling  of  these  secu-
 rities?

 Mr.  Speaker:  This  is  a  suggestion
 for  action.  If  the  hon.  Member  wants
 to  ask  for  any  information,  he  may
 put  a  question.

 Shri  A.  N.  Vidyalankar:  I  asked
 about  the  possibility  of  doing  so.

 Shri  Damodara  Menon:  Have  Gov-
 ernment  taken  any  steps  to  ascertain
 whether  any  part  of  the  securities
 were  smuggled  out  of  India’?

 Shri  A.  C.  Guha:  Only  if  any  case
 of  smuggling  is  detected.  Govern-
 ment  can  say  whether  any  of  the  se-
 curities  have  been  smuggled.  But
 without  committing  myself  to  any
 definite  opinion  I  do  not  think  we
 can  deny  that  there  is  a  possibility  of
 some  securities  having  been  smuggled.

 Sardar  Hukam  Singh:  What  are  the
 grounds  on  which  Government  8पए-
 ‘pose  there  is  a  possibility  of  these
 securities  having  been  taken  out  he-
 fore  the  exchange  control  came  into
 operation,  when  no  inquiry  has  heen
 made,  no  declaration  has  been  called
 for,  and  no  other  checks  have  been
 maintained?

 Shri  A.  C.  Guha:  Those
 ‘were  not  presented  to  the  Indian
 treasuries  after  the  exchange  con-
 trol  came  into  operation.  for  taking
 their  interest.  So,  it  is  presumed  that
 they  must  have  been  sent  out  of  India
 before  that  date.

 securities
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 Shri  A.  N.  Vidyalankar:  May  I
 know  whether  Government  fave  re-
 ceived  any  suggestions  that  a  decla-
 ration  about  the  securities  shuuld  be
 called  for,  and  if  so,  whether  Govern-
 ment  have  considered  the  same?

 Shri  A.  C.  Guha:  Yes,  we  have  re-
 ceived  several  suggestions  from  the
 hon.  Member  himself.  Government
 have  considered  the  matter,  and  I
 do  not  think,  as  yet  they  have  been
 convinced  about  the  utility  of  the
 procedure  suggested.

 AMENDMENT  OF  THE  CONSTITUTION

 *566.  Shri  A.  M.  Thomas:  Wil]  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  pro-
 posals  have  been’  invited  from  the
 various  State  Governments  regarding
 amendments  to  the  Constitution;

 (b)  if  so,  whether  Government  have
 suggested  the  lines  on  which  sugges-
 tions  are  required;

 (c)  what  are  the  Articles  in  respect
 of  which  suggestions  for  amendments
 have  been  received;  and

 (d)  when  Government  propose  to
 introduce  a  Bill  for  amendment?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  Yes.

 (b)  No;  the  State  Governments
 were  free  to  suggest  any  amendments
 that  they  considered  necessary.

 (c)  and  (da).  Suggestions  have
 been  received  in  respect  of  quite  a
 considerable  number  of  articles,  and
 they  are  being  examined  by  the  law
 officers.  Since  the  matter  has  to  be
 considered  very  carefully  by  Govern-
 ment,  I  cannot  say  at  present  when
 the  Amendment  Bill  is  likely  to  be
 ready  for  introduction.

 Shri  A.  M.  Thomas;  May  I  enquire
 whether  the  main  amendment;  sug-
 gested  are  to  the  Chapter  on  Funda-
 mental  Rights?

 Shri  Biswas:  So  far  as  I  have  count-
 ed  the  number  of  amendments,  cut  of
 47,  as  many  as  4  relate  to  the  Part
 dealing  with  fundamental  rights,  while
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 the  largest  number  relates  to  Part  VI
 relating  to  States  in  Part  A  of  the
 First  Schedule.

 Shri  A.  M.  Thomas:  May  I  enquire
 if  the  States  have  pointed  out  the
 difficulties  which  they  have  to  en-
 counter  for  want  of  adequate  provi-
 sion  in  the  Constitution?

 Shri  Biswas:  The  suggestions  are  of
 various  kinds.  In  certain  matters,
 they  have  pointed  out  how  the  provi-
 sions  of  the  Constitution  go  against
 what  they  consider  to  be  the  public
 interest.  In  other  cases,  they  have
 suggested  modification  of  certain  arti-
 cles  in  order  to  make  things  simpler,
 easier  and  more’  expeditious.  The
 suggestions  are  of  various  kinds;  it  is

 very  difficult  for  me  to  categorise  the
 different  amendments  and  place  them
 under  distinct  headings.

 Shri  A.  M.  Thomas:  The  hon,  Min-
 ister  has  stated  that  it  is  not  possible

 to  fix  any  time-limit  within  which  any
 Bill  will  be  brought  forward.  May  I
 enquire  whether  any  division  has  been
 set  up  in  the  Law  Ministry  to  deal
 ‘with  the  suggestions  received  and
 ‘classify  them  and  also  for  drafting
 amendments?

 Shri  Biswas:  That  stage  has  not  yet
 been  reached.  The  amendments  will
 have  to  be  considered  at  a  meeting  of
 the  Cabinet  and  then  the  Cabinet  will

 -decide  upon  the  procedure  which  has
 to  be  followed  in  order  to  introduce
 the  necessary  Bill.

 INDIAN  NATIONAL  COMMISSION

 *567.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  names  of  the  educational,
 scientific.  and  cultural  institutions  of
 an  all-India  character  which  have  as-
 ‘sociated  themselves  with  the  Indian
 National  Commission;  and

 (b)  the  extent  of  help  so  far  received
 ty  Member  States  from  the  UNESCO?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  A  statement  is  placed  on
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 the  Table  of  the  House.  [See  Appen-
 dix  III,  annexure  No.  11j

 (b)  Attention  is  invited  to  the  Re-
 ports  of  the  Director  General  of
 UNESCO  to  the  Seventh  General  Con-
 ference  and  the  Second  Extra-ordinary
 Session.  Copies  of  the  Reports  are
 available  in  the  Parliament  Library.

 श्री  एस०  सी०  सामन्य  :  क्‍या  में  जान

 सकता  हूं  कि  भारत  कब  से  यूनेस्को  के  साथ

 शामिल  हुआ  और  उस  ने  उस  से  क्‍या

 क्या  फायदे  उठाये  ?

 Dr.  M.  M.  Das:  Sir,  India  has  been  a
 member  of  this  Organisation  since  its
 inception  in  the  year  1945.  So  far  as
 India  is  concerned,  we  have  derived
 considerable  benefit  from  UNESCO.
 We  have  received  experts,  fellowships
 and  equipment  for  educational  schemes.
 The  Organisation  has  also  collaborated
 with  the  Government  of  India  in  orga-
 nising  seminars  and  regional]  confer-
 ences,  In  1949,  the  Adult  Education
 Seminar  was  organised  in  Mysore  in
 collaboration  with  UNESCO,  The  Delhi
 Public  Library  was  set  up  and  sub-
 stantial  help  in  the  form  of  equipment,
 experts  and  fellowship’  has  been  made
 available  by  UNESCO.  Last  yeer,
 UNESCO  set  up  a  centre  for  training
 of  specialists  in  fundamental  education
 in  Bangalore.  The  centre  is  entirely
 financed  by  UNESCO.  Recently  UNES-
 CO  has  agreed  in  collaboration  with
 the  Government  of  ‘ndia  to  translate
 Indian  classics  into  foreign  langu-
 ages...

 Mr.  Speaker:  Is  it  a  very  long?
 Dr.  M.  M.  Das:  Yes,  Sir.  Two  or

 three  items  more.

 श्री  एस०  सी०  सामन्त  :  क्‍या  में  जान

 सकता  हूं  कि  कितना  सालाना  कंट्रीब्यूशन
 :  देना  पड़ता  है  ?

 Dr.  M.  M.  Das:  During  the  current
 year,  i.e.,  1953-54,  in  our  budget  provi-
 sion  was  made  for  Rs.  l7  lakhs  for  con-
 tribution  to  UNESCO.

 श्री  एस०  सी०  सामन्त  :  क्‍या  यह  बात

 सच  है  कि  यूनेस्को  ऐडमिनिस्ट्रेशन  पर
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 ज्यादा  खच  करती  हूँ  और  इस  संस्था

 के  कन्वेंशन  में  इस  बात  के  विषय  में  बहस

 हुई  थी  कि  उस  को  अंडरडवलण्ड  करीब  में

 ज्यादा  खां  करना  चाहिये  ।

 Dr.  M.  M.  Das:  Sir,  the  under-deve-
 loped  States  who  are  members  of
 UNESCO  have  felt  for  sometime  past
 that  the  programme  of  UNESCO  needs
 to  be  reoriented  to  the  needs  of  these
 areas.  A  good  deal  of  money  is  being
 spent  on  administration  and  it  has
 been  felt  that  the  resources  of  the
 Organisation  should  be  diverted  in
 greater  amounts  for  implementation

 of  concrete  projects.

 Shri  Muniswamy:  May  I  know,  Sir,
 whether  there  are  sub-commissions
 under  this  Commission,  and  if  so,  how
 many  of  them  are  working,  and  are
 they  fully  constituted?

 Dr.  M.  M.  Das:  Sir,  there  are  three
 sub-Commissions  of  our  Indian  Natio-
 nal  Commission  for  co-operation  with
 UNESCO.  They  are:  the  cultural  sub-
 commission,  the  educational  sub-com-
 mission  and  the  scientific  sub-commis-
 sion.  Each  of  them  comprises  a  large
 number  of  organisations  in  this  country
 in  the  respective  flelds.

 YOUTH  WELFARE

 *568.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  what  steps  have  been  taken  to
 promote  Youth  Welfare;  and

 (b)  how  much  money  is  being  given
 by  Government  to  the  various  organisa-
 tions  for  this  purpose?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  and  (b).  Youth  Leader-
 ship  Training  Camps  have  been  con-
 ducted  by  the  Government  of  India.
 In  addition  grants  have  been  given
 to  various  Sports  Organisations,  other
 Voluntary  Organisation:  and  State
 Governments  to  promote  Youth  Wel-
 fare.  A  statement  is  placed  on  the
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 Shri  D.  C.  Sharma:  May  I  know
 why  out  of  the  sum  of  about  Rs.  53,000
 which  was  spent  70  per  cent.  was.
 allotted  to  West  Bengal  Government,
 and  how  did  the  West  Bengal  Gov-
 ernment  utilise  this  amount?

 Dr,  M.  M.  Das:  Sir,  the  figure  that
 has  been  given  in  the  statement  com-
 prises  the  money  that  has  already
 been  sanctioned.  But,  a  large  number
 of  applications  are  still  under  con-
 sideration  and  a  large  amount  of
 money  will  be  sanctioned  and  given
 before  the  next  financial  year  begins.
 When  these  grants  will  be  made  the
 hon.  Member_will  find  that  the  West
 Bengal  Government  will  not  have  a
 lion’s  share  of  the  whole  amount.

 Shri  D.  C.  Sharma:  May  I  know
 what  programme  of  action  and  study
 was  followed  at  these  Youth  Leader-
 ship  Training  Camps  and  how  were
 these  youth  leaders  trained?

 Dr.  M.  M.  Das:  Sir,  these  camps.
 passed  resolutions  that  a  scheme  for
 labour  and  social  service  should  be
 taken  up  by  the  youths.

 Shri  D.  C.  Sharma:  What  is  the
 Youth  Hostels  Association,  and  where
 is  its  headquarters,  and  who  are  the
 office-bearers  of  this  Association?

 Dr.  M.  M.  Das:  Sir,  this  is  a  non-
 official  organisation  and  I  have  no  in-
 timate  knowledge  of  that  organisation.

 Shri  N.  M.  Lingam:  In  view  of  the
 fact  that  Government  have  no  clear
 concept  of  the  role  of  this  movement
 in  the  scheme  of  national  develop-
 ment  and  in  view  also  of  the  fact
 that  there  are  other  organisations
 like  the  N.  C.  C.  for  youth  welfare,
 do  not  Government  think  that  this
 is  a  national  waste  that  should  be
 avoided  at  the  earliest  possible  mo-
 ment?

 Dr.  M.  M.  Das:  Government  does
 not  agree  with  the  views  of  the  hon.
 Member  that  it  is  a  waste  of  public

 ‘he  Ministry  of  Education
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 has  drawn  up  a  comprehensive  scheme
 of  youth  welfare.  The  main  activi-
 ties  contemplated  in  this  scheme  are—

 (1)  survey  of  youth  problems  and
 youth  welfare  programmes,

 (2)  Youth  Leadership  Training
 Camps,

 (3)  Work  projects  for  students  in
 and  around  the  college

 campus,

 Workshops  in  the
 ties,

 (4  universi- )

 (5)  Youth  tours,  hikes  and  moun-
 taineering,

 (6)  Youth  hostels,

 (7)  Grants  to  physical  education
 institutions  and  sports  orga-
 nisations,

 er

 (8)  Bulletins.  brochures  and  other
 publications  on  youth’  wel-
 fare,

 (9)  Grants  to  various  States  and
 other  voluntary  organisations
 for  projects  for  non-student
 youths,  and

 (10)  Coaching  schemes  in  sports
 and  games.

 Excess  Prorirs  Tax

 51.  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  total  balance  lying  with  the
 Government  of  India  relating  to  excess
 profits  tax  repayable  to  assessees  under
 Section  0  of  the  Indian  Finance  Act,
 1942;

 (b)  the  payments  made  during  the
 year  1953-54  out  of  these  balances;

 (c)  whether  there  are  any  conditions
 attached  to  such  payments;

 (d)  if  so,  what  they  are;  and

 (e)  by  what  time  these  arrears  are
 likely  to  be  cleared?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  The  total
 balance  with  Government  relating  to
 part  Excess  Profits  Tax  repayable  to
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 assessees,  as  and  when  it  falls  due,
 was  Rs.  973  lakhs  on  Ist  April,  1953.

 (b)  Payments  out  of  the  above
 amount  made  upto  3lst  December,
 953  were  Rs.  75  lakhs.

 (The  figures  are  departmental:
 not  yet  verified  by  the  Ac-
 countants  General.)

 (c)  No  conditions  are  attached  to-
 such  payments  provided  they  are  due:
 to  the  assessee.

 (d)  Does  not  arise.

 (e)  These  repayments  are  not  real-
 ly  in  arrears.  They  must  fall  due
 under  the  law  before  they  are  refund-
 ed  and  since  all  payments  are  being
 made  by  due  dates  the  question  of
 such  payments  being  in  arrears  docs
 not  arise.

 Shri  K.  6,  Sodhia:  Do  these  refun-
 dable  amounts  earn  any  interest?

 Shri  M.  C.  Shah:  So  far  as_  these:
 refunds  of  excess  profits  tax  are  con-
 ccrned,  they  do  not  bear  any  interest.
 But.  with  regard  to  deposits,  they
 bear  interest  at  2  per  cent.

 LEGISLATORS  SENT  ABROAD

 *572.  Shri  Dhusiya:  Will  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  how  many  legislators  were  sent
 abroad  at  Government  expense  in  1953;
 and

 (b)  the  total  expenditure  incurred
 on  them?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  in:
 due  course.

 श्री  रघुनाथ  सिह  :  कितने  दिन  के  अन्दर

 यह  इन्फॉर्मेशन  आ  जायेगी  ?

 Shri  M.  C.  Shah:  Very  soon.

 अध्यक्ष  महोदय  :  यह  तो  मामली  सवाल:

 है,  पूछने  की कोई  ज़रूरत  नहीं  ।
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 SCHEDULED  CasTES  GRANT

 #573,  Shri  Thimmaijah:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state  the  total  amount  granted  to
 Mysore  State  for  the  uplift  of  Schedul-

 -ed  Castes  for  1953-54  and  the  major
 items  under  which  it  is  to  be  spent?

 “The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  A  statement
 showing  the  schemes  approved  by  the
 Government  of  India  for  the  removal

 -of  untouchability  in  the  State  of  My-
 sore  during  the  year  1953-54  and  the
 ceiling  fixed  for  each  scheme  is  laid

 -on  the  Table  of  the  House.  [See  Ap-
 pendix  III,  annexure  No.  13.)  Out  of
 the  total  ceiling  of  Rs.  1,62,500  fixed
 for  all  the  schemes,  a  sum  of  Rs.
 8.250  has  already  been  paid.  The
 balance  will  be  paid  before  the  close
 of  the  financial  year,  on  receipt  of  full
 details  regarding  the  actual  expendi-

 ‘ture  etc.  incurred  by  the  State  Govern-
 ment  on  the  various  schemes  includ-
 ing  that  met  from  their  own  funds.

 Shri  Thimmaiah:  May  I  know  the
 number  of  Scheduled  Caste  voluntary
 agencies  that  have  been  given  grants
 out  of  the  Rs.  12,500  allotted  to  volun-
 tary  agencies?

 Shri  Datar:
 ‘here.

 Those  details  are  not

 Shri  Thimmaiah:  If  any  amount  out
 of  the  Central  grant  is  not  spent  by
 the  States,  will  it  lapse  for  that  year

 -or  will  it  be  passed  oh  to  the  next
 year?

 Shri  Datar:  That  amount  will  lapse
 and  again  they  will  have  to  ask  for
 money  out  of  the  new  grant.

 Shri  N.  Rachiah:  May  I  know  the
 nature  of  publicity  undertaken  by  the
 Mysore  Government  to  eradicate  un-
 touchability?

 Shri  Datar:  We  have  not  yet  received
 those  details.

 Shri  Velayudhan:  May  I  know  whe-
 ther  the  money  allotted  by  the  Cen-
 tre  and  directly  spent  by  the  Centre
 for  the  backward  classes  has  lapsed
 this  year?
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 Shri  Datar:  It  has  got  to  be  mostly
 spent  by  the  State  Governments.

 Shri  Velayudhan:  My  question  has
 not  yet  been  answered.

 Shri  B.  S.  Murthy:  May  I  know  what
 steps  the  Government  are  taking  to
 see  that  the  amounts  given  to  State
 Governments  do  not  lapse?

 Shri  Datar:  We  request  the  State
 Governments  to  send  their  schemes  as
 early  as  possible,  we  sanction  the
 Schemes  and  call  for  reports  every

 three  months.

 RECRUITMENT  IN  MANIPUR

 9574,  Shri  Rishang  Keishing:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  As-
 sistant  Recruiting  Officer,  Shillong  visit-
 ed  Manipur  and  the  Naga  Hills  from
 9th  to  5th  January  1954;  and

 (b)  the  number  of  youngmen  inter-
 viewed  and  selected  respectively  in  both
 the  places?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes;

 (b)  Interviewed  320  and  selected
 22.

 With  your  permission,  I  would
 like  to  add  that  special  attention  is
 now  being  given  to  this  area  for
 recruitment  purposes,  and  people  of
 this  area.  J  am  sure,  will  take  advan-
 ¢age  of  it.

 Shri  Rishang  Keishing:  Is  it  a  fact
 that  the  officers  who  were  _  sight-
 seeing  there  met  with  an  accident  and
 killed  a  boy?

 Sardar  Majithia:  Though  it  does  not
 arise  out  of  this  question;  I  will  reply
 to  it.  They  did  meet  with  an  accident.

 Sari  Rishang  Keishing:  May  I  know
 if  Government  has  given  compensa-
 tion  to  the  bereaved  family?

 Sardar  Majithia:  The  car  was  a
 civilian  car  belonging  to  the  Collec-
 tor  of  that  district  and  driven  by  his
 driver,  who  was  also  a  civilian.  A
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 report  was  lodged  with  the  police  and
 the  case  was  tried  by  acivil  court  and,
 therefore,  the  question  of  compensa-
 tion  by  the  Defence  Ministry  does
 not  arise

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  I  am  afraid  this
 question  should  not  be  allowed  as
 the  hon.  Member  is  making  an  alle-
 gation  against  an  officer  **(Inter-
 ruption).

 Mr.  Speaker:  Order,  order.  I  do
 not  allow  that  question  and  I  shall
 see  that  it  is  deleted  from  the  pro-
 seedings.

 सरदार  एग  एस०  सहगल  :  मणिपुर

 तर  नागा  हिल्स  के  नौजवानों  को  भर्ती  करने

 के  लिये  किस  किस्म  का  प्रोत्साहन  दिया

 जायगा  ताकि  ज़्यादा  से  ज़्यादा  तादाद

 में  नौजवान  भर्ती  हों  ?

 Sardar  Majithia:  As  I  have  already
 said,  special  attention  has  been  given
 to  this  area.  Recruiting  Officers  will
 be  travelling  in  this  area  extensively,
 and  if  suitable  young  men  are  brought
 before  them,  I  am  quite  sure  they
 will  be  taken.

 Shri  Jaipal  Singh:  Are  these  conces-
 sions  physical,  educational  or  other-
 wise?

 ‘Sardar  Majithia:  As  the  hon.  Mem-
 ber  knowg  only  too  well,  there  are
 no  concessions  that  way,  It  is  only
 facilities  that  are  being  provided,  and
 if  suitable  people  do  turn  up,  they
 will  be  taken.

 Mr.  Speaker:  No.  575,  Shri  Vittal
 Rao.

 Shri  T.  B.  Vittal  Rao:  Along  with
 575,  may  I  request  you  to  take  up  595
 as  well,  because  they  relate  to  the
 same  subject.

 Mr.  Speaker:  Has  the  hon.  Defence
 Minister  any  objection?
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 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  I  think  reply  to  the
 first  will  cover  the  other.

 NATIONAL  DgFENCE  ACADEMY,
 AKVASALA

 #575,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  total  original  estimate  of  the-
 cost  of  construction  of  the  National
 Defence  Academy,  Khadakvasala;

 (b)  the  date  when  it  was  expected  to
 be  completed;

 (c)  the  date  when  it  was  started;
 and

 (d)  what  progress  has  been  made  to-
 date?

 The  Minister  of  Defence  Organisa-.
 tion  (Shri  Tyagi):  (a)  Rs.  5°87  crores.

 (b),  The  construction  was  expect-
 ed  to  be  completed  in  6  or  7  years.
 from  the  date  of  commencement.

 (c)  October  1949,

 (d)  A  statement  showing  the  970-
 gress  made  is  laid  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No.  14.)

 Shri  T.  B.  Vittal  Rao:  What  about
 595.

 Shri  Tyagi:  The  answer  is  almost
 the  same.  But  if  the  hon.  Member  is
 anxious  I  shall  read  it.

 NATIONAL  DEFENCE  ACADEMY,  KHADAKVASALA

 *595.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 original  estimate  for  the  National
 Defence  Academy  at  Khadakvasala
 will  be  increased;

 (b)  if  so,  to  what  extent  and  why;

 (c)  whether  any  instances  of  cor-
 ruption  and  maladministration  in  the
 execution  of  the  project  have  been
 brought  to  the  notice  of  the  Govern-
 ment;  and

 «*Expunged  as  ordered  by  the  Chair.
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 (d)  if  so,  what  are  those  cases  and
 ‘what  action  has  been  taken  on  them?

 The  Minister  of  Defence  Organiza-
 tion  (Shri  Tyagi):  (a)  Yes.

 (b)  The  original  and  the  revised
 estimated  costs  for  the  whole  project
 -are  Rs.  5°87  and  Rs.  645  crores  res-
 pectively.  The  increase  of  Rs.  58
 lakhs  is  due  to  various  reasons  but
 principally  because  of  g_  substantial
 rise  in  prices  of  materials  and  labour.

 (c)  No.

 (d)  Does  not  arise.

 Shri  T.  B.  Vittal  Rao:  May  I  know,
 ‘Sir,  whether  there  is  any  senior  officer

 to  supervise  the  payment  of  wapes
 to  labour?

 Shri  Tyagi:  Senior  officers  do  super-
 vise,  but  in  this  case  for  the  con-
 trol  of  the  work  done  there  and
 to  supervise  construction  a  com-
 :mittee  was  appointed  specially  and
 the  Secretary  of  the  Defence
 Ministry  himself  is  the  Chairman  of
 that  Committee.  They  also  look  into
 the  work  which  is  going  on  there.

 Shri  T.  B.  Vittal  Rao:  May  7  know
 whether  it  is  a  fact  that  the  Special
 Branch  Police  detected  some  _  cases
 where  the  number  of  employees  engag-

 sed  was  actually  less  than  the  number
 that  was  shown  in  the  muster  rolls?

 Shri  Tyagi:  It  is  very  difficult  for  me
 to  recollect  what  reports  had  come  in
 the  Ministry.  But  I  shall  be  very  much
 obliged  to  my  hon.  friend  if  he  passes
 on  such  complaints  to  me,  I  am  very
 anxious  to  enquire  into  such  comp-
 laints.

 Shri  G.  S.  Singh:  When  the  construc-
 tion  of  the  buildings  of  the  National
 Defence  Academy  at  Khadakvasala  is
 completed,  do  Government  contemplate
 closing  down  the  National  Defence
 Academy  at  Dehra  Dun  and  the  Flying
 Schovls  at  Begumpet  and  Jodhpur?

 Shri  Tyagi:  Sir,  the  Academy  will  be
 completed  in  the  year  1956,  but  our
 desire  is  to  transfer  the  National  De-
 fence  Academy  in  the  beginning  of  the
 next  year.

 As  regards  the  Military  Wing,  it  is
 not  the  intention  to  transfer  it  from
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 Dehra  Dun,  because  the  present  build-
 ings  are  not  enough  to  accommodate
 the  Military  Wing  and  if  additional
 buildings  are  put  up  for  the  Military
 Wing  then  the  cost  will  rise  by  an-
 other  Rs.  80  lakhs.  I  do  not  propose  to
 deprive  Dehra  Dun  of  the  Military
 Wing.

 at  भक्त  दर्शन  :  क्‍या  में  जान  सकता

 हूं  कि जब  यह  नेशनल  डिफेंस  एकेडमी  खड़ग-
 वसला  बदल  दी  जायेगी  तो  देहरादून  के  क्लेमेंट

 टाउन  के  भवनों  का  किस  प्रकार  उपयोग
 किया  जायेगा  ?

 श्री  त्यागी  :  एलीमेंट  टाउन  में  जो

 इस  वक्‍त  मकानात  वगैरह  है  जिन  में  कि  इस
 वक्‍त  एकेडेमी  है,  उनका  कोई  दूसरा  दस्ते-
 माल  किया  जायेगा  |  अभी  तक  कोई  कतई
 फैसला  नहीं  किया  गया  है  लेकिन  मेरा  ख्याल

 यह  है  कि  आर्मी  के  कुछ  ट्रेनिंग  इंस्टीट्यूट
 वहां  पर  भेजे  जायेंगे  1

 BORING  OPERATIONS  IN  SINGHBHUM
 (BiHAR)

 #576,  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  Indian  Bureau  of
 Mines  is  conducting  any  boring  opera-
 tions  in  the  District  of  Singhbhum,
 Bihar;  and

 (b)  the  strategic  materials,  for  which
 the  operation  is  being  conducted?

 The  Deputy  Minister  of  Natural  Re-
 sources  and  Scientific  Research  (Shri
 K,  0.  Malaviya):  (a)  Yes,  Sir.

 (b)  Uranium  ore.

 oft  भागवत  झा  आज्ञाद  :  क्‍या  में  जान

 सकता  हूं  कि  इस  बोरिंग  आपरेशन  में  अब॒तक

 कहां  तक  सफलता  मिली  हूं  ?

 श्री  के०  डी०  मालवीय  :  सिंहभूमि  के

 क्षेत्र  में  जो  जांच  पड़ताल  हुई  है  उस  में  जगह
 जगह  पर  यूरेनियम  अच्छी  मात्रा  में  होने  को

 रिपोर्ट  मिली  है  t
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 भरी  भागवत  झा  आज़ाद  :  क्र  सरकार  यह
 बतला  सकती  है  कि  इन  स्थानों  म  किस

 परिमाण  में  द्  खनिज  पदार्थ  के  मिलने

 की  संभावना  है  ?

 थो  के०  डो>  मालवीय  :  परिमाण  की

 ठीक  ठीक  मात्रा  तो  अभी  नहीं  बताई  जा

 सकती  ।

 Shri  Jaipal  Singh:  In  view  of  the
 Zreat  importance  of  uranium  in  this
 area  of  Jharkhand,  may  I  know  whe-
 ther  Government  are  contemplating  to
 take  the  whole  area  under  their  own
 control?

 Shri  K.  D.  Malaviya:  No,  Sir,  but  Gov-
 ernment  have  been  making  prospect-
 ing  investigations  in  this  area  in  Singh-
 bhum,  and  the  Atomic  Energy  Com-
 mission  has  applied  for  the  mine’s  lease
 to  the  Bihar  Government.  As  soon  as
 we  obtain  the  lease,  we  shall  start  min-
 ing  operations  for  using  uranium  ore
 for  extracting  pure  uranium.

 FOREIGNERS  IN  DEFENCE  INSTALLATIONS
 "577.  Shri  M.  S.  Gurupadaswamy:

 ‘Will  the  Minister  of  Defence  be  pleased
 to  state  how  many  foreigners  are  work-
 ing  in  Defence  installations?

 The  Minister  of  Defence  Organiza-
 tion  (Shri  Tyagi):  I  presurne  that  the
 hon.  Member  means  depots,  factories,
 ete.  when  he  refers  to  Defence  instal-
 lations.  There  are  86  foreigners  in
 such  establishments.  In  addition,
 there  are  98  other  foreigners  in  the
 rest  of  the  Defence  organisation.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  if  out  of  the  twenty  Defence
 ordnance  factories,  any  one  has
 been  completely  controlled  by  forei-
 gners?

 Shri  Tyagi:  None  of  these  is  control-
 led  completely  ‘by  foreigners  except

 in  one  of  the  factories  which  has
 only  lately  been  set  up  at  Ambernath
 ‘where  some  foreigners  are  working.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whcther  it  has  come  to  the  no-
 tice  of  the  Government  that  in  Murad-
 magar  factory  a  secret  file  relating  to
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 a  new  weapon  of  defence  has  been
 missing  and  that  it  is  found  in  Pakis-
 tan  Secretariat  and  the  man  who  was
 responsible  to  it  was  a  Britisher?

 Shri  Tyagi:  I  am  surprised  how  this
 had  arisen  out  of  this  question.  I  should
 think  that  these  are  questions  which
 have  not  been  mentioned  in  the  main
 question.  Supplementary  questions  of
 this  nature—whether  an  officer  was
 doing  this  thing  or  that—will  be  very
 difficult  for  me  to  reply  and  I  do  not
 want  that  such  questions  should  go
 unreplied  either.  That  is  my  main
 difficulty.

 Mr.  Speaker:  I  think  I  differ  from
 the  hon.  Minister  respectfully:  the
 point  that  the  hon.  Member  is  asking
 is  as  to  the  number  of  foreigners  work-
 ing  in  the  Defence  installations  and  the
 implication  of  the  question  is  clear:
 whether  it  is  safe  for  India  to  have
 foreigners  in  such  services  of  Defence.

 Shri  Tyagi:  I  can  understand  if  this
 were  the  main  question.  When  a
 Member  says  that  one  of  the  officers
 did  such  and  such  a  thing  of  which  I
 do  not  have  any  information,  [  cannot
 reply.

 Mr.  Speaker:  The  hon.  Minister  can
 say  that  he  has  ng  information,  but  that
 is  different  from  saying  that  the  ques-
 tion  is  irrelevant.  He  just  gives  an
 illustration  about  a  particular  foreig-
 ner  in  the  service  of  the  Government
 of  India  taking  away  papers  which
 are  found  in  the  Pakistan  Secretariat.
 That  is  a  serious  enough  matter.

 An  Hon  Member:  If  there  is  any
 truth  in  it.

 Shri  Tyagi:  I  would  request  that  if
 there  is  any  information  with  the  hon.
 Member,  he  could  forward  it  on  to  me
 so  that  I  can  make  enquiries.

 ARCHAEOLOGICAL  ARTICLES

 4578.  Dr.  N.  B.  Khare:  Will  the  Mine
 ister  of  Education  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  by  the  Government  of  India  to
 bring  back  to  this  country  articles
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 such  as  copper  plates  of  archeological
 and  historical  interest  which  were  re-
 moved  to  Great  Britain  prior  to  Inde-
 pendence;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  the  nature  of
 such  steps?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  Yes.

 (b)  Govérnment  are  making  an  at-
 tempt  to  catalogue  and  prepare  aa  list
 of  all  those  articles  that  have  been
 taken  away  from  time  to  time  from
 this  country.

 Dr.  N.  B.  Khare:  When  will  the
 attempts  be  successful,  or  when  will
 they  end?

 Dr.  M.  M.  Das;  That  depends  upon
 the  future.  Sir.

 Shri  Muniswamy:  Have  any  attempts
 been  made  to  make  out  a  list  of  those
 articles  of  archsological  interest  and
 to  which  States  in  our  country  they
 belong?

 Dr.  M.  M.  Das:  Our  foreign  diplo-
 matic  Missions  and  the  diplomatic
 Missions  of  foreign  countries  here  have
 been  requested  to  make  a  catalogue  of
 articles  of  historical  importance  to
 this  country  which  are  in  those  coun-
 tries.

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  May  I  add  a  word,  Sir?  It
 is  not  8  particularly  easy  matter  to
 get  back  things  of  artistic  value,  arti-
 cles  of  historical  or  archeological  in-
 terest  which  private  collectors  or  a
 Government  has  taken  in  the  past,  be-
 cause  the  country  that  possesseg  them
 also  values  them  very  greatly.  There
 is  no  means  of  forcing  them  to  give
 them  back  unless  it  be  through  a
 friendly  course  or  by  exchange.  That
 is  the  only  way  to  deal  with  it.

 Shri  Jaipal  Singh:  The  question  re-
 fers  to  the  removal  of  articles  of  his-
 torical  interest  previous  to  Indepen-
 dence.  Did  Government  make  an  in-
 ventory  of  them,  and  may  I  know
 whether  they  have  gone  out  to  private

 2  MARCH  954  Oral  Answers  606

 institutions  or  agencies  or  otherwise,
 and  also  whether  any  effort  has  been
 made  to  make  an  inventory  of  the
 material  that  has  left  this  country
 after  Independence?

 Dr.  M.  M.  Das:  Government  has  got
 no  information  about  materials  of
 importance,  historical  or  otherwise,
 that  have  left  this  country  after  In-
 dependence.

 EXCAVATIONS  OF  ASHWAMEDHA  _  SITE

 *58l.  Shri  Krishnacharya  Joshi:  Wil!
 the  Minister  of  Education  be  pleased:
 to  state:

 (a)  whether  it  is  a  fact  that  as.
 a  result  of  excavations  of  the  first
 Ashwamedha  site  at  the  foot  of  the
 Himalayas  near  Dehra  Dun,  bricks  con-
 taining  Sanskrit  Verses  in  early  Bra-
 hmi  script  have  been  found;  and

 (b)  if  so,  what  other  thingg  of  his—
 toric  importance  have  been  unearth-
 ed  there?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  Yes.

 (b)  None.

 Shri  Krishnacharya  Joshi:  What  is:
 supposed  to  be  the  time  of  this  Aswa-
 medha?

 Dr.  M.  M.  Das:  So  far  as  the  Aswa-
 medha  performed  in  this  particular
 site  is  concerned,  it  was  performed  im
 the  latter  part  of  the  3rd  century  A.D.

 Shri  Krishnacharya  Joshi:  May  I
 know  whether  there  are  any  archzo-
 logical  specimens  that  go  to  prove
 that  there  was  Aswamedha?

 Dr.  M.  M.  Das:  From  the  Nonaghat.
 inscriptions  we  know  that  one  Andhra
 king  performed  this  Aswamedha,.  the
 king  who  was  the’  founder  of  the
 Brisala  dynasty.  From  the  sunga  ins-
 cription  in  Ayodhya  we  find  that
 Pushyamitra  performed  this  Aswa-
 medha.  And  from  coins  that  are  with
 us  in  the  museum’  we  know  that
 Samudragupta  performed  this  Aswa-
 medha.
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 FINANCING  AGRICULTURAL  OPERATIONS
 *582.  Sari  Lakshmayya:  Will  the  Min-

 ister  of  Finance  be  pleased  to  state:

 (a)  whether  the  Reserve  Bank  of
 India  had  made  any  provision  for  fin-
 ancing  agricultural  operations  and
 marketing  of  crops  of  co-operative
 societies  in  the  Madras  State  in  1952-
 53  and  1953-54;  and

 (b)  if  so,  whether  these  facilities
 continue  to  be  given  to  the  Andhra
 State  after  its  formation?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  Yes,
 Sir.  A  credit  limit  of  Rs.
 479°30  and  Rs.  28]°50  lakhs  to  be
 availed  of  through  the  Madras  State
 Co-operative  Bank  for  financing  agri-
 cultural  operations  and  marketing  of
 crops,  under  section  7(4)(a)  and  7
 (4)(c)  of  the  Reserve  Bank  of  India
 Act,  was  sanctioned  during  ‘1952-53  and
 ‘1953-54  (upto  2th  February  1954)
 respectively.  The  figure  of  Rs.  281°50
 lakhs  is  exclusive  of  the  amount  of
 Rs.  246°00  lakhs  sanctioned  in  respect
 of  the  Andfira  State  Co-operative  Bank
 during  the  year  ‘1953-54.

 (b)  Yes,  Sir.

 Shri  Lakshmayya:  May  I  know  the
 rate  of  interest  charged.  on  that?

 Shri  A,  0,  Guha:  i4  per  cent.  is
 charged  by  the  Reserve  Bank.

 Sari  Lakshmayya:  May  I  know  whe-
 ther  there  is  any  proposal  to  set  up

 a  Financial  Corporation  for  agrieul-
 tural  operations,  on  the  model  of  In-
 dustrial  Finance  Corporation?

 Shri  A.  C.  Guha:  There  have  been  so
 many  proposals.  I  cannot  say  that
 Government  have  come  to  any  decision
 about  this  “thing,  but  I  can  only  say
 that  the  Reserve  Bank  of  India  is  car-
 rying  out  an  aall-India  enquiry  into
 the  question  of  agricultural  credit,  and
 till  the  results  of  the  enquiry  are
 out  Government  cannot  come  to  any
 decision  on  this  question.

 Shri  Lakshmayya:  May  I  know  whe-
 ther  the  Central  Government  pro-
 pose  to  set  up  such  a  Corporation  for
 agricultural  operations?

 740  P.S.D.
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 Shri  A  .C.  Guha:  I  have  already
 stated  that  unless  the  results  of  the
 Reserve  Bank  enquiry  in  the  matter
 are  published  we  cannot  come  to  any
 decision  in  the  matter.

 INVESTIGATION  OF  COMPANIES’  AFFAIRS

 *583.  Sari  Morarka:  Will  the  Minis-
 ‘er  of  Fimance  be  pleased  to  state  the
 number  of  companies  whose  affairs
 have  been  investigated  by  Government
 Inspectors  under  Section  38  of  the
 Indian  Cumpanies’  Act  since  19367

 The  Deputy  Minister  of  Finance
 (Shri  M.  ron  Shah):  Necessary  informa-
 tion  is  being  collected  and  will  be  plac-
 ed  on  the  Table  of  the  House  as  early
 as  possible.

 Shri  Morarka:  Are  we  to  under-
 stand  that  information  since  936  {s
 not  available  with  the  Central  Gov-
 ernment  at  all?

 Shri  M.  C.  Shah:  Information  is  be-
 ing  collected.

 Shri  Morarka:  May  I  know  the  mini-
 mum  qualifications  necessary  for  such
 Inspectors?

 Shri  M.  C.  Shah:  There  are  Regis
 {rars.  Up  till  now  the  Company  Law
 administration  was  delegated  to  the
 States,  and  those  Registrars  continue  to
 administer  the  Company  Law  within  the
 respective  States.  We  have  to  obtain
 all  this  information  from  the  Regis-
 trars.  Now  the  Central  Government
 has  taken  over  the  administration  and
 the  delegated  powers  have  been  with-
 drawn.  There  is  no  question  of  quali-
 fications  of  Inspectors.

 KuMBH  MELA  TRAGEDY

 +584.  Shri  L.  Jogeshwar  Singh:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  the  number  of  killed  and
 injured  at  the  Kumbh  on  the  morning
 of  the  3rd  February,  ‘1954?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  Attention  is  in-
 vited  to  the  statements  made  hy  the
 Prime  Minister  on  the  floor  of  the
 House  on  the  !5th  February  ‘1954,  This
 is  a  matter  under  investigation  oy
 the  Committee  appointed  by  the  Uttar
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 Pradesh  Government  ‘and  the  Com-
 mittee’s  report  must  be  awaited.

 Shri  L.  Jogeswar  Singh:  May  I  know
 how  many  persons  were  reported  to
 be  missing  and  how  many  of  them
 have  been  restored  to  their  relations?

 Shri  Datar:  Sir,  that  itself  is  a
 matter  under  investigation.

 Shri  V.  6.  Deshpande’  rose—

 Mr.  Speaker:  I  am  going  to  the  next
 question.

 Shri  V.  G.  Deshpande:  I  want  to
 ask  a  question  on  g  matter  which  is
 not  under  investigation.

 Mr.  Speaker:  The  matter  is  under
 enquiry.

 INCOME-TAX

 *585.  Shri  8.  8.  Murthy:  Will  the  Min-
 ister  of  Finance  be  pleased  to  refer  to
 the  reply  to  starred  question  ‘No.  223
 for  the  llth  September,  953  and  statc
 whether  any  agreement  has  since  been
 entered  into  with  the  Government  of
 Burma  for  avoidance  of  double  taxa-
 tion?

 The  Deputy  Minister  of  Fimance
 (Shri  M.  0.  Shah):  The  matter  ig  still
 under  consideration.

 Shri  B.  S.  Murthy:  May  J]  know  whe-
 ther  the  Government  are  aware  of
 the  difficulties  being  experienced  by
 the  Indian  merchants  in  Burma,  and
 what  steps  are  being  taken  to  mini-
 mise  their  difficulties  of  double  taxa-
 tion?

 Shri  M.  C.  Shah:  Government  are
 aware  of  their  difficulties,  and  there-
 fore  we  have  continued  the  Order  of
 936  wherein  certain  reliefs  are  grant-
 ed.  They  have  kept  the  matters  pend-
 ing  till  the  agreements  are  entered
 into.  The  draft  hag  already  been
 prepared:  it  will  be  scrutinised  and
 sent  to  the  Burma  Government.  After
 we  receive  the  consent  of  the  Burma
 Government  these  agreement  will
 be  entered  into.

 Shri  B.  S.  Murthy:  Is  it  a  fact  that
 ‘he  books  in  India  are  being  summon-
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 ed  to  Rangoon  and  their  books  in  Ran-
 goon  are  being  summoned  ६0  the  res-
 pective  places  in  order  to  assess  their
 income-tax?

 Shri  M.  0.  Shah:  We-are  not  oware
 of  that.  I  will  enquire  into  that  matter.

 SANGEET  NATAK  AKADAMI

 *586.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Theatre  Building
 and  Planning  Committee  of  the  San-
 geet  Natak  Akadami  has  decided  to
 establish  a  fully  equipped  modern
 theatre  in  Delhi;

 (b)  whether  Government  have  agre-
 ed  to  sanction  qa  grant  equal  to  the
 amount  collected  from  the  ‘public  to-
 wards  financing  the  project;  and:

 (c)  if  so,  whether  it  is  proposed  to
 finance  such  projects  in  other  places
 as  well?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):

 (a)  Yes,  Sir.

 (b)  The  Akadami  hag  not  approach-
 ed  the  Government  with  any  proposal.

 (c)  The  question  does  not  arise  at
 present.

 Sardar  Hukam  Singh:  May  I  know
 whether  Government  ig  aware  of  any
 peculiar  aspects  of  this  Akadami
 which  would  distinguish  it  from  ordi-
 nary  theatres?

 Dr.  M.  M.  Das:  Sir,  it  will  be  a‘ne-
 tional  theatre.

 श्री  भक्त  दर्शन  :  इस  संस्था  का  नाम

 जो  संगीत  नाटक  एकादमी  रखा  गया  है  उस  में

 संगीत  और  नाटक  की  तरह  ओप्रा  अकादमी

 के  लिये  कोई  संस्कृत  का  शब्द  नहीं  निकल

 सकता  था  ?

 Dr.  M.  M.  Das:  Sir,  4  think  Parishad
 is  the  Sanskrit  or  Hindi  equivalent  of
 academy.
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 Short  Notice  Question  and  Answer

 SALT  MANUFACTURERS

 S.  N.  a  4,  Shri  Jethalal  Joshi:  Will
 the  Minister  of  Preduction  be  pleased
 to  state:

 (a)  whether  complaints  have  been
 received  from  State  Governments  re-
 garding  the  abuse  of  concessions  by
 the  salt  manufacturers  owning  0
 acres  of  land  who  are  exempted  from
 the  licensing  system;

 (9)  the  States  from  which  com-
 plaints  have  been  received;  and

 (०)  the  steps  Government
 to  take  in  the  matter?

 The  Minister  of  Production  (Shri
 K.  ron  Reddy):  (a)  and  (b).  The  hon.
 Member  hag  evidently  in  mind  the  con-
 cessions  granted  to  small  scale  manu-
 facturers  of  salt  working  in  areas  of
 0  acres  and  less,  in  terms  of  Govern-
 ment’s  Press  Note  of  23rd  April  1948.
 Complaints  regarding  the  abuse  of  the
 concessions  have  been  brought  to  the
 notice  of  the  Government  by  licensed
 salt  manufacturers  and  also  by  the
 Salt  Experts  Committee  and  the  Salt
 Advisory  Committee,  on  which  the  im-
 portant  salt  manufacturing  States  of
 Madras,  Bombay,  Saurashtra  and
 West  Bengal  are  represented.

 propose

 (c)  Government  have  decided  to
 restrict  the  concession  to  areas  of  24
 acres  and  Iess  from  Ist  March,  1955.
 A  statement  embodying  and  explain-
 ing  the  Government’s  decision  on  the
 subject  is  laid  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No.  15.)

 Shri  Jethalal  Joshi;  From  the  state-
 ment  I  find  that  there  is  an  attempt
 on  the  part  of  the  Government  to  re-
 move  most  of  the  possibilities  of  mis-
 use,  but  there  is  one  point  which  re-
 quires  elucidation,  At  the  end  of  page
 two,  it  is  stated:

 “the  movement  of  salt  manufac-
 tured  under  the  concession  under
 (!)  above  will  be  restricted,  as  it
 is  intended  for  local  consumption
 only,  and  no  facilities  will  be  given
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 for  transport  by  rail  in  respect  of
 it.”

 May  I  know  whether  this  means  that
 these  owners  will  continue  to  enjoy

 facilities  for  transport  by  shipping?

 Shri  K.  0.  Reddy:  I  do  not  know
 if  any  unlicensed  salt  ig  now  being
 shipped  to  places  of  consumption.  I
 should  imagine  that  if  such  salt  is
 ofiered  for  shipment  it  would  be  ac
 cepted,

 Shri  Jethalal  Joshi:  Is  it  a  fact  that
 each  ten  acre  owner  is  paying  three
 annag  to  the  Agarias  while  Govern-
 ment  manufacturers  and  _licence-hol-
 ders  have  to  pay  seven  annas  and  they
 are  not  subject  to  any  labour  laws?

 Shri  K.  C.  Reddy:  I  would  like  to
 have  notice  for  this  question.

 Shri  Jethalal  Joshi:  May  I  know  if
 it  is  advisable  for  the  Government  to
 apply  some  labour  laws  in  the  best
 interests  of  labour  and  have  Govern-
 ment  contemplated  any?

 Shri  K.  C.  Reddy:  No,  Sir.  Not  yet.
 That  is  for  the  Ministry  of  Labour  to
 look  into,

 Shri  N.  M.  Lingam:  May  I  know  if
 any  conditions  have  been  prescribed
 regarding  the  percentage  of  sodium
 chloride  in  the  manufacture  of  un-
 licensed  salt?

 Shri  K.  C.  Reddy:  No  such  quality,
 control  has  yet  been  exercised,  It  is
 the  intention  of  Government  to  exer-
 cise  such  control  hereafter.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Age  Limit  ror  COMPULSORY  EDUCATION

 #558,  Shrimati  Renu  Chakravartty:
 (a)  Will  the  Minister  of  E@weation  be
 pleased  to  state  whether  the  attention
 of  Government  has  been  drawn  to  the
 speech  made  by  Dr.  Shrimali  ‘to  the
 Secondary  Education  Section  of  the
 All-India  Educational  Conference  at
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 Calcutta,  on  the  need  for  raising  the
 age  limit  of  children  who  should  be
 provided  with  free  and  compulsory
 education?

 (b)  What  is  the  attitude  of  Govern-
 ment  towards  this  proposal?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Yes.

 (b)  Government  are  committed  to
 make  provision  for  education  to  all
 children  upto  the  age  of  4  years  as
 envisagéd  in  the  Constitution.  Until
 this  target  is  achievéd  it  would  not  be
 possible  to  raise  the  upper  limit  of
 compulsory  education.

 APPRAISERS  OF  CUSTOMS  DEPARTMENT,
 BOMBAY

 *562.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  any  Appraisers  of
 Customs  Department,  Bombay,  were
 suspended  during  the  years  95l,  952
 and  1953;

 (b)  if  so,  what  was  the  nature  of
 charges  against  them:

 (c)  whether  they  were  prosecuted;
 and

 (d)  whether  any  departmental  en-
 quiries  were  held  against  them?

 The  Deputy  Minister  of  Finance
 (Shri  A,  C.  Guha):  (a)  Yes,  Sir.  One
 Appraiser  was  suspended  in  4952  and
 two  in  1953.  No  appraiser  was  sus-
 pended  during  the  year  1951.

 (b)  The  charge  against  the  Ap-
 praiser  who  was  suspended  in  952
 was  contravention  of  certain  depart-
 mental  orders.  The  charges  against  one
 of  the  appraisers  suspended  in  953
 were  contravention  of  certain  depart-
 mental  orders.  The  charge  against  the
 second  appraiser  suspended  in  4953
 was  the  acceptance  of  illegal  gratificu-
 tion.

 (c)  Only  the  Appraiser  who  was
 charged  with  the  acceptance  of  illegal
 gratification  has  been  prosecuted.

 (d)  Yes,  Sir.  Departmental  enquiries
 have  been  hebi  against  the  appraisers
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 other  than  the  one  who  has  been  prose-
 cuted  in  a  court  of  Law.

 Loan  TO  ANDHRA

 *569.  Shri  Nanadas;  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  the  Andhra  Government
 have  asked  fer  any  loan  for  repairing
 and  bunding  of  the  Godavari  river
 banks;

 (b)  if  so,  the  amount  asked  for;  and

 (c)  the  decision  taken  in  the  matter?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  to  (c).  The  Andhra
 Government  asked  for  a  total  loan  of
 Rs.  315  crores  in  the  half-year  1953-

 54  for  financing  the  expenditure  on
 their  Schemes  on  Capital  account,  in-
 cluding  the  Scheme  for  repairing  and
 bunding  of  the  Godavari  river  banks,
 and  also  for  meeting  a  part  of  their
 Revenue  Budget  deficit  for  the  half
 year  ending  3lst  March  1954.  The
 Government  of  India  have  agreed  to
 advance  a  loan  as  requested,  but  have
 not  yet  decided  which  specific  schemes
 should  be  financed  from  the  loan.  This
 will  be  decided  in  consultation  with
 the  Planning  Commission.

 SMUGGLING

 *570.  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  number  of  cases  of  smuggl-
 ing  from  India  to  Pakistan.  and  vice
 versa,  detected  in  952  and  ‘1953;  and

 (b)  the  commodities  that  are  general-
 ly  smuggled  from  one  country  to  the
 other?

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  and  (b).  A
 statement  giving  the  required  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [See  Appendix  III,  annexure  No.  I6.]

 R&PUBLIC  Day

 *580,  Shri  Biren  Dutt:  (a)  Will  the
 Minister  of  States  be  pleased  to  state
 what  amount  was  spent  to  celebrate
 Republic  Day  in  Tripura?
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 (b)  what  were  the  items  of  expendi-
 ture  and  the  amounts  incurred  there-
 on?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  when
 received.

 INDIAN.  BANKS  ABROAD

 *587.  Shri  Bansal;  Will  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  the  number  of  Indian  Banks
 operating  in  foreign  countries;  and

 (b)  how  many  vf  such  Banks  are
 licensed  to  deal  in  foreign  exchange
 by  the  countries  in  which  they  are
 operating?

 The  Deputy  Minister  of  Finance
 (Shri  A.  0.  Guha):  (a)  35  Indian
 banks  operate  with  38  branches  in
 foreign  countries,

 (b)  The  requirements  about  licens-
 ing  for  dealing  in  foreign  exchange
 vary  from  country  to  country  and  we
 have  no  precise  information  on  the
 point.  There  has  however  not  been
 any  general  complaint  from  Indian
 banks  about  not  being  able  to  obtain
 such  licences.

 REHABILITATION  FINANCE  ADMINISTRATION

 *588.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  the  Administration  and
 Advisory  Board  of  the  Rehabilitation
 Finance  Administration  have  communi-
 cated  their  unanimous  opinion  to  Go-
 vernment  that  the  rate  of  6  per  cent.
 interest  charged  on  loans  is  high  and
 should  be  reduced;

 (b)  whether  they  have  requested
 the  Government  not  to  charge  any
 interest  for  money  advanced  to  the  Ad-
 ministration  or  to  bear  all  tke  admin-
 istrative  charges  of  the  Administra-
 tion;

 (c)  whether  the  Government  have
 considered  the  same;  and

 (d)  if  so,  whaf  is  their  decision?
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 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  (a)  and  (b).  Yes,
 Sir.

 (c)  and  (d).  The
 consideration.

 matter  is  under

 TECHNICAL  AID  FROM  JAPAN

 #589,  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whetHer  India  has  received  any
 technical  aid  from  Japan;  and

 (b)  if  so,  what?

 The  Parliamentary  Secretary  to  tlie
 Minister  of  Finance  (Shri  R.
 Bhagat):  (a)  No,  Sir.

 (b)  Does  not  arise.

 PURCHASE  TAX

 Sari  A.  M.  Thomas:
 Pandit  D.  N.  Tiwary:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 #590,

 (a)  whether  it  igs  a  fact  that  con-
 sultations  are  being  carried  on  by  the
 Centre  with  the  State  Governments
 for  introducing  purchase  Tax  instead
 of  Sales  Tax;  and

 (b)  if  so,  what  is  the  result?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  Yes,  Sir,  certain
 consultations  at  the  official  level  are  in
 progress.  But  the  proposal  to  intro-

 duce  purchase  tax  relates  only  to  inter-
 State  transactions.

 (b)  The  matter  is  still  under  consi-
 deration.

 DESCRIPTIVE  MEMOIRS  OF  MINISTKIES

 *59l.  Shri  S.  0.  Samanta:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  Ministries  or  Depart-
 ments  of  Ministries  have  been  __in-
 cluded  in  the  last  printed  Memoirs:

 and
 (b)  how  far  the

 Memoirs  of’  different
 Descriptive

 Ministries  or
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 Departments  have  helped  in  the  re-

 organisation  work?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Descriptive
 Memoirs  of  five  Ministries/Depart-
 ments  for  the  year  4953  have  so  far
 »een  printed.

 (b)  The  Descriptive  Memoirs  are
 intended  to  convey  an  accurate  picture
 of  the  existing  organisational  set-up

 of  the  Ministries/Departments  concern-
 ed,  of  their  respective  functions  and
 of  the  actual  distribution  of  work
 among  the  officers  therein.  Such  a  pic-
 ture  is  essential  for  any  work  connec-
 ted  with  re-organisation  or  review  of
 Kstablishments.

 OPpiIuM

 #592.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  districts  in  Punjab  which
 have  been  authorised  to  cultivate
 opium  in  the  year  1953-54;  and

 (b)  the  estimated  acreage  of  culti-
 vation  in  the  country  during  this
 period?

 The  Deputy  Minister  of  Finance  (Shri
 A.  C.  Guha):  (a)  In  the  Punjab  poppy
 cultivation  was  permitted  only  in  the
 districts  of  Hoshiarpur  and  Jullundur
 in  the  year  1953-54.

 (b)  The  estimated  acreage  of  culti-
 vation  in  the  whole  of  India  during
 this  period  is  approximately  54,000
 acres.

 BORDER  CHECK  Posts

 *593.  Shri  Radha  Raman:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  establishment
 curred  on  the  Indian  horder  check
 posts  during  the  year  1953-54  ag  far
 as  information  ig  available;  and

 (b)  the  total  amount  of  smuggled
 goods  seized  at  these  posts  during  the
 above  period?

 The  Deputy  Minister  og  Finance
 (Shri  A.  C.  Guha):  (a)  The  establish-

 ment  charges  incurred  on  the  Indian

 charges  in-
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 border  check  posts  (including  Land
 Customs  Stations)  during  the  year
 ‘1953-54  (upto  the  3ist  January  954)
 are  approximately  Rs.  55,25,000/-.

 (b)  The  total  value  of  the  smuggled
 goods  seized  at  these  posts  (including
 Land  Customs  Stations)  for  the  same
 period  is  approximately  Rs.  40,36,000.

 Wortp  BANK

 #594,  Shri  K.  com  Sodhia:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  India  holds  any  shares
 in  World  Bank’s  capital;  ang

 (b)  if  so,  the  amount  thereof?

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  and  (b).  Yes,  Sir.
 India  holds  4000  shares  of  the  value  of
 $400  million,  of  which  20  per  cent.  or

 the  equivalent  of  Rs.  34.28  crores  74
 paid-up.

 REHABILITATION  OF  Ex=CRIMINAL  TRIBES

 4596,  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  what  amount  has  so  far  been
 given  by  the  Central  Government  to
 the  Government  of  Bihar  for  the  re-
 habilitation  of  ex-criminal  tribes  in
 Bihar;  and

 (b)  whether  this  amount  will  be
 utilised  to  cover  the  provision  already
 made  for  this  purpose  in  the  budget
 of  the  State  of  Bihar,  or  whether  this
 would  be  in  addition  to  the  amount
 already  allotted  by  them?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  A  sum  of
 Rs.  17,500/-  has  already  been  paid  and
 another  instalment  of  an  equal  amount
 will  be  paid  before  the  close  of  the
 financial  year  on  the  receipt  of  full  de-
 tails  regarding  the  actual  expenditure
 etc.  incurred  by  the  State  Government
 on  the  various  welfare  schemes  includ-
 ing  that  met  from  their  own  funds.

 (b)  The  grant  given  by  the  Centre  is
 in  addition  to  the  amount  provided  by
 the  State  Government  in  their  budget.
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 सांस्कृतिक  प्रतिनिधि  मंडल

 *  (ल  कभी  रघुनाथ  सिंह  :
 480.

 [  भी  एम०  एल०  त्रिवेदी  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  भारतीय  सांस्कृतिक  सम्बन्ध

 परिषद्‌  को  ६,३०,०००  रुपये  का  जो  अनुदान
 दिया  गया  था,  उस॑  में  से  १९५३-५४  में

 (१)  विदेशों  को  सांस्कृतिक  प्रतिनिधि

 मंडल  भेजने,  (२)  प्रकाशन.  निकालने  और

 (३)  संस्थापन  सम्बन्धी  रखे  पर  कितना

 व्यय  किया  गया  ;  और

 (ख)  क्‍या  सरकार  निकट  भविष्य  में

 सांस्कृतिक  सम्बन्ध  स्थापित  करने  के  लिये

 कोई  प्रतिनिधि  म"डल,  मध्यपूर्व  के  देशों

 को  भेजेगी  ?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  The  total
 grant  to  the  Council  during  1953-54
 was  Rs.  |  lakh  out  of  which  Rs.  8,250/-
 has  been  spent  on  cultural  delegations
 to  foreign  countries,  Rs.  26,284/-  on
 publications  and  Rs.  50,933/-  on  estab-
 lishment  charges,  including  the
 amounts  spent  on  the  Editorial  staff.

 (b)  No.

 EDUCATIONAL  INSTITUTIONS  IN  ANDHRA

 *598.  Shri  Lakshmayya:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  that  was  sanction-
 ed  during  1952-53  for  the  establish-
 ment  or  development  of  educational,
 technical  and  scientific  institutions  in
 Andhra,  residuary  Madras  and  My-
 sore  States  respectively,  under  the
 five  year  educational  development
 plan;  and

 (0)  which  institutions  in  thes.
 States  have  been  selected  for  the  pur-
 pose  of  these  grants?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  and  (b).  The
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 relevant  information  is  being  collected
 from  the  States  and  will  be  laid  on
 the  Table  of  the  House  later.

 NATIONAL  DEFENCE  ACADEMY

 *599.  Sardar  Hukam  Siagh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  =  students  who
 were  admitted  to  the  Joint  Services
 Wing  of  the  National:  Defence  Aca-

 ‘demy  during  ‘1953-54;  and

 (9)  how  many  applied  to  the
 U.PS.C.  for  admission?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  572.

 (b)  6,061.

 UNDISPOSED  OF  RECEIPTS

 "600.  Shri  Gidwani:  (a)  Will  the
 Minister  o¢  Finance  be  pleased  to  refer
 to  the  reply  to  unstarred  question  No.
 584  asked  on  the  22nd  December,
 953  regarding  a  bundle  of  undisposed
 of  receipts  found  in  the  Customs
 Wing  of  the  Centra)  Board  of  Revenue,
 and  state  whether  the  responsibility
 has  since  been  fixed?

 (b)  If  so,  has  any  action  been  taken
 against  the  officer  concerned?

 The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  Yes,  Sir,  the
 responsibility  has  been  fixed  for  a
 prima  facie  case.

 (b)  Necessary  action  against  the
 officer  concerned  is  being  taken.

 Estate  Duty  Act

 (  Shri  A.  M.  Thomas:
 |  Shri  8.  K.  Das:

 Seth  Govind  Das:
 Shri  S.  C.  Singhal:
 Shri  L.  N.  Mishra:

 |  Pandit  D.  N.  Tiwary:
 Shri  Krishnacharya  Joshi:

 eth  Achal  Singh:
 Will  the  Minister  of  Finance  be  pleas-

 ed  to  state:

 *60l.

 (a)  whether  any  amount  hag  so  far
 been  collected  under  the  Estate  Duty
 Act  and  if  so,  how  much;
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 (b)  whether  the  administrative  ar-

 rangements  in  connection  with  the
 enforcement  of  the  provisions  of  the
 Act  are  complete;

 (c)  how  many  cases  have  so  far
 been  registered  for  assessment  under
 the  Act;  and

 (d)  how  many  have  been  disposed
 of?

 ‘The  Deputy  Minister  of  Finance
 (Shri  M.  C.  Shah):  (a)  No  amount  has
 been  collected  so  far.  The  Estate  Duty
 Act  came  into  force  with  effect  from
 i5th  October  953  and  under  section
 §3(3)  the  accountable  persons  are  al-
 lowed  six  months  time  to  file  an  ac-
 count  of  all  property  passing  on  the
 death  of  the  deceased.  No  accounts

 are  therefore  due  before  4  April
 954  and  none  has  been  filed.  No  as-
 sessment  could  therefore  be  made  a8
 yet.

 (b)  Yes,  apart  from  the  appointment
 of  valuers,  who  are  to  be  appointed
 within  2  months  after  the  commence-
 ment  of  the  Act.  Necessary  steps  are
 being  taken  to  draw  up  a  panel  of
 valuers  within  the  time  laid  down  in

 the  Act.

 (c)  The  number  of  cases  which  have
 so  far  come  to  the  notice  of  the  Estate
 Duty  authorities  is  715,  but  out  of  this.
 564  cases  are  likely  to  be  non-dutiable
 cases.

 (d)  No  case  has  yet  been  disposed
 of  because  no  return  has  yet  become
 due  or  been  filed.

 MIGRATION  FROM  INDIA  TO  PAKISTAN
 AND  Vice  Versa

 84.  Shri  Dabhi:  Will  the  Minister  of
 Home  Affairs  be  pleased  to  state:

 (a)  the  total  number  of  versons  who
 have  up  to.  this  time  migrated  from
 India  to  Pakistan  and  have  ceased  to
 be  citizens  of  India;

 (b)  the  total  number  of  persons  who
 have  up  to  this  time  migrated  from
 Fakistan  to  India  and  have  either  be-
 come  or  are  eligible  to  secome  citi-
 zems  of  India;
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 (c)  the  names  of  the  State  in
 which  the  persons  referred  to  in  part
 (b)  above  have  settled;  and

 (d)  the  number  of  these  persons  ir
 each  State?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  Govern-
 ment  of  India  have  no  up-to-date  infor
 mation;  but  according  to  the  Census  of
 Pakistan,  95l,  the  total  number  of
 migrants  from  India  to  Pakistan  was
 6,576,000.

 (b)  to  (d).  According  to  the  95l
 Census,  there  were  7,295,870  displaced
 persons  in  India.  Since  then  approxi-
 mately  6.5  lakh  persons  have  migrated
 to  India  from  Pakistan.  Of  these,
 52,99,120  persons  became  Indian  citi-
 zens  under  the  provisions  of  the  Con-
 stitution.  Two  statements  are  attach-
 ed  showing  the  State-wise  distribution
 in  respect  of—

 (l)  the  displaced  persons  according
 to  the  95l  Census,—(Similar  distribu-
 tion  in  respect  of  the  6.5  lakh  migrant:
 mentioned  above  is  not  available):  and

 (2)  persons  who  became  Indian  citi-
 zens.  [See  Appendix  III,  annexure
 No.  17.)

 Pending  the  enactment  of  an  Indian
 Citizenship  Law,  those  migrants  who
 have  not  already  become  Indian
 citizens  are  being  treated  as  potential
 Indian  citizens.

 PaTNA  ELfcrion  TRIBUNAL

 85.  Babu  Ramnarayan  Singh:  Will
 the  Minister  of  Law  be  pleased  to
 state:

 (a)  the  date  on  which  the  term  of
 appointment  of  the  Patna  Election  Tri-
 bunal  will  expire;

 (b)  the  number  of  cases  pending
 before  this  Tribunal;

 (c)  whether  the  proceedings  on  the
 pending  cases  have  been  stayed  by
 order  of  the  Patna  High  Court;

 (d)  whether  the  Tribunal  will  con-
 tinue  to  function  till  the  disposal  of
 the  cases  by  the  Patna  High  Court;
 and

 (e)  if  not,  what  action  will  be  taken
 by  Government?
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 The  Minister  of  Law  and  Minority
 Affairs  (Shri  C.  C.  Biswas):  (a)  An
 Election  Tribunal  is  not  appointed  for
 any  specified  term.  ‘It  is  expected  to
 continue  until  it  has  disposed  of  the
 petitions  referred  to  it.  The  financial
 sanction  for  the  posts  of  Chairman  and
 Members  of  the  Patna  Tribunal  has
 for  the  present  been  accorded  upta  the
 3lst  May,  1954,

 ‘b)  Two.

 (c)  Yes.

 (d)  Yes.

 (e)  Does  not  arise.

 COMMON  CADRE  OF  SERVICES  FOR
 PuNJAB  AND  PEPSU

 86.  Shri  Bahadur  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  formula  for  a
 common  cadre  of  Punjab-PEPSU  civil
 services  has  been  submitted  to  the
 Ministry  for  approval;

 (b)  whether  there  are  any  other
 States  in  India  which  are  having  a
 common  cadre;  and

 (c)  whether  this  formuilg  would
 apply  to  important  services  only?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  In  December  953
 the  Governments  of  Punjab  and  PEPSU
 arrived  at  an  agreement  regarding  the
 constitution  of  joint  cadres  for  the
 Indian  Administrative  and  Police  Ser-
 vices  in  those  States.  On  the  basis
 of  this  agreement  it  has  been  decided
 to  establish  joint  cadres  for  Punjab
 and  PEPSU  for  the  two  All  India  Ser-
 vices.

 (b)  It  has  been  decided  to  establish
 joint  cadres  for  Bombay  and  Saurash-
 tra  also  for  the  two  All  India  Services

 (c)  The  scheme  for  joint  cadres  ap-
 Plies  to  the  two  All  India  Services
 only,
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 कपड़ा  (निर्यात)

 ८७.  सेठ  मानिन्द  दास:  क्या  बित

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सन्‌  १९५३  में  भारत  से  कितना

 कपड़ा  विदेशों  को  भेजा  गया  ;

 (ख)  इस  कपड़े  के  किसने  भाग  पर

 उत्पादन  शुल्क  वापिस  लौटाया  गया  ;
 और

 (ग)  इस  प्रकार  कुल  कितनी  राशि

 लौटाई  गई  ?

 The  Deputy  Minister  of  Finance
 (Shri  A.  0,  Guha):  (a)  to  (c).  The
 quantity  of  cloth  exported  from  India
 during  953  was  about  678  million
 yards  of  which  495  million  yards  were
 exported  under  bond  without  payment
 of  excise  duty,  and  nearly  83  million
 yards  under  claim  for  refund  of  duty.
 In  respect  of  about  38  million  yards
 out  of  the  latter  quantity,  refunds
 amounting  to  Rs.  54  Iakhs  have  been
 already  made.

 SCHEDULED  CASTES  PERSONNEL  IN  DEFENCE
 MINISTRY

 88.  Shri  M.  RB.  Krishna:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  number  of  Extra  Temporary
 Establishment  personnel  belonging  to
 the  Scheduled  Castes  who  have  been
 promoted  to  the  posts  of  lower  divi-
 sion  clerks  and  upper  division  clerks
 wun  the  recommendations  of  the  Fay
 Commission;  and

 (b)  whether  any  special  considera-
 tion  was  shown  to  them  in  the  promo-
 tions?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  On  the
 introduction  of  the  prescribed  scales  of
 pay,  the  pay  of  all  E.T.E,  Clerks  was
 fixed  in  the  grade  of  U.D.C.  or  L.D.C.
 on  the  basis  of  the  daily  rates  of  pay
 drawn  on  the  date  of  election  of  the
 unified  scales  prescribed  in  1944.  The
 pay  in  the  new  scales  was  fixed  as
 U.D.C.  if  according  to  daily  rates  a
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 person  was  placed  in  ‘A’  Grade  and  as
 L.D.C.  if  he  was  placed  in  ‘B’  or  ‘C’
 Grade.  These  were  not  cases  of  pri-
 motion.

 (b)  No  special  consideration  is
 shown  to  members  of  the  Schedule=
 Castes  in  the  matter  of  promotion.
 The  orders  regarding  reservation  of
 vacancies  in  favour  of  members  of  the
 Scheduled  Castes/Scheduled  Tribes  do
 not  apply  to  promotion,  which  is  made
 on  the  basis  of  seniority  and/or  merit.
 as  the  case  may  be.

 TATA  INSTITUTE  OF  FUNDAMENTAL
 RESEARCH

 89.  Shri  Gidwani:  (a)  Will  the  Minis-
 ter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state  the  yearly
 grant  paid  to  the  Tata  Institute  of
 Fundamenta]  Research,  Bumbay?

 (b)  What  is  the  yearly  amount  paid
 by  the  Tata  Trust  to  the  Institute?

 The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Research
 (Maulana  Azad):  (a)  and  (b).  A  state-
 ment  giving  the  required  information
 is  placed  on  the  Table  of  the  House.
 [See  Appendix  III,  annexure  No.  18.)

 NATIONAL  CABET  CORPS

 90.  Shri  Gadilingana  Gowd:  Will
 the  Minister  of  Defence  be  pleased  to
 stata:

 (a)  whether  Government  have  cons-
 tituted  an  advisory  committee  in  con-
 nection  with  the  selection  of  National

 Cadet  Corps  in  Andhra  State;  ang
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 ib)  if  80,  its  personnel?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  A  Commit-
 tee  has  been  constituted  under  Rule
 42  of  the  N.C.C.  Rules  and  its  func-
 tions  are  given  in  Rule  43  of  the  N.C.C.
 Rules.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  III,  an-
 nexure  No.  19.)

 फोड़  प्रतिष्ठान  आदि  हाल  सहायता

 ९१.  सेठ  मचल  सिह  :  क्‍या  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  फोर्ड  प्रतिष्ठान,  रॉकफेलर  प्रति

 पठान  और  अमरीका  की  अन्य  ऐसी  संस्थाओं
 ने  भारत  में  सामुदायिक  परियोजनाओं,
 माध्यमिक  तथा  >उच्चतर  शिक्षा,  लोक  स्वास्थ्य

 तथा  चिकित्सा  आदि  के  सम्बन्ध  में  कुल
 कितनी  राशि  दी  है  ;  और

 (ख)  वित्तीय  सहायता  के  अतिरिक्त

 उन्होंने  क्या  सहायता  दी  है  ?

 The  MinfSter  of  Finance  (Shri  0.  D.
 Deshmukh):  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.
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 OFFICIAL  REPORT

 2055

 HOUSE  OF  THE  PEOPLE

 Tuesday,  2nd  March,  1954.

 The  House  met  at  Two  of  the  Clock

 (Mr.  Speaker  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 3-2  P.M.

 MESSAGE  FROM  THE  PRESIDENT

 Mr.  Speaker:  I  have  received  the  fol-
 Jowing  message  from  the  President:

 “T  have  received  with  great  satis-
 faction  the  expression  of  thanks  by
 the  Members  of  the  House  of  the
 People  for  the  address  I  delivered
 to  both  the  Houses  of  Parliament
 assembled  together  on  the  450
 February,  1954.”

 MESSAGES  FROM  THE  COUNCIL
 OF  STATES

 Secretary:  Sir,  I  have  to  report  the
 following  two  messages  received  from
 the  Secretary  of  the  Council  of  States:

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the  Rules  of

 ‘Procedure  and  Conduct  of  Busi-
 ness  in  the  Council  of  States,  I  am

 ‘directed  to  inform  the  House  of
 ‘the  People  that  the  Council  of
 States,  at  its  sitting  held  on  the
 27th  February,  ‘1954,  agreed  with-
 out  any  amendment  to  the  Govern-
 ment  of  Part  C  States  (Amend-
 ment)  Bill,  1953,  which  was  passed
 by  the  House  of  the  People  at  its
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 sitting  held  on  the  23rd  February,
 1954."

 (ii)  “In  accordance  with  the
 provisions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Council
 of  States,  I  am  directed  to  return
 herewith  the  following  Bills,  which
 were  passed  by  the  House  of  the
 People  at  its  sitting  held  on  the
 24th  February,  954  and  transmit-
 ted  to  the  Council  of  States  for  its
 recommendations  and  to  state  that
 the  Council  has  no  recommenda-
 tions  to  make  to  the  House  of  the’
 People  in  regard  to  the  said  Bills:

 l.  The  Appropriation  Bill,  ‘1954.

 2.  The  Patiala  and  East  Punjap
 States  Union  Appropriation
 Bill,  1954.”"

 BUSINESS  OF  THE  HOUSE

 Mr.  Speaker:  We  will  now  proceed
 with  the  general  discussion  on  the
 Railway  Budget.  As  regards  the  dis-
 cussion  on  the  report  of  the  Industrial
 Finance  Corporation  Enquiry  Com-
 mittee,  to  be  taken  up  at  five  o'clock.
 I  presume  all  Members  who  wanted
 copies  of  the  report  of  the  Committee
 have  received  those  copies.

 Some  Hon.  Members:  No  Sir.

 Some  Hon.  Members:  Yes  Sir.

 Mr.  Speaker:  I  am  not  clear  as  to
 whether  it  is  ‘yes’  or  ‘no’.

 Some  Hon.  Members:  No  Sir.
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 Mr.  Speaker:  I  understand  that  an
 announcement  was  made  in  the  House
 yesterday  and  notice  was  put  up  on
 the  Notice  Board.  May  I  know  how
 many  Members  really  called  at  the
 Notice  Office  and  did  not  get  copies?

 Several  Hon.  Members  rose—

 Shri  Radhelal  Vyas  (Ujjain):  As  soon
 as  the  announcement  was  made,  I  had
 been  to  the  Notice  Office.  Before  some
 of  us  went  there,  copies  had  already
 been  distributed  to  some  of  the  Mem-
 bers.  Not  a  single  copy  was  available
 there.

 भी  रघुनाथ  सिंह  (जिला  बतारस--

 मध्य:  वहां  बुल  तीस  कापी  थीं।

 Mr.  Speaker:  The  only  course  is
 further  supply  of  copies  if  possible.

 Several  Hon.  Members:  Yes.

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Guha):  We  have  supplied
 sixty  copies:  40  copies  to  the  Notice
 Office  and  20  and  previously  five  to  the
 Library.  In  all,  we  have  placed  6d
 copies  at  the  disposal  of  the  Members.

 Some  Hon.  Members:  Out  of  500.

 Mr.  Speaker:  Order,  order.  dow
 many  more  copies  can  he  spare?

 Shri  A.  C.  Guha:  Yesterday,  your
 direction  was  that  we  need  not  supply
 copies  to  all  the  Members  and  that
 some  copies  may  be  supplied.  It  is
 only  a  two-hour  debate.  At  the  most
 ten  or  twelve  Members  can  take  part
 in  the  debate.

 Shri  Bansal
 I  suggest,  Sir,...

 Mr.  Speaker:  Order,  order.  Let  us
 not  take  time  on  this  and  reduce  the
 time  for  the  discussion  on  the  Budget.
 Is  it  possible  to  have  more  copies?  How
 many  more  copies  can  he  spare?

 Shri  A.  C.  Guha:  I  think  some  more
 copies  can  be  made  available.  How
 many  copies  will  be  required?

 (Jhajjar-Rewari):  May

 Mr.  Speaker:  It  is  not  a  question  of
 tow-hours  or  one-hour  debate.  Which
 ever  hon.  Member  wants  to  speak  even
 for  five  minutes,  he  must  have  a  copy

 of  the  report.  If  it  is  not  very  incon-
 vnient  let  us  have  the  debate  post-

 poned  till  day  after  tomorrow.  In  the
 meanwhile  copies  may  be  supplied  ६05
 day.

 Several  Hon.  Members:  Yes.

 Shri  A.  C.  Guha:  How  many  copies
 would  you  like,  Sir,  to  be  made  avail-
 able?

 Several  Hon.  Members:  To  all  Mem-
 bers.

 Mr.  Speaker;  To  as  many  Members.
 as  want  the  copies,  It  is  very  difficult
 to  say  how  many.  That  means,  now
 if  this  discussion  goes  off  till  day  after
 tomorrow,  another  question  arises.
 which  was  raised  by  the  hon.  Member
 Shri  Ramachandra  Reddi,  as  to  whe-
 ther  there  would  be  any  extension  of
 time  for  the  General  Discussion  on  the
 Railway  Budget.

 Some  Hon.  Members:  A  day  more.

 Mr.  Speaker:  It  is  not  a  question  of
 one  day  more  at  all.  There  is  no  time.
 Members  have  to  take  an_  overall
 picture  of  the  business  before  the
 House  till  the  end  of  the  session  and
 adjust  within  that  time.  There  are  ३०
 many  ways.  Would  it  be  possible  to
 spare  the  question-hour  by  dropping
 the  questions?

 Several  Hon.  Members:  No,  no.

 Mr.  Speaker:  Then,  we  may  go  on
 for  some  time,  say,  half  an  hour  more.

 Shri  H.  N.  Mukerjee  (Calcutta
 North-East):  May  I  make  a  suggestion,
 Sir?  On  Friday,  we  have  24  hours  for
 non-official  work.  On  this  day,  we  may
 do  without  what  is  put  there  in  the
 programme  and  we  can  have  this
 discussion  instead.

 Mr.  Speaker;  Instead  of  non-official
 business?  a.

 Shri  H.  N.  Mukerjee:  Yes.

 Mr.  Speaker:  If  the  Members  are
 agreeable,  I  have  no  objection.  The
 List  of  Business  has  been  circulated.
 If  the  Members  whose  business  is  put
 up  there  are  agreeable,  we  may  proceed
 that  way.
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 Some  Hon.  Members:  We  mav  take
 a  decision  day  after  tomorrow.

 Mr,  Speaker:  The  difficulty  is  that  if
 the  decision  is  postponed  till  day  after
 tomorrow,  we  shall  not  be  able  to  have
 one  hour  by  dropping  the  questions.
 That  is  why  I  put  up  the  suggestion
 today.

 Shri  K.  K.  Basu  (Diamond  Harbour):
 The  Minister’s  reply  can  go  to  the  next
 day.

 Mr.  Speaker:  It  comes  to  prolonga-
 tion  of  the  whole  programme.

 Shri  K.  K.  Baga:  In  the  mean  time,
 Leaders  of  Groups  may  meet  and  dis-
 cuss  and  come  to  some  arrangement.

 Mr,  Speaker:  We  will  go  on.  Other-
 wise,  Members  will  have  no  time.  We
 cannot  hold  it  up  indefinitely.

 Shri  A.  C.  Guha:  Then,  Sir,  the  dis-
 cussion  on  the  IFC  Report  is  postponed
 till  the  4th?

 Mr.  Speaker:  I  have  no  _  objection.

 Shri  A.  C.  Guha:  What  am  I  to
 understand  from  the  discussion?  If  I
 am  to  supply  copies  now,  I  am  ready
 if  you  so  wish.  We  can  have  the  dis-
 cussion  even  today.  If  you  want  it
 to  be  postponed  to  the  4th,  I  have  no
 objection.

 Mr.  Speaker:  My  idea  in  taking  up
 this  question  at  this  stage  and  suggest-
 ing  postponement  till  day  after  tomor-
 row  was  to  see  whether  we  can  take
 advantage  of  the  question-hour  and
 get  one  hour  more.  But,  as  the  hon.
 Members  do  not  want  it.  they  may
 have  the  discussion  today  even.  I  do
 not  mind.

 Shri  Ramachandra  Reddi  (Nellore):
 May  I  also  point  out  that  the  views  of
 the  Board  of  Directors  of  the  Industrial
 Finance  Corporation  have  also  been
 published  by  the  Government  of  India.
 Copies  of  this  have  not  been  circulated
 among  the  Members.  At  least  a  few
 copies  of  this  might  be  supplied.

 Mr.  Speaker:  That  is  a  new  request
 which  the  hon.  Minister  might  con-
 sider.  Anyway,  we  are  not  having  the
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 discussion  today.  It  might  go  on  on

 the  4th  now.

 Shri  A.  C.  Guha:  There  is  another
 difficulty  I  would  like  to  bring  to  your
 notice.  I  think  we  have  given  about
 40  or  50  copies  to  the  Notice  Office.
 How  many  more  copies  would  you
 direct  me  to  supply?

 Mr.  Speaker:  I  think  the  best  course
 would  be  for  Members  who  want
 copies  to  have  a  request  for  a  copy
 made  in  the  Notice  Office.  Their  names
 will  be  registered,  say  up  to  4  o'clock,
 and  as  many  copies  as  are  requisition-
 ed  will  be  supplied.  That  will  be  the
 only  solution.

 oy

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS.

 PRESENTATION  OF  THIRD  REPORT

 Shri  M.  A.  Ayyangar  (Tirupati):  I
 beg  to  present  the  third  Report  of  the
 Committee  on  Private  Members’  Bills.
 and  Resolutions.

 RAILWAY  BUDGET

 Kumari  Annie  Mascarene  (Trivan-
 drum):  Yesterday  I  was  referring  to
 the  condition  of  the  Railway  Depart-
 ment  at  the  time  the  Congress  took  up
 the  administration.

 (Mr.  Deputy-SPEAKER  in  the  Chair}

 I  was  pointing  out  how  the  Railway
 ‘Department  presented  a  complicated
 problem  and  how  the  Congress  ad-
 ministration  had  handled  it,  how  the
 integration  of  the  States  and  the  parti-
 tion  of  the  assets  and  liabilities  had
 affected  the  Railway  system  and  how
 the  Congress  had  handled  the  situa-
 tion  in  such  a  way  that  today  we  have
 got  a  regular  well-organised  Railway
 system.  Be  it  said  to  the  credit  of
 the  late  lamented  Shri  Gopalaswam!
 Ayyangar  that  he  manned  it  during
 strenuous  times  and  got  over  the
 difficulties  and  laid  the  foundations  of
 a  Railway  system  which  would  have
 done  honour  to  the  most  advanced  and
 highly  developed  countries  in  the
 world.  Thus  far  and  no  farther.
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 This  is  a  major  scheme  of  nationa-

 lised  industry,  a  large  undertaking  of
 a  public  utility  concern  with  a  separate

 Anancial  entity.  4  examined  the  facts
 and  figures  at  my  disposal  and  compar-
 ed  them  with  the  facts  and  figures  of
 the  past,  and  I  regret  to  submit  that
 the  Railway  Department  has  de-
 teriorated  in  recent  years.  Nay,  we
 have’  fallen  far  below  the’  earning
 capacity  of  crucial  times  such  as  1948.
 The  surplus  during  948  was  Rs.  9°85
 crores  whereas  in  954  it  is  Rs.  9°48
 crores  and  in  955  it  is  estimated  to
 be  Rs.  9.3  crores.  Between  these  years
 we  had  risen  to  peak  heights  of  earn-
 ing  capacity,  sc  much  so  that  in  1952,

 ‘we  had  Rs.  2°85  crores  and  in  ‘1953,
 Rs,  24°87  crores.  There  has  been  no
 reat  difference  between  the  expendi-
 ture  and  the  income  during  these  four
 years  respectively  and  proportionately.
 I  expect  the  hon.  Minister  of  Railways
 to  explain  the  situation,

 Then  I  come  to  the  contribution
 ‘made  by  the  Railways  to  the  General
 Revenues  of  the  nation.  The  Railways

 being  a  major  national  undertaking
 with  investments  running  to  crores  and
 crores  of  rupees,  we  expect  the  natural
 economic  consequences  of  the  Railways
 yielding  a  fair  return  to  the  General
 Revenues.  The  Railways  are  an  earn-
 ing  department,  unlike  the  other  de-
 partments  like  Defence,  Education,
 Health,  Judiciary  etc.  The  Railways
 being  a  source  of  revenue  to  Govern-
 ment  should  enable  Government  to  run
 successfully  the  other  departments
 which  have  more  of  expenditure  than
 of  income.

 The  resources  at  our  disposal  are
 rather  disappointing.  In  1950,  the
 income  was  Rs.  225°5  crores,  and  the
 contribution  to  the  General  Revenues
 was  Rs.  32-5  crores  or  about  33  per
 cent.  In  1954,  the  income  is  Rs.  272
 crores,  and  the’  contribution  to  the
 General  Revenues  is  estimated  at
 Rs.  355  crores,  i.e.  3°5  per  cent.  of
 the  earnings.  Midway  between  these
 years,  the  contribution  to  the  General
 Revenues  fluctuates  between  2  per
 cent.  in  1951,  8  per  gent  in  ‘1952,  and
 23  per  cent.  in  1983,  We  are  told
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 that  the  years  95l,  1952,  and  953
 are  years  of  peak  earning,  and  yet  we
 find  that  the  contribution  to  the  Gene-
 ral  Revenues  has  not  in  any  way  in-
 creased,  but  fluctuates  between  2  and
 l3  per  cent.  However  much  money
 may  be  flowing  into  the  Railways,  we
 find  that  the  contribution  to  the  Gene-
 ral  Revenues  does  not  exceed  2  or  3
 per  cent.  I  wish  to  know  why  this  is
 50.

 This  is  clear  proof  that  there  is  no
 healthy  functioning  of  this  department.
 The  idea  of  the  state  undertaking  a
 monopoly  is  not  only  for  the  efficient
 running  of  it,  but  also  for  the  profit-
 able  running  of  it.  But  in  this  de-
 partment,  we  find  that  there  has  been
 so  much  of  waste,  carelessness,  indif-
 ference  and  irresponsibility  on  the  part
 of  the  officers,  with  the  result  that  2
 large  part  of  the  income  is  being  wast-
 ed.

 We  have  heard  in  this  House  that
 there  are  thousands  and  lakhs  of  ticket-
 less  travellers.  We  have  also  heard  in
 reply  to  questions  that  accidents  due
 to  fire  or  other  causes  have  destroyed
 railway  goods.  We  also  heard  the
 remarks  of  censure  from  the  Public
 Accounts  Committee,  which  very  often
 passes  a  vote  of  censure  on  the  Rail-
 way  Ministry.  I  would  like  to  invite
 the  attention  of  hon.  Members  to  page
 5  of  the  fifth  report  of  the  Public  Ac-
 counts  Committee  on  the  Appropria-
 tion  Accounts  of  the  year  1949-50  where
 they  say:

 “The  Committee  regret  ‘o
 observe  that  the  various  irregu-
 larities  disclosed  in  Para.  9  of  the
 Audit  Report  in  regard  to  the  pay-
 ment  of  compensation  claims  to  the
 contractors......  are  marked  79५
 wastage,  negiect  and  incompetence
 of  the  Railway  Officers  who  had
 handled  the  case......  The  Com-
 mittee  also  observe  that  the
 Officers  especially  the  senior  Offi-
 cer  of  the  rank  of  Deputy  Control-
 ler  of  Stores  through  whose  neglig-
 ence  the  pilferage  of  stores  was
 facilitated  especially  at  a  time
 when  commodities  like  हम
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 “The  Committee  regrets  that  the
 Ministry  should  have  failed  to
 consult  the  Comptroller  and
 Auditor-General  in  introducing  any
 changes  in  the  accounting  struc-
 ture...ete.”

 These  are  clear  proofs  coming  from
 the  Public  Accounts  Committee  whose
 membership  consists  of  a  majority  of
 Members  from  the  opposite,  a  com-
 mittee  appointed  to  scrutinise  the  fin-
 ances  of  the  State,  and  this  is  their
 verdict.  Therefore  I  request  the  hon.
 Minister  to  explain  why  the  contri-
 bution  to  the  General  Revenues  has
 fallen  so  low,

 Then.  Sir,  we  come  to  the  achieve-
 ments  of  the  Department.  To  do
 justice  to  the  Minister,  I  must  say  that
 there  are  achievements  in  this  De-
 partment.  They  have  begun  to  produce

 goods  for  the  railways,  they  have
 developed  lines  on  zonal  systems  etc.
 etc.  and  for  that  the  Minister  deserves
 credit.  Still,  looking  at  the  earnings
 we  had  for  the  last  seven  years—I  have
 gone  through  the  budgets  carefully—
 I  find  that  adding  up  our  earnings,
 they  come  to  Rs.  1670-67  crores  as
 income,  Rs.  1267-9  crores  as  expendi-
 ture  and  Rs.  93°78  crores  as  surplus.
 I  have  added  up  all  the  income  and
 expenditure  for  the  last  seven  years
 and  this  is  the  result.  Though  the
 Department  have  great  achievements
 those  achievements  are  not  in  propor-
 tion  to  our  earnings  and  expenditure.

 Then  with  regard  to  zonal  develov-
 ment.  they  have  not  done  justice  to
 it.  If  you  look  at  the  map  of  the  rail-
 ways,  you  will  find  that  the  railways
 in  the  north  are  so  intricate  and  well-
 knit  that  they  cross  each  other,  and
 as  you  go  further  down.  it  becomes
 wider  and  wider  till  when  you  reach
 Travancore-Cochin  State  it  evaporates
 altogether.  Sir  the  Minister  had  al-
 ready  started  a  railway  line  of  96  miles
 from  949  and  in  six  years  the  Minis-
 ter  promised  to  complete  36  miles—in
 1955!  I  wish  to  ask  him  why  he  had
 finished  एप  miles  of  railway  in
 Kandala-Desa  with  3l  railway  stations
 and  3l  bridges  with  the  longest
 bridge—the  Bana’s  bridge—which  was
 inaugurated  by  our  President  on  the
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 2nd  October  1952.  This  is  in  49  months
 and,  Sir,  in  7  years  we  are  getting
 only  36  miles  of  railways.  Perhaps  it
 will  take  another  36  years  to  complete.
 96  miles!  (Interruptions).

 Then  I  wish  to  invite  the  Ministec’s:
 attention  io  inconsistencies  that  I
 have  seen  in  his  speech.

 Mr.  Deputy-Speaker:  The  hon.  Mem-.
 ber  has  had  sufficient  time.

 Kumari  Annie  Mascarene:  I  have.
 five  minutes  more.

 Mr.  Deputy-Speaker:  No,  no,

 Komari  Annie  Mascarene:  It  is  only:
 ten  minutes  since  I  started.

 Mr.  Deputy-Speaker:  I  think  the:
 other  day  the  hon.  Member  took  six
 minutes  and  today  she  has  taken  ten
 minutes.

 Kumari  Annie  Mascarene:  I  want  to
 draw  the  hon.  Minister’s  attention  to
 the  inconsistencies  in  his  speeches.
 There  is  a  steady  decrease  of  pas-
 sengers;  there  is  an  increase  in  coaches,
 in  wagons  and  in  locomotives  and  yet
 there  is  overcrowding  in  the  railways.
 How  does  this  happen?  I  am  unable
 to  fit  these  things  together.  I  am  ask-
 ing  the  hon.  Railway  Minister  to  re-
 concile  them  in  such  a  way  that  there
 is  no  inconsistency.  If  I  am  mistaken,
 he  may  correct  me.

 Then,  with  regard  to  third  class  pas--
 sengers.  The  Minister  has  risen  to
 philanthropic  heights  by  abolishing  the
 first  class.  He  has  defeated  even  the
 Soviet  people,  who  still  maintain  the
 class  system  in  their  railways.  From
 the  philanthropic  heights  I  wish  to  ask
 him  whether  he  can  reconcile  himself
 to  third  class  passengers  hanging  from
 the  roofs  of  compartments.  I  wish  he
 could  further  see  the  women  =  and
 children  segregated  in  a_  single
 compartment  and  struggling  ‘or  exis'.
 ence.  I  have  been  myself  travelling
 in  the  second  class  compartment.  I
 wish  to  draw  his  attention  towards  the
 condition  of  the  lavatories  there.  Thee
 is  a  pipe  under  the  commode.  I  do  not
 know  for  whose  use  it  is.  Persuns  of
 diminutive  structure  and  magnitude
 can  easily  go  in  and  wriggle  out.  4  can
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 tell  the  Railway  Minister  that  the  rest

 of  the  world  is  otherwise.  I  wish  he
 will  change  it  to  the  condition  that
 it  was  formerly.

 I  want  to  draw  his  atbention  to  a
 matter  of  serious  concern.  Accidents
 happen  almost  daily.

 Shri  R.  K.  Chaudhuri  (auhati):  On
 a  point  of  order.  Sir.

 Mr.  Deputy-Speaker:  Let  us  hear  the
 point  of  order.

 Shri  R.  K.  Chaudhuri:  The  point  of
 order  that  I  wish  to  raise  is  one  of
 momentous  importance.  It  is  this
 whether  a  woman  and  a  man  in  this
 House  have  equality  of  rights.  Yester-
 day,  I  was  cut  short  by  the  Chair  and

 the  hon.  lady  Member  spoke  for  about
 ten  minutes  yesterday  and  nearly  ten
 minutes  today  and  she  is  speaking  in
 Spite  of  the  Chair’s  remarks.

 Kumari  Annie  Mascarene:  If  one
 accident  happened  in  a  montia  one  can
 understand  it;  if  two  or  three  acci-
 dents  happened  in  a  year,  one  can
 understand  it,  but  what  can  you  say  to
 a  series  of  accicents,  two  accidents  8
 day.  We  say  that  it  is  Nature  that  had
 caused  it,  that  it  was  floods  that  caus-
 ed  it.  I  am  asking  you,  when  a  bridge
 collapses  under  the  train  it  is  nut  the
 main  but  the  criminal  negligence  of
 the  engineers  and  officers,  wnc  look
 after  the  bridges.  I  just  wish  to  remind
 him  of  a  verse  in  the  Gita—

 कार्यकरणकर्त,त्वे  हेतु.  प्रकृतिरुच्यते  |

 पुरुष:  सुखदुःखानां  मोक्तुस्वे  हेतुदुच्यते  ।।

 For  the  rising  of  cause  snd  effect,
 ‘Nature  is  responsible;  for  causing  pain
 and  pleasure  man  is  respunsib’e.

 Mr.  Deputy-Speaker:  Not  woman?

 Kumari  Annie  Mascarene:  If  only
 Government  had  been  entrusted  to  her
 it  would  have  been  the  best  in  thc
 country.

 Sir.  the  financial  year  has  dawned
 with  despair,  difidence  and  doubts  be-
 cause  the  intricate  system  of  ral’ways
 which  resembles  the  network  of  the
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 nervous  system,  threatens  to  collapse
 with  a  paralytic  stroke.  I  wish  to  ask
 the  Railway  Minister,  in  view  of  te
 fact  that  the  finances  diminish  every
 year,  in  view  of  the  fact  that  we  have
 got  a  construction  programme  in  full
 swing,  in  view  of  the  fact  that  the  Five
 Year  Plan  has  to  be  implemented,  in
 view  of  the  fact  that  there  is  so  much
 of  corruption  and  so  much  of  ir-
 responsibility  in  the  department,  how
 is  he  going  to  plan  to  go  ahead  in
 future?  I  wish  to  suggest  to  him  that
 he  must  approach  the  people  and  he
 more  with  the  people  than  with  the
 officers,  that  he  must  visit  the  construc-
 tion  schemes  himself  and  make  an  ap-
 peal  to  the  people  and  listen  to  their
 complaints,  that  he  must,  at  least  once
 in  a  way,  travel  in  the  railways  and
 make  himself  one  with  the  common
 man  so  that  they  may  have  confidence
 in  him,  and  that  he  may  take  stringent
 measures  against  those  officers  who
 bring  down  the  reputation  of  the  de-
 partment  and  waste  money.

 Shri  M.  L.  Agrawal  (Pilibhit  Distt.
 cum  Bareilly  Distt—East):  Railways
 are  the  biggest  national  undertaking  of
 this  country.  They  are  indeed  the  life
 lines  of  India.  On  their  proper  admi-
 nistration  depends  the  strengthenirg,
 improving,  maintenance  and  extension
 of  this  vital  service.  Naturally,  the
 Parliament  and  the  country  at  large
 are  deeply  interested  in  scrutinising
 annually  the  stewardship  of  this  depart-
 ment  of  public  utility.

 The  hon.  Minister  of  Railways,  ever
 since  he  assumed  his  portfolio  has  been
 making  Herculean  efforts  to  reform
 the  department,  to  give  greater  satis-
 faction  to  the  users  and  the  em
 ployees  and  to  root  out  corruption,
 and  if  in  spite  of  them  the  results  are
 neither  spectacular  nor  show  appre-
 ciable  improvement,  the  fault  is  not
 his.  He  has  certainly  succeeded  in
 imparting  a  new  and  healthy  tone
 to  the  administration.

 The  Ministry  of  Railways  has  sup-
 plied  to  the  Members  of  Parliament
 copious  literature  in  the  form  of  books,
 booklets.  reports,  summaries.  state-
 ments,  maps  and  charts,  besides  the
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 Budget  propear  statements  and  ex-
 planatory  memoranda  to  enable  them
 to  appreciate  the  working  of  the  de-
 partment  and  to  understand  the  intri-
 c<acies  of  figures  running  into  millions.
 From  these  papers  I  have  called  out
 some  information  and  I  present  it  to
 the  House.

 Last  year  I  had  expressed  my  con-
 cern  at  the  dwindling  annual  surplus
 and  expressed  my  regret  that  the  same
 ‘was  progressively  shrinking  and  that
 in  the  current  year  it  was  falling  to
 Rs.  9°3l  crores.  but  the  Budget  pre-
 sented  reveals  that  in  the  revised  esti-
 mates.  it  has  further  declined  to  the
 insignificant  figure  of  Rs.  3-18  crores.

 For  over  a  year  our  thoughts  have
 been  engrossed  in  the  First  Five  Year
 Plan  and  its  implementation.  The  tar-
 get  of  expenditure  on  Railways  fixed
 for  the  Plan  period  95l-56  was  Rs.  400
 crores.  of  which  the  Railways  were  to
 find  Rs.  320  crores  from  their  own  re-
 sources,  and  the  balance,  namely,
 Rs.  80  crores.  was  to  be  supplied  by
 the  Government  during  the  Plan

 period,  but  we  find  that  the  pro-
 portionate  targets  during  the  first  two
 years  could  not  be  reached  and  they
 have  fallen  considerably.  It  is  im-
 possible,  in  my  opinion,  judging  from
 the  past  performance,  that  in  the  next
 two  years  also,  the  total  targets  would
 be  reached.

 In  the  reports  presented  by  the  Rail-
 way  Board  and  other  documents  which
 Members  of  Parliament  have  received,
 they  have  tried  to  show  that  great  pro-
 gress  has  been  made  in  the  administra-
 tion  of  the  department.  From  these
 very  papers  I  present  the  following
 results.

 In  the  matter  of  punctuality,  we
 have  not  in  1952-53  attained  the  posi-
 tion  we  had  in  1940-41.

 The  wagon-miles  per  wagon  day  re-
 gistered  a  fall  on  the  metre  gauge
 from  32°4  in  95l-52  to  31च4  in  1982-53
 and  the  net  ton-miles  per  wagon  day
 fell  on  the  broad  gauge  from  463  in
 95l-52  to  452  in  1952-53.

 The  average  speed  of  goods  train
 fell  in  1952-53  from  what  it’  was  in  the
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 preceding  year  both  on  the  broad  gauge
 and  the  metre  gauge.

 The  average  train  loads  on  the  broad
 gauge  fell  in  ‘1952-53  to  469  from  487
 in  1951-52.

 The  ratio  of  the  unproductive  shunt-
 ing  miles  to  the  00  train-miles  of  pas-
 senger  and  goods  increased  on  the
 broad  gauge  in  1952-53  from  what  it
 was  in  ‘1951-52,

 There  was  no  appreciable  decrease
 in  the  number  of  claims  during  1952-53
 from  that  in  95l-52,  and  in  the  words
 of  the  report  of  the  Railway  Board  for
 ‘1952-53,  “the  crime  position  in  regard
 to  thefts  and  pilferages  on  Railways
 continued  to  cause  anxiety.”  The  net
 amount  paid  by  Railways  during  the
 year  1952-53  on  account  of  goods  lost
 or  damaged  was  Rs.  +3,18,66,922  as
 against  Rs.  2,91,80,867  in  95i-52.  The
 number  of  claims  disposed  of  in  1952-53
 was  3,65,2I5  as  against  3,82,638  dis-

 posed  of  in  1951-52.  The  number  of
 suits  filed  in  1952-53  and  those  which
 remained  outstanding  at  the  close  of
 the  year  1952-53  was  24,296  and  14,598
 respectively  as  against  27,952  filed  in
 ‘1951-52  and  3,l42  remaining  outstand-
 ing  at  the  end  of  1951-52.

 The  number  of  suits  filed  in  courts
 in  ‘1952-53  and  pending  from  the  year
 1951-52  was  24,296.  Of  these  14,598
 were  still  pending  at  the  end  of  the
 year  1952-53.  Of  the  rest  6,923  had  to
 be  settled  out  of  court  by  the  Railways,
 and  .288  were  decreed  after  contest
 and  only  2.53  dismissed.  The  claim
 of  the  Railway  Board  of  prompt  dis-
 posal  and  the  elimination  of  infructu-
 ous  litigation  is  hardly  borne  out  by
 these  figures,  It  is  my  personal  ex-
 perience  that  being  indifferent  and  cal-
 lous  to  the  waste  of  public  money
 officers-in-charge  of  Railway  litigation
 have  taken  even  the  most  frivolous  and
 technical  pleas  to  the  High  Court  with-
 out  the  leust  regard  for  moral  or  equit-
 able  consideration.

 The  number  of  passengers  detected
 travelling  without  proper  passes  or
 tickets  during  1952-53  was  84,15,088

 88  compared  with  79,00,918  in  the  pre-
 vious  year.
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 [Shri  M.  L.  Agrawal]
 As  compared  with  95l-52  passenger

 earnings  on  all  Indian  Railways  de-
 creased  by  9°55  crores  or  851  per  cent.
 of  passengers  carried  and  about  3,515,
 millions  or  8°89  per  cent.  in  passenger
 miles.  The  earnings  for  goods  carried
 amounted  to  Rs.  43°80  crores  as
 against  Rs.  53°95  crores  in  1951-52.

 The  total  ton-miles  dropped  by  57
 millions  in  1952-83  as  compared  with
 that  in  1951-52.

 The  percentage  of  loaded  wagon
 miles  to  the  total  wagon  miles  dropped
 from  69-4  in  95l-52  to  69°l  in  1952-53
 on  the  broad  gauge  and  from  162.  in
 1951-52  to  76°  in  1952-53,  on  the  metre
 gauge.

 We  are  much  behind  our  rehabili-
 tation  programme.  We  have  not  been
 able  to  place  as  many  locomotives,
 coaches  and  wagons  as  we  should  have
 and  as  we  hoped  we  would  be  able
 to  put  on  the  line.

 Nothing  has  caused  more  anxiety  to
 the  Members  of  the  House  and  the
 public  generally  than  the  unprecedent-
 ly  large  number  of  train  accidents  and
 the  resulting  disasters  during  the  first
 six  weeks  of  the  year  “1954.  To  name
 only  a  few,  the  Bhatinda,  Raxaul  and
 Mirzapur  catastrophes  have  shocked
 the  public  mind  with  an  intensity
 second  only  to  that  felt  at  the  recent
 train  accident  at  Jhimpir  in  Pakistan
 and  at  the  Kumbh  tragedy  at  Prayag.
 We  have,  however,  no  authentic  Ggures
 to  review  the  situation  with  regard  to
 all  the  casualties  due  to  accidents  in
 the  current  year.  Only  for  the  period
 from  2nd  January  954  to  2th
 February  954  have  I  got  figures.  There
 were  in  these  few  weeks  not  less  than
 ten  serious  accidents  in  which  sixty-six
 persons  were  killed  and  seventy  three
 seriously  injured.  Damage  to  the
 Railway  property  was  Rs.  ‘5,15,532  which
 damage  to  private  property  is  not
 known.  In  view  of  the  growing
 frequency  and  the  severity  of  these
 accidents  and  the  appalling  nature  of
 loss  to  life  and  property,  I  wonder
 how  the  Minister  is  justified  in  saying
 that  {it  should  not  cause  any  undue

 apprehension  or  alarm,  However,  the
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 Enquiry  Committee  that  he  has  ap-
 pointed  is  a  step  in  the  right  direction
 and  perhaps  its  results  may  make
 travelling  on  Indian  Railways  more
 secure.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  must  make  an  effort  to  speak
 extempore  and  only  occasionally  refer
 to  the  notes.

 Shri  M.  L.  Agrawal:  They  were  all
 figures,  Sir,  From  the  point  of  view
 of  public  safety  the  situation  is  conti-
 nually  deteriorating  in  the  case  of  pas-
 sengers,  employees  and  strangers  alike.
 The  fatalities  rose  to  54  or  0:05  per
 million  passengers  in  1952-53  as  against
 38  or  0:03  per  million  passengers  in
 the  pervious  year.  Similarly,  casual-
 ties  rose  to  339  or  to  0°29  per  million
 passengers  in  the  year  ‘1952-53  as
 against  290  or  0:24  per  million  pas-
 sengers  in  the  year  95l-52.  In  1952-53,
 accidents  in  railway  workshops  ac-
 counted  for  the  death  of  eight  and
 injuries  to  20,477  railway  servants  or
 an  increase  of  two  in  the  former  and
 of  2,517  in  the  latter  as  compared
 with  the  previous  year.  The  total
 number  of  persons—passengers,  rail-
 way  servants  and  others—killed  and
 injured  during  the  year  1952-53  rose
 to  4,757  and  29,789,  respectively  from
 the  corresponding  figures  of  4,2I4  and
 29,650  in  the  previous  year.  I  have
 given  these  figures  not  in  any  spirit
 of  carping  criticism  but  I  wanted  to
 show  that  there  is  no  room  for  com-
 placency  and  the  Railway  department
 should  always  be  vigilant  and  try  to
 reform  the  administration  as  far  as
 possible.

 The  hon.  Minister  in  his  Budget
 speech  last  year  announced  his  inten-
 tion  to  appoint  a  Committee  of  Mem-
 bers  of  Parliament,  and  if  necessary  a
 few  others,  to  investigate  the  prevail-
 ing  corruption  in  the  department.  It
 was  only  after  seven  months  after  nis
 announcement  that  the  Committee  was
 appointed.  The  Committee  have  issued
 8  comprehensive  questionnaire  dealing.
 only  with  the  corruption  indulged  in
 by  the  staff  in  their  dealings  with  the
 users  only.  There  are  different  kinds
 of  corruption  and  they  are  not  always
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 visible  to  the  casual  eyes.  Corruption
 among  the  railway  employees  is  two-
 fold:  one  in  their  dealings  with  tne
 users  and  the  other  in  their  dealings
 among  themselves  and  with  the  Rail-
 way  administration.  Perhaps  the  Com-
 mittee  is  precluded  by  the  narrow
 terms  of  reference  to  enquire  into  this
 sort  of  corruption  also.  If  that  is  the
 difficulty,  the  terms.  of  reference  shouid
 be  widened  so  as  to  include  all  sorts
 of  corruption  in  their  enquiry.  In
 connection  with  the  other  kind  of  cor:
 ruption,  I  may'point  out  that  the  com-
 plaint  is  that  regular  sums  of  illegal
 gratification  and  bribes  are  paid  in
 making  transfers  and  postings  of  in-
 ferior  officers  to  other  places  by  the
 superior  officers.  Then  there  are  com-
 plaints  that  railway  employees  take
 private  work  from  their  subordinates.
 Then  there  are  complaints  about  theft
 of  coal  from  loco  sheds.  Wherever
 there  are  loco  sheds,  contractors.  with
 the  connivance  of  the  fitters  in  charge
 steal  coal.  Such  cases  occur  every  now
 and  then.  At  one  station,  I  was  told
 that  the  cinder  contractor  gave  more
 than  Rs.  1,000  as  bribe  per  month  to
 the  railway  employees  and  defrauded
 the  railway  of  thousands  of  rupees
 every  month.  There  is  another  com-
 plaint  that  the  Medical  Officers  at  the
 railway  station  do  not  look  to  the  suf-
 ferings  ‘of  the  railway  patients  so  much
 as  to  their  private  clients.  Then  there
 is  the  complaint  that  the  railway  offi-
 cers  do  not  deal  fairly  with  the  honest
 employees.  The  honest  employees  are
 given  all  sorts  of  trouble.  The  place  is
 made  too  hot  for  them,  while  those
 persons  who.  are  in  corrupt  sorround-
 ings  and  act  up  to  those  surroundings
 are  well  off.  I  have  no  time  to  multiply
 these  complaints,  although  I  have  got
 @  number  of  them.  Most  of  them  I
 have  given  to  the  Corruption  Enquiry
 Committee  in  answer  00  their
 questionnaire.

 In  this  connection.  I  would  only
 invite  the  attention  of  the  House  and
 the  Government  to  {tems  I!,  12,  13,  16,
 18,  20  and  22  of  the  fifth  Report  of
 the  Public  Accounts  Committee  for
 1952-53  relating  to  the  Railway  Adm'-
 nistration.  These  items  deal  with  many
 things.  I  would  only  refer  to  two  of
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 the  Committee’s  comments.  Ona  has
 been  already  referred  to  by  the  Lady
 Member  who  preceded  me.  I  shall  not
 refer  to  that  one.  The  Committee  has
 observed:

 “In  two  cases  even  claims  relat-
 ing  to  items  in  respect  of.  which
 the  contractors  had  signed  “No-
 claim”  certificates  previously  were
 allowed  to  be  referred  to  arbitra-
 tion.”

 The  second  item  mentioned  by  the
 Committee  is  as  follows:—

 “The  Audit  Report  shows  that
 out  of  37]  contracts  amounting  to
 Rs.  2°09  crores,  300  works  were
 given  out  at  negotiated  rates  and
 without  inviting  open  tenders.”

 Then  as  regards  catering,  I  want  tuo-
 say  that  vending  contractors  at  railway
 stations  are  making  huge  sums  of  profit
 by  entering  into  deals  with  sub-vendors
 on  payment  of  exhorbitant  premia  wao
 make  up  for  their  loss  by  supplying.
 stale,  {mpure,  adulterated  and  rotten
 stuff  and  also  by  underweighing  and
 charging  high  rates  to  the  passengers.
 On  the  Northern  Railway.  the  heirs  of
 a  deceased  contractor  automatically
 step  into  his  shoes.  This  evil  should:
 be  stopped  and  contracts  for  catering
 must  be  given  only  to  the  actual  vendors
 or  to  vending  co-operatives.  In  that
 way  only,  there  can  be  any  improve-
 ment  in  this  regard.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  should  have  his  eyes  only  not  on.
 the  paper  but  also  on  the  clock.

 Shri  M.  L.  Agrawal:  I  will  finish  in
 two  minutes.  It  is  heartening  to  hear
 that  the  Railway  Minister  hag  issued
 instructions  to  extend  the  use  of  khadi
 on  the  railways.  But  would  he  stop
 at  the  use  of  bedsheets,  table  covers,
 dusters,  hand  towels  and  durries  only
 or  would  he  also  enjoin  upon  the  vast
 army  of  employees  under  his  contro]  to
 put  on  immaculate  khadi  and  where
 uniforms  are  provided  by  the  Depart
 ment  see  that  only  khadi  uniforms  are
 given?

 It  {fs  a  matter  of  satisfaction  that  the
 Budget  presents  an  impressive  970-
 gramme  to  provide  better  and  more
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 [Shri  M.  L.  Agrawal]
 ‘amenities  to  the  travelling  public.  I
 want  to  plead  for  some  urgent  require-
 ments  to  be  provided  in  the  Rohilkhand
 section  of  the  Northern  and  North-
 Eastern  Railways.

 Mr.  Deputy-Speaker:  The  railways
 were  40,000  miles  long,  and  now  they
 pre  34,000  miles  long.  If  the  hon.
 Member  were  to  relate  all  the  34,000
 grievances  of  the  34,000  miles  of  rail-
 ways,  there  would  not  be  any  time
 even  if  we  were  to  sit  for  34.000  days.
 I  have  already  given  him  twenty
 minutes  and  I  am  not  prepared  to  give
 him  a  second  more.

 Shri  M.  L.  Agrawal:  I  shall  conclude
 in  half  a  second.

 Mr.  Deputy-Speaker:  No.  I  cannot
 allow  him  to  speak  even  for  half  a
 second.  Let  his  speech  end  without  a
 onclusion.

 I  want  now  to  make  a  suggestion  to
 hon.  Members.  There  are  a  number  of
 hon.  Members,  but  during  all  the
 Budgets  I  have  seen  that  some  hon.
 Members  do  not  take  part  in  the  dis-
 cussion  to  speak  about  general  policies
 but  they  want  to  refer  to  individual
 grievances  relating  to  their  own
 particular  constituencies.  They  general-
 ly  finish  within  five  minutes.  I  would
 like  to  receive  chits  from  all  such  hon.
 Members  who  would  confine  them-
 selves  to  some  local  matter.  I  will  de-
 vote  one  full  hour  and  allow  some
 twelve  hon.  Members  of  this  kind  to
 speak.  At  the  end  of  the  five  minutes,
 at  whatever  stage  the  sentence  may  be,
 whether  it  is  a  half  sentence  or  a
 quarter  sentence,  I  shall  ring  the  bell
 and  the  hon.  Members  must  resume
 their  seats.  So,  let  hon.  Members  send
 chits  to  me,  and  I  will  call  them  dur-
 ing  the  next  one  hour.

 Shri  Radhelal  Vyas  (Ujjain):  It  would
 ‘be  better  if  you  allot  time  for  parti-
 cular  items  during  the  cut  motion
 stage,

 Mr.  Deputy-Speaker:  That  will  also
 come  Jater.  But  at  present  I  shall  call

 hon.  Members  who  send  me  chits.
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 bri  Bansal  (Jhajjar-Rewari):  I
 have  great  pleasure  in  rising  to  share
 with  this  House  the  subdued  optimism
 of  the  hon.  the  Railway  Minister  in
 the  working  efficiency  and  finances  of
 the  Indian  Railways.  The  criticism
 which  has  been  made  on  the  floor  of
 the  House  yesterday  and  today,  and
 that  which  has  appeared  in  the  papers,
 consider  the  railways  to  be  a  com-
 mercial  enterprise.  They  are  a  com-
 mercial  enterprise—the  biggest  com-
 merical  enterprise.  At  the  same  time,
 the  railways  are  the  biggest  public
 utility  of  the  country  and  therefore,
 when  we  examine  the  performance  of
 the  railways,  we  have  to  take  into  ac-
 count  that  they  are  both  a  commercial
 enterprise  and  a  public  utility.

 I.  have  been  looking  through  the
 figures  of  the  performance  of  our  rail-
 ways  during  the  past  years,  and  I  am
 impressed  with  the  progress  that  they
 have  made  after  partition.  Whatever
 figures  you  take—whether  you  take  the
 figures  of  passenger  train  miles,  or

 you  take  the  figures  of  trains  arriving
 in  time  and  punctually,  or  you  take
 the  figures  of  freight  train  miles  operat-
 ed,  or  you  take  the  engine  miles  per
 day,  or  you  take  any  other  figures—
 you  will  find  that  our  railways  have
 been  consistently  making  progress  dur-
 ing  the  past  few  years.  I  can  quote
 any  number  of  figures,  but  I  do  not
 want  to  bore  the  House  with  them.

 Shri  Nambiar
 about  accidents?

 Shri  Bansal:  I  will  come  to  them.
 Please  hold  yourself  in  patience.

 (Mayuram):  What

 Mr.  Deputy-Speaker:  An  accident  is
 like  an  interruption.

 Shri  Bansal:  I  am  worried  only  on
 one  account.  In  the  previous  year,  the
 hon.  the  Railway  Minister  gave  the

 figures  of  wagon  turn-round,  but  in
 this  year’s  speech  and  the  papers  which
 have  been  circulated,  I  do  not  find  those
 figures.  May  I  suggest  to  him  that,  in
 order  to  make  the  position  clear,  such
 figures  should  also  be  collected,  so  that
 if  there  is  any  apprehension  in  the

 minds  of  the  public  that  the  efficiency
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 ‘of  the  railways  hag  gone  down,  it  may
 be  removed.

 A  criticism  has  been  made  that  the
 gross  traffic  receipts  have  gone  down
 and  the  industrial  activity  of  the  coun-
 try  has  on  the  other  hand  been  increas-
 ing.  Looking  at  the  figures,  I  find  that
 the  gross  traffic  receipts  during  the  last
 two  years  have  not  decreased;  in  fact,
 they  are  slightly  higher  in  1953-54  than
 they  were  in  1952-53.  They  were  lower
 about  Rs.  20  crores  less  in  ‘1952-53  as
 against  what  they  were  in  95l-52,  but
 part  of  that  difference  is  accounted  for
 by  an  accounting  procedure.  In  ‘1951-52,
 the  figures  included  about  Rs.  5  crores
 as  earnings  of  the  railways  on  account
 of  transport  of  their  own  stores.  Now,
 this  figure  has  not  been  included  in
 the  subsequent  figures  and  again,  it

 y
 nnot  always  be  that  the  goods  traffic
 rnings  will  go  on  increasing.  After

 all,  1951-52  was  a  very  good  year  in
 many  other  respects  too.  Then  we  will
 also  have  to  take  into  consideration
 that  in  the  past  year  we  did  not  have
 so  much  of  food  import  as  we  had  in
 1951-52,  with  the  result  that  trains  did
 not  have  to  carry  so  much  wheat  from
 Bombay  to  other  distributing  centres.
 In  one  of  the  economic  journals  which
 has  a  wide  circulation  and  good  reputa-
 tion,  I  find  a  reference  is  made  that
 ‘Gross  traffic  receipts  have  come  down
 by  Rs.  5  crores  although  industrial
 production  has  gone  up  by  ten  per
 cent.  Now,  if  this  ten  per  cent.  relate
 to  the  last  three  or  four  years,  then  I
 have  nothing  to  say.  But,  certainly,
 industrial  production  did  not  increase

 -by  ten  per  cent.  in  one  year.  The
 index  of  industrial  production  in  52
 was  28°'9  and  in  953  it  was  about  134.

 ‘The  percentage  increase  will,  therefore,
 be  only  slightly  over  five.  Therefore,

 ‘I  think  that  the  efficiency  and  the  earn-
 ings  of  the  railways  have  been  quite

 ‘satisfactory.
 A  mention  was  made  yesterday  that

 the  reserves  of  railways  are  dwindling.
 I  do  not  know  from  where  the  hon.
 Member  who  made  that  statement
 quoted  the  figures.  I  find  from  the
 explanatory  memorandum  that  regard-
 ing  the  revenue  reserve  fund,  the  figure

 has  actually  increased  from  Rs.  33-77
 crores  in  950-5l  to  Rs.  36  crores  i”
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 1952-53,  Rs.  37°8  crores  in  1953-54  and
 in  the  budget  estimates  for  the  coming
 year  it  is  Rs.  38°36  crores.  Similarly,
 the  position  of  the  Depreciation
 Reserve  Fund  is  also  not  too  bad.  At
 least.  it  is  not  as  bad  as  it  was  pointed
 out,  because  I  find  that  whereas  in
 ‘1952-53  it  stood  at  6  crores,  in  the
 estimates  of  the  current  year  it  is
 Rs.  07‘86  crores  and  at  the  end  of  the
 next  year  it  will  be  Rs.  98°!6  crores.
 After  all,  these  reserve  funds  are  creat-
 ed  in  order  to  rehabilitate  the  rail-
 ways,  and  in  as  much  as  the  railways
 are  being  rehabilitated  to  the  extent
 possible,  the  utilisation  of  the  reserves
 from  these  various  funds  is  a  good
 thing.  I  do  not  think  that  any  Mem-
 ber  can  complain  that  our  reserve
 funds—particularly  the  Depreciation
 Reserve  Fund—are  being  written
 down  to  the  detriment  of  the  rail-
 ways.  Then,  contributions  to  the
 General  Budget  have  also  been  more
 or  less  at  the  same  level.  In  fact,  for
 the  coming.  year,  the  figures  show  an
 increase  of  Rs.  2  crores,

 My  main  criticism  of  the  hon.  Minis-
 ter’s  Railway  Budget  is  regarding  the
 developmental  expenditure.  In  the
 Plan,  Rs.  400  crores  were  allocated  to
 be  spent  during  the  five  years  of  the
 Plan.  Before  I  say  something  else  on
 the  subject,  I  would  like  to  know  from
 the  hon.  Railway  Minister  as  to  how
 this  small  discrepancy  in  the  figure
 occurred,  In  the  Progress  Report  of  the
 Five  Year  Plan  of  Indian  Railways,  on
 page  5,  from  table  (1),  I  find  that  the
 expenses  incurred  on  the  railway  plan
 in  95l-52  is  given  as  Rs.  72°6  crores,
 in  1952-53  as  Rs.  ‘70°10  crores  and  for
 the  remaining  three  years  as  Rs.  148:29,
 crores.  But,  in  the  Budget  speech  of
 the  hon.  Minister,  these  figures  are
 slightly  different.  It  is  stated  that  in
 the  current  year,  the  expenses  were  of
 the  order  of  Rs.  74  or  78  crores.  I
 want  to  know  how  that  discrepancy
 arises.
 4  P.M.

 That  apart,  the  main  point  to  which
 I  want  to  invite  the  attention  of  the
 House  is  that  the  Railways  are  the
 biggest  commercial  assets  of  the  coum-
 try.  The  capital  at  charge  is  more
 than  Rs.  800  crorea.  According  to  the
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 {Shri  Bansal]
 Present  valuation,  in  my  opinion,  it
 may  be  about  Rs.  2000  crores.  An
 amount  of  Rs.  70  or-80  crores  that  is
 now  being  spent  will  be  hard'y  suffi-
 cient  for  rehabilitating  the  Railways.
 That  is  admitted  even  by  the  Five
 Year  Plan.  I  want  to  know  how  the
 Government  are  going  to  develop  our
 Railways  to  cater  to  the  increasing  re-
 quirements  of  the  country  during  this
 Plan  period.  Of  course  population  is
 increasing.  It  is  quite  obvious  that
 during  this  period  production  is  increas-
 ing;  it  is  bound  to  increase  even  further.
 New  sources  of  raw  materials  are  be-
 ing  tapped.  New  industries  are  being
 put  up  and  new  demands  are  being
 created.  How  are  we  going  to  cater  to
 all  these  requirements  if  we  are  not
 going  to  spend  much  larger  sums  on
 further  development  of  these  Railways?

 The  hon.  Minister  said  that  there  are
 two  limiting  factors  in  regard  to  the
 development  plan  of  our  Railways.  One
 is  the  availability  of  materials  and
 the  second  is  the  availability  of  funds.
 As  regards  the  latter,  now  that  the
 Finance  Minister  is  embarking  on  a
 bo!d  policy  of  financing,—some  Mem-
 bers  call  it  deficit  financing,—I  should
 imagine  that  it  would  have  been  possi-
 ble  to  increase  the  size  of  the  Railway
 plan  too,  As  regards  the  scarcity  of
 materials,  I  am  not  so  sure  that  even
 such  stores  as  the  Railways  require
 could  not  be  produced  in  the  country,
 in  larger  quantities.  I  do  know  that
 the  wagon  manufacturing  capacity  in
 the  country  can  be  increased  quite
 substantially.  Although  the  report
 of  the  Engineering  Capacity  Com-
 mittee  is  not  yet  out,  I  do  not  think
 that  I  will  be  letting  out  a  secret  if
 I  tell  the  House  that  they  seem  to
 believe  that  about  50  per  cent.  of  the
 engineering  capacity  is  lying  idle.  I
 am  sure  that  quite  a  lot  of  that  capa-
 city  can  be  utilised  for  manufactur-
 ing  essential  Railway  stores.  It
 might  be  said  that  steel  is  not  avail-
 able.  Only  yesterday,  a  business-
 man,  who  certainly  knows  what
 is  happening  in  the  country,  told  me
 that  certain  varieties  of  steel  are  be-
 coming  unsaJeable  in  the  country.  I  do
 not  know  whether  those  varieties  of
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 steel  could  be  utilised  for  wagon  build. inf  and  other  purposes.  But.  I.  think that  is  a  sphere  which  could  be  examin-. ed  if  only  stores  is  one  of  the  bottle-- necks  in  the  way  of  development  of our  Railways:  If  economic  Progress: takes  place  in  arithmetical  Progression, I  believe  the  transport  requirements  in-
 crease  in  geometrical  Proportion  and
 therefore  we  must  take  all  possible
 steps  to  see  that  transport,  after  three Or  four  years,  does  not  become  a  bot: tle-neck  and  put  a  stop  to  all  our  pro- gress.

 I  saw  in  the  papers  today  that  the hon.  Transport  Minister  laid  down  a list  of  priorities  in  the  Council  ०
 States  yesterday  as  regards  the  de-
 velopment  programme.  According  to- that  priority  he  saiq  he  would  give the  first  place  to  those  places  where
 heavy  industries  are  being  developed; he  would  give  the  second  place  to.
 areas  which  were  rich  in  minerais  and
 which  were,  by  coincidence:  also  back-
 ward;  and  he  would  give  only  third
 priority  to  backward  areas  like  Rajas-
 than,  Vindhya  Pradesh.  Orissa  etc.  I
 have  no  quarrel  with  this  list  of  priori-
 ties,  but  I  want  to  ask  him  most  humb- ly  whether  he  would  like  to  leave  the:
 backward  areas  backward  for  ever.

 I  come  from  an  area  which  is  very
 backward,  and  one  of  the  crying  needs.
 of  that  area  is  additional  train  mile-
 age.  The  hon.  Prime  Minister  was
 good  enough  to  make  a  reference  to
 that  area  recently  in  one  of  his
 speeches.  I  am  Particularly  inviting  the
 attention  of  the  Transport  Minister

 to  this  fact  because  even  in  our  Com-
 munity  Development  Projects  back-
 ward  areas  have  been  neglected  on  the
 ground  that  progress  should  first  te
 achieved  in  areas  which  are  capable  of
 showing  bigger  and  quicker  results.

 On  that  very  ground  Railways  should
 not  be  kept  away  from  these  back-
 ward  areas.  After  all.  we  have  to  dis-
 tribute  the  prosperity  in  the  country  as
 equitably  over  areag  as  over  human
 beings.  and  you  cannot  go  on  neglect-
 ing  certain  areas  in  every  respect.  The
 first  primary  requirement  of  these  areas
 which  are  traditionally  backward  is  a



 2079  Railway  Budget

 few  miles  of  railways  and  roads  here
 and  there,  and  if  the  hon.  Transport
 M&nigter  will  give  an  assurance  to
 the  House  to  that  effect,  I  am  sure  he
 will  see  a  wave  of  enthusiasm  passing

 ‘through  those  areas.  Particularly,  I  can
 wive  an  assurance  on  behalf  of  my
 area.

 I  do  not  want  to  refer  to  the  loco-
 ‘motive  and  wagon:  position  that  will
 ‘be  there  after  the  Plan  period.  In
 ‘spite  of  the  best  efforts  that  the  Rail-
 ways  are  making  for  more  locomotives
 and  for  more  wagons,  I  find  that  at
 the  end  of  the  Plan  period  the  num-
 ‘ber  of  overaged  engines  and  wagons
 ‘will  be  larger  than  it  is  at  present.  It
 may  be  that  the  traction  effort
 of  our  locomotives  will  be  slightly  more
 ‘at  the  end  of  the  Plan  period.  I  under-
 stand  it  will  be  about  3-5  per  cent.  more,
 but  this  is  really  not  sufficient  and
 ‘this  again  underlines  my  plea  to  the
 ‘hon.  Transport  Minister  for  increasing
 the  size  of  the  Plan  not  only  to  see  that

 ‘renabilitation  is  carried  out  to  the  full-
 est  extent  possible,  but  that  develop-
 ment  takes  place  so  as  to  cater  for
 the  increasing  requirements  of  the  ec-
 ‘onomy  of  the  country.

 In  connection  with  these  backward
 regions,  during  the  war  a  line  between
 Panipat  and  Rohtak  was  dismantled.
 ‘The  Minister  had  included  the  resto-
 ‘ration  of  this  line,  I  think,  in  his  last
 budget  speech.  Somehow  thig  has  not
 been  taken  on  hand—I  think  because
 the  claims  of  Chandigarh  intervened.  J
 ‘would  earnestly  request  him  to  restore
 ‘this  line  and  to  connect  it  from  Rho-
 tak  to  Jhajjar  and  from  Jhajjar  to
 Rewari  which  is  the  most  backward
 erea  and  which  I  have  the  honour  to
 represent  in  this  House.

 Only  two  more  points  before  J  sit
 down.  We  are  all  proud  of  our  Chitta-
 ranjan  Locomotive  Works.  They  are

 ‘producing  very  good  engines.  There
 were  some  defects  in  the  beginning.
 “They  have  been  rectified.  But  I  under-
 -stand  that  The  proportion  of  overhead
 ‘to  cost  is  a  very  high  one.  It  works
 ‘out  to  1,300  per  cent.  It  is  quite  under-
 standable  that  when  a  concern  is  in

 ‘the  initial  stages  the  overheads  are
 bound  to  be  high,  but  I  suggest  that
 every  effort  should  be  made  to  dec-
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 rease  these  overheads  and  bring  down
 the  cost  of  our  engines  and  _  boilers
 coming  out  of  this  workshop.

 Anofher  point  which  I  wanted  to
 refer  to  wag  about  air-conditioned  coa-
 ches.  We  are  having  on  some  lines  air-
 conditioned  coaches,  Whenever  I  have
 travelled  by  these  coaches  [  have
 found  the  greatest  difficulty  in  getting
 seats.  But  when  I  got  a  seat  and
 occupied  a  berth,  actually  I  found  that
 a  number  of  berths  were  vacant.  Re-
 cently  I  had  occasion  to  travel  in  one
 of  these  air-conditioned  coaches  along
 with  a  high  railway  inspector;  he  was
 absolutely  surprised  to  see  that  four
 berths  were  vacant,  although  =  earlior
 he  had  been  told  that  there  was  no
 berth  available.  On  another  occasicn,
 the  General  Manager  of  one  of  the
 light  railways  was  travelling  with  me.
 and  he  had  also  the  same  experience;
 up  to  the  previous  evening,  he  had
 been  told  fiat  not  a  single  berth  was
 available,  but  when  we  occupied  our
 seats,  we  found  that  there  were  five
 berths  vacant.  I  would  suggest  that  this
 thing  should  be  looked  into.

 ग  would  also  like  to  know  what  the
 effect  of  the  introduction  of  the  air-
 conditioned  coaches  is  on  the  Budget
 of  the  Government  of  India,  because
 now  it  seems  that  all  our  ‘A’  class  offi-
 cers  have  to  travel  by  air-conditioned
 coaches.  (Interruptions.)

 Shri  K.  K.  Desai  (Halar):  Why?

 Shri  Bansal:  I  think  they  should,  but
 if  the  House  thinks  that  they  should
 not,  at  least  to  start  with,  you  should
 find  out  how  much  addition  it  has
 caused  to  the  Budget.  If  the  amenities
 in  the  second  class  are  going  to  be  of
 the  same  order  as  in  the  first  class,
 I  do  net  see  why  all  of  us  should  not
 travel  by  the  second  class.  But  for  the
 time  being,  I  would  like  to  know  whe-
 ther  the  hon.  Minister  has  worked  cut

 the  extent  to  which  Government  have
 been  put  to  extra  expenditure  on  ac:
 count  of  the  conversion  of  first  class
 coaches  into  air-conditioned  coaches  for
 the  sake  of  Government  officials.

 Lots  of  things  have  been  said  in  this
 House  about  corruption.  I  know  there
 may  be  corruption  in  the  Railways  as
 there  is  corruption  in  other  sectors  of
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 {Shri  Bansal]
 our  life.  But  who  is  responsible.  for
 corruption?

 Babu  Ramnarayan  Singh  (Hazaribagh
 West):  Government.

 Shri  Bansal:  It  is  not  a  one-sided
 affair,  and  for  members  to  come  here
 and  say  that  only  the  railway  officials
 are  responsible  for  corruption  is  not
 quite  a  correct  thing.  I  would  there-
 fore  urge  this  House  to  take  quite
 a  balanced  view  of  things,  and  not  to
 tar  all  our  officers  and  workmen
 with  the  same  brush.  I  know  our
 officers  and  workmen  in  the  Rail-

 ‘ways  have  been  doing  their  best
 If  they  have  not  been  doing  their  best,
 we  must  make  every  effort  to  get  the
 best  out  of  them,  without  unnecessari-
 ly  pampering  them.  The  hon,  Minis-
 ter  of  Railways  has  stated  that  in  the
 current  year’s  budget  as  compared
 with  the  previous  years,  about  Rs.  50
 crores  more  are  being  paid  to  work-
 men  by  way  of  additional  amenities,
 arising  out  of  the  implementation  of
 the  Gadgil  Committee’s  recommenda-
 tions,  and  similar  other  amenities.
 I  am  not  one  of  those  who  grudge
 further  emoluments  and  amenities  to
 workers,  but  we  must  also  see  at  the
 same  time  that  the  workers  give
 their  best  to  the  Railways.  In  order
 that  they  may  be  encouraged  to  do
 that,  we  must  also  give  them  a  word
 of  cheer  and  encouragement  from  here.
 It  would  not  doif  we  always  criticise
 them  in  season  and  out  of  season,
 without  appreciating  the  good  work
 they  are  doing.  I  therefore,  suggest
 that  we  ought  to  show  some  appre-
 ciation  of  the  very  splendid  work
 our  railway  officers  and  workmen
 have  been  doing.

 With  these  words,  I  once  again  share
 with  this  House  the  sober  optimism  of
 the  hon.  Minister,  and  congratulate  him
 on  the  working  of  the  railway  system.

 Shri  G.  D.  Somani  (Nagaur-Pali):  Sir,
 T  would  congratulate  the  hon.  the
 Railway  Mf{nister  at  the  outset  on  his
 having  been  able  to  present  the
 Railway  Budget  with  status  quo  so  far
 as  the  fare  and  freight  rate  structure
 is  concerned.  We  had  seen  several  dis-
 quieting  reports  in  the  Press  during
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 the  last  few  months  that  the  Railway
 Board  was  seriously  examining  the:
 question  of  a  further  increase  in  the
 freight  structure,  specially  of  coal,
 and  I  am  glad  that  these  apprehen-
 sions  have  not  proved  correct,  at  least
 for  the  time  being.

 Having  said  so.  I  would  also  like  to
 refer  to  the  remarkable  statement  that
 the  hon.  Railway  Minister  made  in:
 his  speech  that  in  the  context  of  the
 short-fall  of  Rs.  60  crores  and  _  also.
 in  the  context  of  the  increase  in  the
 working  expenses,  he  would  examine
 the  implications  and  practicability  of
 making  some  adjustments  in  the  fare
 and  freight  structure.  But  I  am  glad
 that  he  has  yesterday  in  the  other
 House  said  something  about  this  state-
 ment,  which  means  that  an  examina-
 tion  of  the  whole  structure  will  be
 made  and  this  statement  does  not
 mean  that  the  freight  structure  will  be
 revised  upwards,  but  that  the  whole
 structure  will  be  revised  upwards,  and
 dcwnwards  after  a  proper  examination

 of  the  whole  matter.  In  this  connec-
 tion,  Sir,  I  would  like  to  suggest  the:
 appointment  of  an  impartial  and
 outside  committee  of  experts  to  8०
 into  the  whole  question.  I  would  re-
 call  that  the  present  freight  structure.
 when  it  was  introduced  in  1948,  had
 created  an  upgrading  of  rates  in  seve-
 ral  directions.  Ever  since  then,  there
 have  been  frequent  occasions  when
 the  freight  has  been  increased  for  so
 many  reasons.  I  may  specially  refer
 to  doal,  the  freight  on  which  was  in-
 creased  by  30  per  cent.  and  the  l2}
 per  cent.  rebate  which  used  to  be:
 enjoyed  by  a  selected  group  of  in-
 dustries  was  also  withdrawn.

 Now,  Sir,  the  hon.  the  Railway  Min-
 ister  yesterday  mentioned  in  the  other
 House  that  the  fall  in  the  railway  sur-
 plus  was  not  due  to  the  law  of  dimin-
 ishing  returns  but  due  to  the  increase
 in  the  working  expenses.  But  [  would
 seek  a  clarification  from  him:  in  the
 context  of  such  a  drastic  increase  in
 coal  freight,  which  constitutes  almost
 40  per  cent  of  the  total  bulk  goods
 traffic,  and  in  the  context  of  the  rising
 production,  both  in  our  agricultural
 and  industrial  sectors,  how  is  it  that
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 the  earnings  from  our  goods  traffic
 are  remaining  more  or  less  static?  My
 friend,  Shri  Bansal,  just  now  referred
 to  a  certain  decrease  in  these  goods
 traffic  earnings  compared  to  the  figures
 of  1951-52.  I  would,  Sir,  specially  like
 to  know  as  to  how  in  spite  of  such  an
 enormous  increase  in  our  production,
 both  in  the  agricultural  and  industrial
 sectors,  and  also  in  view  of  the  up-
 ward  reviston  of  the  freight  structure
 on  so  many  commodities  and  specially
 coal,  the  earnings  from  the  goods
 traffic  have  not  gone  up  to  the  extent
 and  to  the  proportion  that  they  should
 have  gone  in  the  light  of  these  factors.
 I  would,  therefore,  like  to  sound  a  note
 of  warning  that  this  aspect  of  the
 freight  rate  structure  should  be  pro-
 perly  examined.  Some  hint  was
 given  by  the  hon.  the  Railway  Minis-
 ter  last  year  that  the  statisticians  and
 experts  of  the  Railway  Board  would
 go  into  the  whole  structure.  The
 facts  and  the  picture  presented  to  us
 do  not  show  anything  having  been
 done  in  that  connection.

 Sir,  so  far  as  the  examination  of  the
 present  freight  rate  structure  is  con-
 cerned,  I  would  like  to  make  a  sub-
 mission  that  you  can  raise  your  reve-
 nue  always  by  two  ways.  There  is
 the  short-cut  method  of  raising  the.
 freight  rate  structure  without  going
 into  the  repercussion  which  it  might
 have  on  the  economic  development  of
 the  country.  That  is  purely  from  the
 revenue  point  of  view.  That  is  all
 right  for  a  short  period.  But,  there
 is  another  more  sound  and  broad  way
 of  adjusting  the  freight  structure  to
 the  needs  of  our  developmental  eco-
 nomic,  so  that,  while  it  might  entail
 somc_  sacrifice  in  the  initial  period,
 yel,  in  the  long  run,  it  will  stimulate
 economic  activity  to  an  extent  which
 will  more  than  compensate  what
 little  sacrifice  the  railways  might
 make  in  assisting  the  economic  deve-
 lopment  of  the  country.  I  would,
 therefore,  when  the  whole  case  of
 the  freight  structure  is  being  exa-
 mined,  specially  refer  to  what  the  Fed-
 eration  of  Indian  Chambers  of  Com-
 merce  and  Industry,  which  is  the
 premier  commercial  organisation  in  the
 country,  had  suggested.  I  would  like
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 to  read  a  few  sentences  from  the  memo-
 randum  which  they  have  submitted  to
 the  hon.  Railway  Minister  sometime

 ago.  They  say—
 .‘The  new  rate  structure  has.

 been  in  operation  for  the  last  five:
 years.  It  is  time  to  adjust  the  im-
 pact  of  the  new  structure  to  deve-
 lopment  of  industries.  It  is  suggest--
 ed  that  a  small  and  compact  com-
 mittee  consisting  of  an  independent
 Chairman,  one  or  two  representa-
 tives  of  trade  and  industry  and
 one  or  two  officials  of  the  railways
 may  be  set  up  to  study  the
 working  of  the  new  rate  _  struc--
 ture.  The  rate  structure  of  a
 country  should  not  be  gauged
 from  the  revenue  point  only;  it
 should  be  the  special  charge  of  this
 committee  to  examine  the  impact
 of  the  new  rate  structure  on  the
 development  of  trade  and  industry
 and  to  suggest  modifications  so  as
 to  make  the  structure  of  railway
 rates  serve  the  needs  of  a  develop-
 mental  economy  better.”
 Sir,  when  the  whole  matter,  as  the

 hon,  Minister  has  said,  is  going  to  be-
 examined,  I  would  seriouly  suggest  that
 it  should  not  be  like  the  previous
 period  in  ‘1948,  when  the  rate  structure.
 was  introduced  after  a  departmental
 enquiry.  An  opportunity  should  be
 given  to  the  outside  experts  and  to
 the  representatives  of  trade  and  indust-
 ry,  who  contribute  so  much  to  the  re-
 venues  of  the  railways,  to  have  their

 say  in  the  findings  of  this  enquiry  so
 that,  whatever  conclusions  might  be
 arrived  at  from  this  examination.  may
 do  full  justice  to  the  economic  needs
 of  the  country.  [  hope,  therefore,  that
 when  the  whole  matter  is  coming  up
 before  the  Railway  Minister,  he  would
 please  look  into  the  implication,  of
 doing  something  which  may  do  justice
 from  the  point  of  view  of  our  develop-
 mental  economy  and  not  treat  the  whole
 matter  simply  from  the  revenue  needs
 of  the  railways.

 Having  said  this  about  the  freight
 rate  structure,  I  would  also  like  to
 draw  the  attention  of  the  hon.  Minister
 to  the  development,  rehabilitation  and
 expansion  of  our  railways.  Our  experi-
 ence—from  trade  and  industry—has.
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 been  that  the  bottle-necks  and  difficul-
 ties  still  continue  to  obstruct  the  free
 flow  of  goods  from  one  part  of  the
 -country  to  another.  I  do  not  want  to  go
 into  specific  examples.  But,  I  have  no
 ‘doubt  that  the  Railway  Board  and  the
 hon.  Minister  are  aware  of  the  difficul-
 ties  and  complaints  which  are  brought
 -before  them,  from  time  to  time,  from
 various  parts  of  the  country,  At  a  time
 when  the  country  is  embarking  on  a

 ‘bold  ‘development  programme,  it  is
 highly  essential  that  our  railways

 Should  be  rehabilitated  and  developed
 at  a  pace  which  will  be  in  full  confor-
 mity  with  the  requirements  of  trade
 and  industry.  My  friend,  Shri  Bansal,
 just  now  has  drawn  the  attention  of
 the  hon.  Minister  and  I  know  suffi-
 cient  has  also  been  said  in  the  memo-
 randum  submitted  by  the  Federation.
 Although  the  Minister  has  said  in  his
 speech  that  it  is  necessary  to  adopt  a
 bold  policy  of  development  and  expan-
 sion  on  the  railways,  still  in  the  eyes
 of  those  who  have  been  examining  the
 rehabilitation  and  development  pro-
 gramme  of  the  railways  it  is  not  so
 and  the  programme  which  the  Railway
 Ministry  has  in  view,  I  am  afraid,  may
 not  be  sufficient  to  cater  to  the  grow-
 ing  needs  of  transport  in  our  country.

 ‘The  Federation  has  suggested  that  dur-
 ing  the  remaining  period,  Rs.  400
 crores  per  year  should  be  added  to  the
 rehabilitation  and  expansion  ‘pro-
 gramme  of  our  railways.  I  think  it
 should  be  possible  at  a  time  when  the

 “Finance  Minister  hag  said  something
 about  deficit  financing,  to  explore  the

 ‘desirability  of  doing  everything  possi-
 “ble  not  to  adversely  affect  the  develop-
 ment  programme  of  the  country.  I
 think  it  is  Time  that  the  Railway  Min-
 istry  should  take  it  up  with  the  Plan-
 ning  Commission  and  with  the  Finance
 ‘Minister  and  press  their  needs  so  that,
 at  the  time  when  our  reouirements  are
 -growing,  we  may  not  be  lagging  behind
 ‘to  find  that  our  economic  development
 may  not  progress  because  of  lack  of
 railway  facilities.

 I  find.  that  so  far  as  the  development
 programme  is  concerned,  the  Railways
 have  spent  Rs.  3]  crores  in  the  two

 years  95l  to  953  and  another  Rs.  78
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 crores  is  likely  to  be  utilised  this  year.
 This  means  that  a  balance  of  Rs.  90
 crores  are  to  be  spent  during  two  re-
 maining  years  of  the  Five  Year  Plan.
 As  I  said  just  now,  I  think  that  this
 amount  of  Rs.  90  crores  should  be
 raised  to  a  level—after  scientific  en-
 quiry—which  wiil  take  note  of  the
 growing  needs  of  our  economy.  At  the
 same  time,  I  would  also  like  to  sug-
 gest  that  fhe  Railway  Board  and  the
 administrative  machinery  they  have
 got  should  take  great  care  cf  the  grow-
 ing  expenses  of  rehabilitation  and  de-
 velopment.  Nothing  is  more  important
 than  the  fact  that  every  pie  that  we
 spend  should  be  properly  utilised  and
 it  is  the  special  responsibility  of  the
 Railway  Board  to  ensure  that  the  huge
 development  programme  which  the
 Railways  have  in  hand  should  be  exe-
 cuted  properly,  efficiently  and  economi-
 cally.

 Talking  from  the  developrnent  point
 of  view,  I  would  also  like  to  make
 a  suggestion  about  the  bottle-necks,
 that  we  have  in  regard  to  tranship-
 ments  at  four  or  five  places  in’  the
 country.  I  think  it  is  possible  to  have
 some  sort  of  machanisation  at  these
 transhipment  bottle-necks  so  that  more
 wagons  can  be  handled.  In  this  connec-
 tion  also,  certain  suggestions  have  been
 made  in  the  Federation  memorandum.
 It  may  be  some  system  of  tilting  of  wa-
 gons  for  unloading  or  putting  up  some
 sort  of  conveyor  system  or  cranes  for
 the  loading  of  wagons,  This  is  not  a
 very  costly  programme  and  should  be
 given  a  top  priority  so  that  the  bottle-
 necks  at  the  various  places  may  be  re-
 moved  at  a  very  early  date  and  more
 wagons  may  be  handled  by  Railways
 by  doing  away  with  these  tranship-
 ment  bottle-necks  now  impeding  the
 disposal  of  goods  through  the  various
 eentres  of  the  country.

 ६  would  also  like  to  say  something
 about  the  backward  areas.  I  do  not
 want  to  repeat  what  Shri  Bansal  just
 now  said  about  proper  priority  being
 given  for  the  development  of  back-
 ward  areas.  Coming  as  I  do  from  Rajas~-
 than,  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Railway  Minister  that
 Rajasthan  is  &  key  province  and  that
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 it  has  got  a  long  border  with  Pakistan.
 Nobody  wants  or  advocates  war,  but  in
 the  contexf  of  the  present  situation.
 itis  certainly  a  problem  of  strategic
 importance  even  from  the  defence
 point  of  view  that  the  whole  of  Rajas-
 than  should  have  proper  communica-
 tions.  We  have  got  a  long  border  with
 Pakistan,  and  with  such  poor  communi-
 cation  of  roads  and  railways,  Rajas-
 than  is  not  safely  placed,  and  it  is  not
 in  the  interests  of  the  country  even
 from  the  security  point  of  view  to  leave
 Rajasthan  in  this  manner.  I  would  like,
 therefore,  to  impress  upon  the  Minister
 of  Railways  that  Rajasthan  is  very
 very  backward  and  poor  in  communi-
 cations  and  its  further  development  is
 impeded  simply  because  of  the  lack  of
 communicaions  throughout  the  vast
 area  of  this  land.  It  is  the  special  res-
 ponsibility  of  the  Minister  of  Railways
 to  give  attention  to  the  development
 of  communications  in  this  area.  ia  am
 distressed  to  find  that  even  the
 schemes  which  were  under  the  con-
 templation  of  the  former  small  rail-
 way  system  that  were  working  in  this
 area  have  been  put  into  cold  storage.
 Of  course,  nobody  expects  that  things
 will  be  done  overnight  or  by  magic,
 but  there  must  be  a  sort  of  a  syste-
 matic  survey  of  the  entire  field  of
 poor  communications  in  Rajasthan
 so  that,  when  resources  are  avail-
 able,  priority  will  be  given  to  such
 areas  which,  from  the  defence  and
 strategic  points  of  view  as  well  as  from
 the  point  of  view  of  preferential  treat-
 ment  for  backward  regions,  are  entitl-
 ed  to  receive  proper  attention.  I  do  not
 want  to  say  much  more,  but  I  hope
 that  the  points  that  I  have  put  for-
 ward  will  receive  due  consideration.

 डा०  राम  सुलग  सिह  (शाहाबाद--

 दक्षिण)  :  उपाध्यक्ष  महोदय,  मेरा  नाम

 आज  की  लिस्ट  में  नहों  था,  लेकिन  अनी

 जो  आपने  मुझे  मौक़ा  दिया,  उसके  लिये

 में  आप  को  धन्यवाद  देता  हूं  ।

 श्री  पल  (झज्जर-रेवाड़ी)  :  आप

 को  यह  कैसे  मालूम  कि  आप  का  नाम  नहीं
 था?

 डा०  रास  सुभग  सिह  :  अभी  भेजा  हैं
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 श्री  बंसल :  आपको  लिस्ट  से  क्या
 मतलब  ?

 डा०  राम  सुलग  सिह  :  यह  जो  बजट
 रेलवे  मंत्री  महोदय  ने  उपस्थित  किया,  जस
 को  में  एक  बहुत  सच्चाई  का  बजट  मानता  हूं

 और  इसके  लिये  उनको  बहुत  धन्यवाद  देता  हूँ
 उन्हों  ने  देश  के  सामने  रेलवे  का  बहुत  अच्छा
 बजट  उपस्थित  किया।  इस  बजट  पर  में  तीन
 दृष्टिकोण  से  विचार  करता  हूं  7  पहला  बह
 कि  रेलों  का  स्टैंडर्ड  अच्छा  है  कि  नहों,  दूसरे
 रेल  कर्मचारियों  में  कितनी  निपुणता  है  और
 उन  की  सुविधा  के  लिये  कितनी  व्यवस्था
 रेलवे  विभाग  की  ओर  से  की  गई  है  और
 तीसरी  चीज़  यह  कि  रेलते  का  भविष्य  का
 कार्यक्रम  क्या  हूँ  ?  इन  तीनों  दृष्टिकोणों  से

 मुझे  पूरा  सन्तोष  हूँ  कि  रेलवे  मंत्री  महोदय
 का  ध्यान  इन  तीनों  बातों  की ओर  गया  है  ।

 लेकिन  इस  के  साथ  साथ  में  भाड़े  के
 मारे  में  कुछ  सुझाव  देना  चाहता  हूं  ।  चारों
 ओर  सभी  चीज़ों  के  दाम  गिर  रहे  हैं,  लेकिन

 भाड़  में  कोई  कमी  नहीं  हो  रही  है।  हेड  ट्रीय
 के  लिहाज़  से  तो  थोड़ी  बहुत  गुंजाइश  हूँ  कि
 उन  को  सुविधा  दी  जायेगी  लेकिन  आम

 जनता  के  लिये  कोई  खास  चित्र  नहों  उपस्थित

 किया  गया  हूँ  कि  भाड़े  की  दर  में  कोई  कमो

 होगी  या  नहीं  t  में  चाहूंगा  कि  भाड़  की  दर  में

 थोड़ी  बहुत  कमी  की  जाय  ।

 साथ  ही  पहाड़  पर  जाने  के  लिये  बड़े

 बड़े  लोगों  को  सुविधा।  देने  की  व्यवस्था  है  ।

 यह  भी  उचित  है  कि  विघार्थियों  को  और

 दूसरे  लोगों  को  जो  कि  १५००  मील  से  ज्यादा

 सफर  करेंगे  सुविधा  दी  गई  है,  लेकिन  में

 आहत  हूं  कि  ऐसी  सुविधायें  देश  के  उन  लोगों

 को  मी  प्रदान  की  जायें  जिन  को  न  तो  पहाड़ों

 पर  ही  जाता  है  और  न  कालेज  अटेन्ड  करना

 है,  यानी  आम  जनता  को  जोकि  चार-वार,

 पॉव-पांच  की  टोलियों  में  सिर  करें  और
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 थोड़ी  ही  दूर  जाना  चाहें,  उत  को  भी  रियायती

 टिकट  मिलना  चाहिये  t

 अभी  श्री  बंसल  जी  ने  कहा  कि  एअर-
 कंडीशंड  कोच  खालो  रहती  हें  लेकिन

 फिर  भी  उन  की  खबर  नहों  दी  जाती  जिस

 में  कि  बड़े  बड़  लोगों  के  ट्रेवेल  करने  में  आ  पानी

 ही  ।  मंत्री  महोदय  ने  बहुत  अच्छी  तरह  से  यह

 कबूल  किया  है  कि  फर्स्ट  क्लास  से  रेलते  को

 फायदा  नहीं  होता,  फायदा  होता  है  केवल

 शर्त  क्लास  से  ।  लेकिन  यह  बहुत  शर्म  की  चीज़

 हैँ  कि  थड़ी  क्लास  में  जितनी  जगहें  रहती  हैं,
 उन  के  दुगुने  और  तिगुने  टिकट  इशू  किये

 जाते  हैं  में  इत  को  बहुत  ज़रूरी  समझता

 हूं  कि  रेलवे  विभाग  केवल  उतने  ही  टिकट

 पशु  करे  जितनी  कि  जाडे  थड़े  क्लान्त  के

 डब्बों  में  हों।  (Interruptions)

 रेलवे  मंत्री  ने  यह  भी  कहा  है  कि  सन्‌

 १९५३  में  १९०  नई  रेलें  बलाई  गई  और

 १६०  रेलों  का  चालन  क्षेत्र  उन्होंने  बढ़ा  दिया

 इसी  तरह  से  सभी  गाड़ियों  का  चालन  क्षेत्र

 बढ़ाया  जाय  ।  मात  लीजिये  कि  कहों  से

 दो-दो  घंटे  पर  गाड़ी  चलती  है,  रघुनाथ  सिह

 जी  के  बनारस  से  कुम्भ  मेले  में  आने  के  लिये

 अगर  एक-एक  घंटे  पर  स्पेशल  चलती  है  तो

 उस  के  बजाय  आध-आध  घंटे  पर  चलता

 चाहिये  और  वह  चलाई  जा  सकती  है  1  हमारे

 बंसल  जी  तो  आते  हैं  पिछड़े  क्षेत्र  से  लेकिन

 ट्रैवल  करते  हें  बराबर  एअर-कंडीशंड  कोच

 में,  में  आता  हू'  पिछड़े  क्षेत्र  स ेऔर  चाहता  हूं
 कि  पिछड़े  क्षेत्र  के आदमियों  की  सुविधा  के

 लिये  उतने  ही  निकट  दश  किनारे  जायें  जितनी

 कि  थर्ड  ब्लाक  में  जगह  हो  ।  यह  नहों  कि  गाड़ी

 में  पांच  सो  की  जगह  हो  और  टिकट  लगू
 कर  दिये  एक  हज़ार  |  इस  तरह  से  औरतों

 को  तो  बहुत  ही  तकलीफ  होती  है  और  यह

 बात  इस  जाति  के  साथ  घोर  अन्याय  है  ।
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 इस  के  साथ  में  कुछ  रेल  के  स्रैन्डई  के

 बढ़ाने  के  सम्बन्ध  में  भी  कहता  चाहता  हूं  ।

 अभी  जो  रेल  दुघेटतायें  हुई  %  अगर  उन

 को  छोड़  दिया  साथ  तो  हारे  देश  की  रेलों

 का  स्टेन्ली  और  देशों  की  रेलों  को  अपेक्षा
 कम  नहों  है  ।  लेकिन  इस  स्टैन्ड  से  हो  हमें
 सन्तोष  नहों  कर  लेता  चाहिये  |  और  मंत्रो

 महोदय  जी  ने  अपनी  बजट  स्टीव  में  स्वीकार
 भी  किया  है  कि  वह  रेलों  का  स्टैंडर्ड  और

 बढ़ायेंगे।  रेलों  में  जो  दुबंटनायें  होती  है  उत
 के  लिये  एक  कमेटी  बनी  है,  में  आशा  करता

 हैं  कि  वह  इस  बात  की  छानबीन  करेगी  कि
 आखिर  यह  दुषंटतायें  क्‍यों  होती  हैं  ।  क्या
 कर्मचारियों  को  कोई  असन्तोष  है  या  उन
 को  उचित  तन्ख्वाहें  वहीं  मिलों,  उन  के
 स्वास्थ्य  के  लिये  उचित  व्यवस्था  है  या

 नहीं,  या  जो  सुविधायें  दूसरो  सर्ितेजञ्ञ  में
 मिलती  हूँ  वे उन  को  मिलती  हूँ  अथवा  नहों  1
 आप  को  उन  के  असन्तोष  को  दूर  करते  की
 ओर  भी  ध्यान  देना  चाहिये  a  मंत्री  महोदय  ने
 उन  के  लिये  बहुत  सी  खोजें  की  हें,  पिछले  वर्ष
 में  उन्हों  ने  चार  करोड़  रुपये  उन  के  लिये
 क्वाटर्स  बनाने  में  खं  किये  ।  अगले  साल
 में  वहू  चार  करोड़  साठ  लाख  रुपये  इसलिये
 खर्च  करन  जा  रहे  हैं  a  यह  भी  बहुत  अच्छा  है
 कि  रेल  कर्मचारियों  में  स ेयदि  किलो  को  टी ०
 बी०  है,  तपेदिक  का  रो  है,  तो  इस  के  गयी

 हर  जोन  में  इलाज  को  सिवा  होने  जा  रहो
 है  ।  यह  सब  बातें  अच्छी  हें,  लेकिन  साथ  ही  वे

 इस  बात  का  भी  ध्यान  रक्खें  कि  कोई  भो
 उन  का  आदमी  डुबकी  की  हालत  में  किसी

 तरह  सफर  न  करे  क्योंकि  ऐल  होने  से

 दुर्घटनायें  होती  हैं  और  सेकड़ों  आदमियों  की
 जानें  चली  जाती  हैं।  इन  सब  चो  हों  पर  ज्यादा
 निगरानी  रखने  को  आवश्यकता  है  ताकि

 हमारे  यहां  की  रेलों  का  स्टैंडर्ड  किसी  भी  और
 देश  की  रेलों  से कम  न  हो  t  मुझे  विश्वास  हूँ
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 कि  हमारे  रेल  मंत्री  जी  इधर  ध्यान  देंगे,  और

 शाहनवाज़  जी  भी  जो  खुद  बड़ी  म्‌ स्वेदी  से

 काम  करते  हैं,  उन  की  देखरेख  में,  जो  कमेटी

 बनी  हं,  वह  इस  पर  ध्यान  देगी  और  इस  बात

 की  कोशिश  करेगी  कि  रेल  दुर्घटनायें  आगे

 और  ज्यादा  न  होने  पावें

 अब  रेलवे  कर्मचारियों  की  तरक्की  का
 'मामला  हैँ  कि  उन  की  सीनियारिटी  का  किस

 तरह  से  लिहाज़  किया  जाता  है  ।  में  अभी
 रेल  मंत्री  की  बजट  स्पीच  देख  रहा  था,  उस
 में  द्वितीय  श्रेणी  के  लोगों  के  लिये  लिखा

 @  किः

 “भविष्य  में  दूसरी  श्रेणी  से

 पहली  श्रेणी  में  तरक्की  पाने  वाले

 अधिकारियों  की  अग्रता  के  लिये  उन

 की  दूसरी  श्रेणी  की  स्थायी  और

 रू गा तार  अस्थायी  सेवा  काल

 का  आधा  समय  शामिल  किया

 जायगा,  लेकिन  यह  ५  साल  से

 अधिक  ने  होगा  "

 लगातार  अस्थायी  सेवा  काल”  की  बात

 मेरी  समझ  में  नहीं  आती  है  t  क्‍या  यह  भी

 कोई  प्रोविजन  है  कि  कोई  आदी  परफपनेंटली

 'टेम्पोरेरी  रहेगा  7  और  अगर  रहता  भी  है  तो

 उस  को  पहली  श्रेणी  में  लाने  के  लिये  उस  समग्र
 का  आधा  समय  शामिल  किया  जायगा  और

 अह  ५  साल  से  अधिक  न  होगा।  यह  बात  मेरी
 समझ  मे  नहीं  आती  कि  कहां  तक  सोच  समझ

 कर  उन  लोगों  ने  पांच  साल  रक्खा  है  ।  अगर

 कोई  आदमी  १५  साल  तक  परमनेन्टली

 टेम्पोरेरी  रहता  है  तो  प्रथम  श्रेणी  में  लाने

 के  लिये  केवल  ५  साल  ही  गिने  जायेंगे  a  इस

 तरह  से  यदि  वह  बहुत  ज्यादा  काम  कर

 चुका  हूं  टेम्पोरेरी  हैसियत  से  तो  पहला  घाटा

 तो  उस  को  यह  होता  हूँ  कि  वह  इतने  दिनों

 कसक  अस्थायी  माना  जाता  हूँ,  दूसरा  घाटा

 यह  होता  है  कि  उस  की  अस्थायी  नौकरी

 को  प्रथम  श्रेणी  में  जाने  के  लिये  पांच  समाल
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 से  अधिक  नहों  माना  जायेगा।  में  चाहता

 हूं  कि  इस  पर  विचार  किया  जाय  और  जितने

 दिनों  तक  कोई  आदमी  काम  कर  चुकता है
 उस  की  पूरी  मंजूरी  दी  जाय  और  उप  को

 सीनियारिटी  में  शामिल  कर  लिया  जाप  Ls

 इस  के  बाद  में  भविष्य  के  कार्यक्रम

 पर  भी  कुछ  कहना  चाहता  हूं  मुझे  यह
 जान  कर  बड़ा  सन्तोष  है  कि  मंत्री  महोदय

 यह  सोच  रहे  हें  कि  पहले  जो  डब्बे  बाहर  से

 आते  थे,  सवारी  के  या  मालगाड़ी  के,  उन  सब

 को  जहां  तक  हो  सकेगा  यहों  से  लेंगे  और

 अगले  साल  उन्होंने  इस  सम्बन्ध  में  विदेशों

 में  कोई  आर्डर  न  देने  का  निश्चय  किया  हैं।

 और  इस  साल  भी  ज्यादा  नहीं  लेंगे  अभी

 मेरे  एक  भाई  ने  कहा  कि  इस  तरफ  भी  ध्यान

 दिया  जाता  चाहिये,  और  मानती  मंत्री

 महोदय  ने  भी  कल  यहां  स्वीकार  पिया  था

 कि  जो  १८  या  २०  इंजन  पहले  के  पाकिस्तान

 में  रह  गये  हैं,  उन  के  आने  की  कोई  उम्मीद

 नहीं  है  ।  आज  रेलवे  अफसरों  की  बात  चीत

 हो  रही  हँ  कि  दोनों  देशों  में  आवागमन

 |  स्वतंत्रतापूू्वक  हो  और  एक  देश  की  रेत

 दूसरे  देश  में  जाय,  अर्थात्‌  पाकिस्तान  और

 हिन्दुस्तान  के  बीच  में  -  इस  पर  भी

 ध्यान  देता  चाहिये  कि  हम  लोग  इस  में  कहां

 तक  सफल  हो  सकेंगे  ।  जब  १८  ६.11  वहां

 पहले  से  हो  मौजूद  हैं  और  उन  को  पाकिस्तान

 सरकार  यहां  नहीं  आते  देती.  तो  नई  रेलें

 अमृतसर  से  या  किसी  और  जगह  से  पाकिस्तान

 को  भेजने  की हुँ जो  ब्पबत्या  हो  रही  है  उस

 की  इजाजत  आप  कित  ब्‌  ज़ियाद  पर  देने  की

 सोच  रहे  है  ।  एक  तो  खर  मुन्ने  यह  है  ।

 दूसरा  खतरा  मुझे  यह  है  कि  अमरीका  की

 ओर  से  जितने  लोकोमरोटिग्ज़  आने  की

 संभावना  थी  वह  अब  नहीं  आयेंगे  त  सब

 चीज़ों  पर  ध्यान  रख  कर  भविष्य  के  डेरेल-
 मेंट  प्रोग्रैम  को  बताना  चाहिये  ।  इस  के  साथ
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 [ero  राम  सुमन  सिंह]
 में  कहना  चाहता  हूं  कि  यह  तो  बड़ी  अच्छी  कहते  हैं  कि  टिकट  नहीं  दिया  जाता  था,  यह

 बात  है  कि  रेलवे  बोर्ड  ने  एफिसिएंसी  ब्यूरो  जाद चर्य की  बात  है  1
 कायम  किया  है  और  उस  के  द्वारा  इस  सारे

 काम  की  देखरेख  होगी  ।

 एक  बहुत  बड़ी  शिकायत  यह  है  कि

 मालगाड़ियां  रास्ते  में  बहुत  देर  देर  तक  रुकी

 पड़ी  रहती  हैं  -  मान  लीजिये  कि  हरियाना
 जानवरों  की  एक  गाड़ी  यहां  से  कल करे  के

 लिये  चले  तो  वह  दो-दो,  तीन-तीन  दिन  तक

 रास्ते  के  स्टेशनों  पर  ही  रुकी  पड़ी  रहती  है

 इस  पर  भी  ध्यान  देन  की  ज़रूरत  है।  रेलों  में

 जो  चोरियां  डक  तिया  होती  हे  उन  के  लिये

 डिप्टी  इन्स्पैक्टर  जेनरल  की  हैसियत  का

 सुरक्षा  अधिकारी  रक्खा  जाने  वाला  हूँ  ।

 लेकिन  वाच  एंड  बाड़े  के  जो  लोग  रेलवे

 सामान  की  देख  भाल  के  लिये  करर  किये

 गये  हँ  उन  के  बारे  में  बहुत  जगहों  से शिकायत

 आती  हैँ  कि  उन  लगों  की  ही  बदोलत  चोरियां

 होती  हैं  -  इस  पर  भी  ध्यान  देने  की  ज़रूरत  है

 में  खास  कर  कुम्भ  के  बारे  में  कुछ  कहना

 चाहता  हूं  ।  संगम  स्टेशन  के  बारे  में  अक्सर

 वर्या  होती  है  ।  वहीं  कहीं  यह  भी  कहा  जाता

 हैं  कि  संगम  स्टेशन को  नहीं  खोलना  चाहिये
 था।  से  भी  देखा हँ  कि  संगम  स्टेशन  पर

 जाने  के  लि  पटना  से  या  कानपुर  से  टिकट

 नहीं  दिया  जाता  और  संगम  स्टेशन  पर  जाने

 के  लिमि  इलाहाबाद  स्टेशन  से  भी  टिकट  नहों
 दिया  जाता  ।  ऐसी  हालत  मे  इस  स्टेशन  को

 बना  कर  उस  पर  लाखों  रुपये  खच  करने  की

 क्या  आवश्यकता  थी  ।  इस  से  वहां  पर  पहले

 उठी  जमीन  की  कमी  थी,  जो  ८००,  ९००

 एकड़  रहा  करती  थी  उस  में  भी  बहुत  कमी

 हो  गई  हूं  t

 शोले  तथा  परिवहन  मंत्री  (थी  एस०
 ato  कारी )  :  इलाहाबाद  से  संगम  स्टेशन

 के  लिये  ५००  हास्टल  ट्रेनें  बलाई  गईं।  आप

 डा०  ह ५, द  भग  सिह  :  शटल  रेन्स

 इलाहाबाद  से  संगम  तक  जाती  थीं,  लेकिन

 वहां  से  टिकट  नहीं  मिलता  था  ।

 पति  एल०  थो०  शास्त्रो  :  बगैर  टिकट:
 द्य  हए  वह  कैसे  चलती  थीं  ?

 Bro  रास  सुलग  सिह  :  मान  लीजिये
 कि  में  पटना  से

 इलाहाबाद  के  लिये  चढ़ा
 टिकट  ले  कर,  इलाहबाद  पहुंचने  पर  में  ने  यह
 इच्छा  प्रकट  की  कि  हम  को  इलाहाबाद  के
 बजाय  संगम  तक  जाने  दिया  जाय  और  हमारे
 टिकट  को  एक्सचेन्ज  कर  दिया  साथ,  तो  दत्त
 टिकट  का  एक्सटेंशन  नहों  होता  था  ।

 यह  दिक्कत  थी  ।  में  मानता  हूं  कि  यह
 एक  अस्थायी  दिक्कत  थी  -  मेरे  में  तरह  तरह
 की  कठिनाइयां  थीं,  उन  में  से  एक  यह  भी
 थी  ।  तो  में  इस  में  कोई  खास  नटि  नहों
 निकालना  चाहता,  लेकिन  अगर  किसी  स्टेशन
 का  बहुत  ज्यादा  रुपया  लगा  कर  निर्माण  किया
 जाय  तो  यह  ज़रूर  देखना  चाहिये  कि  उस  से
 लोगों  की  कठिनाइयां  बढ़ती  हें  या  घटता

 हैं  |  इस  संगम  स्टेशन  के  बताने  से  जो  यात्री

 बहा  टिकना  चाहते  थे  और  जो  वहां  जाना

 चाहते  थ  उन  दोनों  की  कठिनाइयां  बढ़  गईं  A
 तो  इस  से  तो  यही  अच्छा  होता  कि  उस  स्टेशन
 का  निर्माण  ही  न  किया  गया  होता  और  लोगों

 को  आज़ादी  रहती  कि  जहां  चाहें  वह  रहें  +

 और  भीड़  मे  भी  कमी  होती  ।

 इस  के  अतिरिक्त  म॑  फिर  यह  कहता

 चहता  हूं  कि  रेल  का  जो  भाड़ा  है  वह  कम  फिया

 जाय  ।  इस  वक्‍त  जिस  अनुपात  में  खेती  की

 पैदावार  की  कीमत  घटती  जा  रही  हैं  उसे

 अनुपात  में  भाड़े  में  भी कमी  की  जानी  चाहिये  ।

 मंत्री  महोदय  ने  अपनी  बजट  स्पीच  में  स्विस।  र
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 किया  हौ  कि  इस  वर्ष  मानसून  अच्छी  होने  के  Shri  Nambiar:  We  are  ali  waiting.

 बजह  से  ज्यादा  यात्री  बढ़ेंगे  तो  जब  यात्रियों  Mr.  Deputy-Speaker:  Hon.  Members

 et  संख्या  में  बद्ध  होने  की  आशा  ह  तो  उस  से
 have  to  wait  till  7  o'clock!

 जो  आय  बढ़ेगी,  उस  बढ़ी  हुई  आय  के  अनुपात
 से  भाड़ा  भी  कम  किया  जाना  चाहिये  1  जिस

 तरह  से  आप  इंडस्ट्री  को  सहायता  देने  की  बात

 सोच  रहे  हैं  उसी  तरह  से  आम  यात्रियों  की'

 सहायता  करने  की  बात  भी  सोची  जाय  ।

 एक  बात  की  ओर  में  और  ध्यान  दिलाना

 चाहता  हूं।  रेलवे  लाइन  की  वजह  से  पानी  रुक

 जाता  &  और  इस  से  बरसात  के  दिनों  में  जब

 बाढ़  आती  हूँ  तो  गांव  के  गांव  ढ्  जाते  हैं।  इस
 साल  मंत्री  महोदय  के  पास  कागजात  आये

 होंगे  कि  सिकरियां  गांव  में,  जो  फि  शाहाबाद
 जिले  में  है,  पानी  रुक  जाने  की  वजह  से  ९०

 'पर  सेंट  घर  गिर  गये  ।  वहां  एक  छोटी  सी  नदी

 हूँ  और  उस  में  बाढ़  के  पानी  निकलने  के  बहुत
 तंग  बाहे  हें  ।  एस  उदाहरण  तो  और  भी  हे

 लेकिन  में  सिर्फ  एक  ही  उदाहरण  देना  चाहता

 हुं  1  यह  गांव  बनाती  और  अनाथ  पुर  स्टेशनों

 के  बीच  में  है  -  उस  गांव  के  घर  रेलवे  लाइन
 'से  पानी  रुक  जाने  की  वजह  से  गिरे  और  उन

 के  लिख  ने  पर  भी  आज  तक  गांव  वासियों  की

 सहायता  सरकार  की  तरफ  से  नहों  की  जा

 सकी  ।  तो  इस  एफिप्रेंशी  ब्यूरो  का  यह  भी

 काम  होना  चाहिये  कि  अगर  गरीबों  की

 :दरख़ास्तें  आवें  तो उन  पर  जल्दी  से  गौर  पया

 जाय  और  लोगों  को  सहायत!  पहुंचाई  जाय  ।

 कुछ  और  बड़े  बड़े  स्टेशन  हैं,  ज॑  से  कुदरा
 जो  मुगलसराय-गया  लाइन  पर  हँ,  उन  पर
 यदि  तेज  चलने  वाली  गाड़ियों  जौ  से  मेल  वगैरह
 के  ठहरने  की  व्यवस्था  की  जाय  तो  बहुत
 अच्छा  हो  ।

 Mr.  Deputy-Speaker:  Shri  Khandu-
 dDhai  Desai.

 An  Hon.  Member:  Not  from  here?

 Mr.  Deputy-Speaker:  Two  on  this
 side,  one  on  that.

 Shri  K.  K.  Desai:  Sir,  I  have  been
 following  thie  debate  in  the  House  very
 closely.  Some  Members  of  the  House
 took  exception  to  either  congratulating
 the  Railway  Minister  or  paying  some
 tribute  to  him,  Well,  I  would  neither
 congratulate  him  or  the  Ministry  or
 the  administration,  nor  pay  any  tribute.
 But  they  do  deserve  appreciation  from
 the  House  for  the  good  performance
 they  have  shown  not  only  during  the
 last  year  but  during  a  number  of  years
 since  independence.  I  will  quote  facts
 and  figures  to  establish  whether  the
 Railway  Ministen  deserves  apprecia-
 tion  or  not.

 Kumari  Annie  Mascarene:  What
 about  accidents?

 Shri  K.  K.  Desai:  Accidents  are  acci-
 dents  and  they  do  happen  in  life,  how-
 ever  much  you  or  I  may  take  precau-
 tions.

 Mr.  Deputy-Speaker:  Accidents  hap-
 pen  like  Interruptions  during  a  speech.

 Shri  हैं,  K.  Desai;  I  had  no  inten-
 tion  to  dilate  on  the  financial  or  econo-
 mic  structure  of  our  railways  but  for
 the  encouragement  given  by  the  hon.
 Lady  Member.  My  hon,  friend  Shri
 Bansal  has  replied  to  certain  objections
 and  points  raised  by  her-—of  course,
 when  she  was  not  here.  But  I  will
 throw  some  further  light  on  the  figures
 that  have  been  supplied  to  us  by  the
 Railway  Ministry.

 I  think  we  have  got  before  us  com-
 plete  statistics  and  figures  from  the
 year  947  onwards,  and  those  figures
 and  statistics  require  to  be  read  and
 interpreted  properly  before  we  pass
 any  judgment  on  the  performance  of
 the  Railway  Administration  since  we
 have  attained  independence.  Some  of
 ug  who  were  in  this  House  in  1947-48
 had  to  complain  bitterly  about  the
 financial  structure  of  our  railways.  We
 did  say  that  if  the  Government  did  not
 look  to  this  problem.  our  railways
 would  cease  to  exist  as  _  railways,
 because  their  financial  structure  had



 107  Railway  Budget

 {Shri  K.  K.  Desai]

 completely  deteriorated.  Rehabilitation
 had  to  be  done  to  a  large  extent;  the
 ralling-stock  which  had  deteriorated
 completely  had  to  be  renewed  and  the
 tracks  which  had  more  or  less  gone
 out  of  work  for  some  time  also  had
 to  be  renewed.  In  ‘1947-48  some  of  us
 trought  to  the  notice  of  the  then  Rail-
 way  Minister,  Dr.  John  Matthai,  these
 facts  and  asked  him  what  he  proposed
 to  do.  After  our  suggestions  were  made
 in  the  House,  he  became  the  Finance
 Minister  and  the  hon.  Shri  Gopala-
 swami  Ayyangar  became  the  Railway
 Minister.  Thereafter,  a  Convention
 Committee  was  established  and  that
 Committee  has  given  a  report  which
 has  been  implemented  by  Government,
 go  that  now  the  financial  structure  of
 our  railways  has  been  put  on  a  sound
 basis.

 Let  us  see  what  was  the  position  in
 1947-48.  The  figures,  in  my  opinion,
 are  very  clear.  At  that  time,  including
 all  the  reserves  we  had  about  Rs.  6.36
 crores,  whereas  at  the  end  of  March
 1955,  we  will  be  having  about  Rs.  50.69
 crores.  But  that  is  not  the  full  story.
 During  these  five  or  six  years,  we
 have  spent  some  Rs.  264  crores  for
 the  renewal  of  the  rolling-stock  and
 for  the  rehabilitation  and  renewal  of
 the  railway  track,  and  this  amount
 has  been  spent  from  our  own  resources,
 that  is,  from  the  resources  of  the  rail-
 way  earnings  during  this  period.  Even
 after  spending  these  264  crores,  final
 balance  that  we  have  is  about  Rs.  50
 crores.

 There  is  one  other  item  that  escapes
 the  attention  of  the  critic  generally.
 Whereas  we  were  spending  for  repairs
 and  maintenance  round  about  Rs.  50
 crores  then,  today  we  are  spending
 Rs.  68  crores.  That  also  comes  out  of
 the  revenue.  So,  taking  everything
 into  consideration  I  come  to  the  con-
 clusion  that  the  financial  structure  of

 our  railways  has  considerably  improv-
 ed  and-we  are  on  the  way  to  a  very
 sound  position.  Some  critics  have  plac-
 ed  before  the  House  the  fact  that  the
 contributions  from  the  railways  to  the

 General  Revenues  has  gone  down.  Let
 us  see  what  the  figures  say!  Before
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 the  war,  or  even  after  the  war.  for  a
 year  or  two,  the  contribution  by  the
 railways  to  the  Depreciation  Fund  was
 in  the  neighbourhood  of  twelve  to  thir-
 teen  crores  of  rupees.  Now,  every  year
 without  exception,  we  are  taking
 thirty  crores  or  more.  That  comes  out
 of  the  surplus  and  to  that  extent  the
 surplus  is  bound  to  go  down.  But,  that
 depreciation  amount  of  Rs.  30  crores  is.
 going  towards  the  renewal  of  our  rol-
 ling-stock,  additions  and  also  put  in
 some  capital  expenditure.  Apart  frony
 that,  as  per  the  Conventions  Commit-

 tee’s  recommendations,  the  railways  are’
 Paying  Rs.  34  crores  by  way  of  inter-
 est  or  dividend  to  the  capital  at
 charge.  Now  whatever  amount  as  divi--
 dent,  is  made  available  to  the  General.
 Revenues,  as  you  will  find  from  the
 figures—I  do  not  want  to  go  into  the
 details—and  it  goes  on  increasing.  That
 means  that  for  every  pit  that  Govern-
 ment  invests  in  Railways,  is  contribu-
 tion  and  gets  its  fixed  return  in  the
 form  of  dividend.  Next  year  it  is  going
 to  be  Rs.  35  crores  or  a  little  more-
 than  that.  So,  from.  all  the  facts  and
 figures  which  I  have  placed  before
 you,  the  House  will  be  convinced  that
 today  we  are  very  much  better  off  than:
 what  we  ever  were.  That  means  that.
 we  can  make  progress  in  the  future
 with  ease  and  confidence.  Therefore,  I.
 would  like  to  join  issue  with  the  Min-
 ister.  Where  an  industrial  or  commerci-
 al  undertaking  is  in  such  a  sound  posi-
 tion,  it  can  certainly  be  in  a  positiom
 to  take  risks.  I  should  therefore  sug-
 gest  that  the  hon.  Minister  must  accede
 to  all  the  demands  that  have  been
 made  in  this  House  for  the  expansion
 of  the  railways.  The  old.  criterion  of
 constructing  a  line  if  it  can  pay,  should
 be  forgotten  now.  We  are  developing
 this  country  and  any  railway  line  that
 may  be  projected  in  a  backward  area
 or  in  an  area  which  is  not  industrially
 developed  will  be,  in  my  opinion,  a
 very  sound  investment.  Immediately
 the  railway  gets  into  that  area,  it  will
 economically  and  socially  develop  and
 for  the  future  it  will  also  give  good
 earnings  to  the  Railway  Administra-
 tion.  These  are  the  points  which  I
 would  like  to  place  before  the  Hous¢
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 with  regurd  to  the  financial  structure
 of  our  railways.

 Now,  Sir,  I  will  comé  to  the  question
 which  has  been  agitating  the  mindg  of
 various  people,  either  way.  When  the
 first  class  accommodation  was  abolish-
 ed  there  was  a  hue  and  cry.  I  am
 very  glad  that  this  country  has  now
 got  itself  accustomed  to  the  abolition  of
 first  class.  The  other  day,  in  the  other
 House,  the  hon.  Minister  stated  that
 he  beliewes  in  two  classes,  thereby
 suggesting  that  the  accommodation  and
 amenities  in  the  so-called  third  class
 should  be  improved.  What  I  under-
 stand  from  him  is  that  the  third  class
 travel  should  approximate  to  the  inter
 class  travel  and  the  upper  class  travel
 should  approximate  to  second  class
 travel.  If  that  is  the  intention,  I  would
 congratulate  him.  In  the  course  of  the
 discussion  today,  Shri  Bansal  suggested
 something  about  air-conditioning.  May
 I  tell  the  House  what  air-conditioning
 means?  I  am  one  of  those  who  believe
 that  air-conditioning  is  not  necessary.
 Air-conditioned  coaches  may  be  neces-
 sary  for  attracting  rich  people  from
 rich  countries  to  travel.  But,  they  must
 pay  for  it  at  a  higher  rate.  Let  us  see
 the  economical  aspect  of  third  class  and
 air-conditioned  coaches.  A  third  class
 coach  with  about  72  or  80  seats  may
 cost  about  Rs.  105,000  or  Rs.  110,000
 whereas  an  air-conditioned  coach  would
 cost,  at  the  present  price,  about
 Rs.  260,000.  That  is,  it  costs  about  2b
 times  ag  much.  If  both  these  coaches
 are  full,  we  will  earn  more  or  less  the
 same  amount  provided  the  air-condi-
 tioned  coach  is  full:  that  is,  Rs,  2-4-0
 or  2-5-0  per  mile  for  a  third  class  coach
 and  for  an  air-conditioned  coach  with
 fourteen  berths.  But,  we  have  spent  23
 times  the  amount  for  that  particular
 coach.  If  I  do  not  make  a  misake,  in
 the  air-conditioned  coaches,  the  occu-
 Pation  ratio  is  hardly  60  per  rent,  if
 not  less,  while  in  the  case  of  the  thira
 class  coach,  the  occupation  will  nowt
 only  be  00  per  cent,  but  even  mure.

 Shri  Nambiar:  Two  hundred  per
 cent.

 Shri  K.  K.  Desai:  On  the  whole  the
 capital  investment  will  earn  only  one
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 half  in  the  case  of  air-conditioned  coa-
 ches.  To  that  extent  it  is  subsidised
 by  the  third  class  passengers.  If  some-
 body  wants  to  have  air-conditioning,  he
 must  pay  the  full  fares.

 Sari  C.  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt.—South  West  cum
 Bareilly  Distt——North):  Why  do  Mem-
 bers  want  air-conditioning  in  this
 House?

 Shri  K.  K.  Desai:  This  is  a  commer-
 cial  concern.  It  must  take  the  full  fares
 if  anybody  wants  to  travel  in  air-con-
 ditioned  coaches.

 It  has  been  stated  by  the  hon.  Min-
 ister  that  we  would  be  procuring  about
 16,000  wagons,  10,000  wagons  from  in-
 digenous  production  and,  6,000  from
 external  sources.  I  think  they  will  not
 be  able  to  cope  up  with  the  demand.
 and  they  will  always  say  there  is  bottle-
 neck  here  or  there  because  of  shortage
 of  wagons.  Some  people  of  experience
 have  made  a  suggestion  to  me  and  I  will
 pass  on  that  suggestion  to  the  hon,  Min-
 ister.  They  say  that  in  all  countries
 loading  and  unloading  of  wagons  _  is
 done  for  6  to  8  hours  a  day  whereas
 our  loading  and  unloading  closes  at
 five  o’clock.  I  do  not  know  the  working
 of  the  system;  but  for  what  it  is  worth,
 I  am  placing  this  suggestion  before  the
 Railway  Ministry  to  explore  whether
 loading  and  unloading  in  _  bigger
 stations  like  Howrah,  Kanpur,  Bombay,
 Madras.  Ahmedabad,  etc.,  may  not  be
 undertaken  for  longer  hours  as  a  trial
 so  that  we  may  be  able  to  release
 more  wagons  for  carrying  our  goods
 traffic.

 The  hon.  Minister  has  said  that  for
 the  year  ‘1954-55  our  goods  earnings
 will  be  more  or  less  the  same  amount.
 It  is  good  that  he  has  made  a  rather
 conservative  estimate.  Some  people  say
 that  these  earnings  would  not  come  uo
 to  that  level.  but  will  go  down.  But,  I
 feel  that  in  view  of  the  economic  activi-
 ties  that  are  going  on,  in  view  of  the
 fruits  of  the  developmental  work  that
 is  going  on—we  are  only  in  the  initial
 stages  in  the  first  two  or  three  years
 of  the  plan,  goods:  earnings  will  go  up
 to  a  certain  extent.  It  may  not  be  possi-
 ble  to  say  the  same  thing  about  passen-
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 ger  earnings,  but  I  believe  we  have
 got  a  brighter  future  as  far  as  goods earnings  are  concerned  than  what  the
 hon.  Minister  has  stated.

 There  have  been  also  criticisms
 about  the  regrouping  of  Railways.  The
 hon.  Minister  has  very  clearly  stated
 that  it  is  too  early  to  judge  the  results
 Of  regrouping,  but  whatever  figures  he
 has  supplied  to  us  prove  that  at  least
 the  operational  working  has  not  deteri-
 orated.  If  it  ‘has  not  got  any  advantage, it  has  at  least  not  deteriorated.  We
 must  wait  for  a  year  or  two  before  we
 can  pass  a  final  judgment  on  regroup-
 ing.  But  there  is  one  advantage  which
 at  least  I  see  and  that  is  that  instead
 of  the  Railway  Board  and  the  Railway
 Ministry  dealing  with  5  administra-
 tions  they  have  now  got  to  deal  with
 only  six  administrations.  By  this,  in  my:
 opinion,  the  supervision  of  the  Railway
 Board  and  the  Railway  Ministry  has
 been  lessened  considerably  and  to  that
 extent  efficiency  is  bound  to  increase
 whether  that  can  be  shown  by  facts
 and  figures  or  not.  Regrouping  came
 into  existence  two  years  back  in  some
 Railways,  and  only  last  year  in  some
 Railways,  but  the  operation  and  the
 results  have  not  deteriorated,  have  not
 in  any  way  shown  bad  results.

 Last  year  I  had  occasion  to  place
 before  the  hon.  Minister  the  sugges-
 tion  that  the  capacity  of  our  work-
 shops  is  not  being  utilised  fully.  He
 has  announced  in  his  speech  that  he
 is  setting  up  a  Committee  of  officials
 to  look  into  the  capacity  of  workshops.
 May  I  suggest  to  him  that  it  will  be
 far  better  if  he  associates  some  non-
 officials  with  that  Committee  so  that
 they  can  bring  to  bear  upon  the  ques-
 tion  a  little  fresher  and  deteched  out-
 look?

 Much  has  been  said  about  corruption.
 There  is  corruption.  Nobody  denies
 that.  Some  hon.  Members  stated  that
 though  there  was  accommodation  in  a
 particular  coach  it  is  refused,  and  it
 would  be  given  if  a  couple  of  rupees
 is  paid.  A  Committee  has  been  appoint-
 ed  and  we  shall  await  its  findings.
 Acharya  Kripalani  is  the  Chairn-an  of
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 the  Committee.  He  will  certainly  look
 into  these  questions.  But  the  terms  of
 reference  of  the  Committee,  in  my  opi-
 nion,  are  somewhat  limited.  J]  would
 suggest  to  the  hon.  Minister  to  widen
 the  terms  of  reference.  Apart  from  the
 extent  of  corrupticn  between  Railway
 officials  and  the  public,  the  Committee
 should  also  enquire  into  corruption
 inter  se  among  the  Railway  officials,  or
 the  corruption  which  some  of  the  Rail-
 way  officials  may  be  indulging  in
 in  relation  to  purchasing  of  shares  or
 giving  contracts  for  the  supply  of  Rail
 way  goods.  J  think  it  would  be  much
 better.  Let  the  Committee  find  out  if
 the  allegations  of  corruptions  are  true
 or  untrue  and  to  what  extent  so  that
 we  may  not  waste  so  much  of  our
 time  in  the  House  discussing  these
 charges  indefinitely  without  any  re-
 sults.  Let  the  Committee  presided  over
 by  Acharya  Kripalani  look  into  all
 these  questions  so  that  we  may  get  a
 clear  picture  of  the  situation.

 Shri  Dhulekar  (Jhansi  Distt-—South):
 What  is  your  idea?  Is  there  no  ccrrup-
 tion?

 Shri  K.  हू,  Desai:  I  never  said  that
 there  is  no  corruption.  I  said  that  there
 is  corruption.  I  am  surprised  at  the
 question.  I  say  it  is  there.  Let  us  find
 out  to  what  extent  and  how  it  should
 be  remedied.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  will  kindly  address  the  Chair.

 Shri  K.  K,  Desai:  There  is  one  other
 matter  to  which  I  would  like  to  refer.
 lt  is  with  regard  to  the  industrial  re-
 lations  that  exist  between  a  million  of
 the  railwaymen  and  the  Administra-
 tion.  Last  time  the  hon.  Minister  ex-
 pressed  the  hope  that  the  amalgama-
 tion  of  the  two  Federations  would  take
 place.  It  has  taken  place  and  the  situ
 ation  has  improved  considerably.  I  may
 have  got  a  lot  of  grievances  regarding
 some  affairs,  but  now  that  the  negot’-
 ating  machinery  has  been  instituted  a
 year  or  two  back,  this  is  not  the  forum
 for  ventilating  those  grievances,  It  is
 for  the  negotiating  committee  to  Rr
 into  the  grievances  and  get  them  set-
 tled.  It  has  also  now  been  decided  that
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 on  any  difference  of  opinion  that  may
 arise  between  the  Railwaymen’s  Fed-

 eration  and  the  Administration  an  ad
 hoc  tribunal  can  be  appointed.  One
 such  ad  hoc  tribunal  is  now  sitting  to
 look  into  this  question.

 Before  I  close,  I  would  like  to  men-
 ‘tion  one  thing.  The  hon.  Minister  has
 in  his  speech  paid  a  tribute  to  my  late
 lamented  colleague  Shri  Hariharnath
 Shastri.  May  I  say  that  the  morale  of
 the  personnel  of  the  Railways  has  con-
 siderably  improved,  and  Shri  Harihar-
 nath  Shastri  made  considerable  contri-
 bution  towards  this  end.

 Shri  Nambiar:  I  have  to  submit  that
 I  have  no  thanks  to  offer  to  the  hon.
 Minister  of  Railways  for  the  third  Rail-
 way  Budget  he  has  presented  to  this
 House,  for  four  reasons:  The  first
 reason  ig  that  the  railway  finances  are

 at  a  stalemate,  they  have  not  improv-
 ed.  and  the  figureg  in  regard  to  the
 earnings  show  that.  The  second  is  that
 the  rehabilitation  programme  which  he
 had  promised  ig  not  being  kept  up.
 and  even  at  the  end  of  the  Five  Year
 Plan,  there  will  be  no  material  change
 in  the  position  of  the  rolling  stock.  I
 can  quote  the  figures  supplied  by  him
 in  this  connection.  The  third  point  is
 about  amenities  so  far  provided  to  the

 passengers,  it  is  clear  that  the  amen
 ties  are  not  at  all  improving,  and  the
 suffering  of  the  passengers  still  conti-
 nues.  Fourthly,  the  railway  staff  are
 getting  more  and  more  discontente‘.
 Taking  all  these  things  into  consider-
 ation.  if  we  look  at  the  Budget  and  the
 wav  in  which  the  hon.  Minister  of
 Railways  has  presented  the  samé,  we
 shal!  find  that  there  is  nothing  to  con-
 gratulate  him  for  or  to  be  complacent
 ‘about.

 Coming  to  the  earnings  of  the  Rai!-
 ways,  the  figures  for  the  earnings  at  the
 end  of  953  were  Rs.  272  crores,  while
 the  earnings  at  the  end  of  954  are
 Rs.  270  crores,  and  at  the  end  of  1955.
 the  hon.  Minister  has  promised  an
 earning  of  Rs.  273  crores.  This  is  what
 is  happening  in  the  Plan  period.  If
 during  the  Plan  period  there  are  to  be
 industrial  activities  to  the  extent  we

 require.  the  earnings  should  have  been
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 more.  Of  course,  the  hon.  Minister  takes
 credit  for  the  fact  that  he  has  halted
 the  dwindling  of  the  earnings.  To  that
 extent.  if  he  feels  pleasure  for  having
 done  so,  he  can  take  credit.  Otherwise,
 there  is  nothing  else  to  his  credit.

 The  figures  supplied  show  that  even
 at  the  end  of  the  Plan.  there  will  be
 about  .985  engines  unfit  for  use  as
 against  2.554  we  had  originally.  If  this
 is  all  the  improvement  that  the  hon.
 Minister  has  been  able  to  show  after
 spending  nearly  Rs.  400  crores  under
 the  Five  Year  Plan.  I  would  say  that
 this  is  no  improvement  at  all.  The  same
 is  the  position  with  regard  to  coaches
 also.  The  hon.  Minister  has  stated  this
 if  only  all  the  orders  are  met.  But  that
 is  a  big  ‘if’,  as  we  know,  under  the  pre-
 sent  circumstances.  The  same  is  true
 of  wagons  also.  Last  year,  the  hon.
 Minister  promised  that  at  the  end  of
 the  Plan.  there  will  be  no  wagon  run-
 ning  which  Would  be  over-aged.  But
 now  he  says  that  that  may  not  be  the
 position,  and  there  may  still  be  some
 wagons  unfit  for  use,  to  the  tune  of
 nearly  20,000  at  the  erd  of  the  Five
 Year  Plan.  This  is  the  position,  even
 if  al!  the  other  things  proceed  s%tis-
 factorily.

 So  far  as  our  production  capacity  in
 respect  of  Rolling  stock  is  concerned.
 the  TELCO  produces  in  a  year  about
 50  engines-—of  course,  not  all  the  parts.
 The  Chittaranjan  produces  about  20
 engines  in  a  year—not  all  the  parts.
 but  only  about  70  per  cent.  of  parts.—
 ]  think  the  figure  has  now  increased  ts
 80  per  cent.  It  is  just  like  a  man’s  body
 without  a  head.  where  only  a  small  per-
 centage  is  missing.  but  it  is  the  head
 that  is  not  there.  It  is  the  same  case
 here  also.  The  Hindustan  Aircraft  Limi-
 ted  produce  on  an  average  about  100
 coaches  in  a  year.  So  far  as  the  Integ-
 ral  Coach  Factory  is  concerned,  ws
 take  so  much  pride  about  it.  but  it  fs
 still  under  construction.  In  the  Rail-
 way  Centenary  Exhibition,  a  model  was
 exhibited,  and  after  seeing  that,  onc
 would  have  gone  with  the  impression
 that  production  had  started  in  the  Ir-
 tegral  Coach  Factory.  I  know  there  are
 certain  pillars  coming  up  in  Perambur
 which  he  calls  as  the  Integra!  Coach
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 {Shri  Nambiar]
 Building  Factory  which  will  start  pro-
 duction  in  ‘1955-56.  Very  good:  let  us
 wait  for  1956.  न

 Then,  coming  to  passenger  ameni-
 ties,  I  need  not  add  anything  and  take
 up  my  time  because  every  hon.  Mem-
 ber  has  referred  to  that.  The  position
 of  the  third  class  passenger  and  even
 the  position  of  the  inter  class  passen-
 ger  is  the  same  and  I  would  request
 him  that  either  he  must  reduce  the
 fares  and  give  us  some  relief  or  he
 must  give  the  people  some  relief  by
 way  of  amenities  of  travel.  If  he  does
 not  do  either,  then  there  will  be  a
 terrific  calamity  for  him,  because  he
 takes  gq  lot  of  money  from  the  people
 and  does  not  give  convenience  of  travel.
 And  then  he  claims  credit  for  the  per-
 formance  ffiat  he  has  made!  I  do  not
 understand  the  logic  of  this.  It  is  only
 understandable  to  him  and  to  persons
 of  that  policy  and  position.  I  would
 submit  to  him  that  he  should  explain
 the  position  clearly.

 Coming  to  the  staff,  Sir,  I  have
 many  things  to  say.  He  says  that  the
 position  of  the  staff  has  improved  by
 the  increase  of  Rs.  33  crores  to  their
 emoluments  during  the  last  five  years.
 He  said  it  was  Rs.  50  crores  in  a  very
 cunning  manner,  I  should  say,  if  I  may
 be  permitted  to  do  so....

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  is  not  permitted.

 Shri  Nambiar:  Then  I  will  modify
 and  say  ‘in  a  very  clever  way’.  He
 mentioned  Rs.  50  croreg  and  then,  of
 course,  he  says  Rs.  0  crores  go  towards
 taking  over  the  State  railways.  Then  he
 says  Rs.  7  crores  go  for  fuel.  This
 figure  of  Rs.  50  crores  has  also  been
 misquoted  by  Mr.  Bansal  as_  having
 gone  to  the  staff.  This  is  the  clever-
 ness  with  which  it  is  done.  During  the
 course  of  the  last  five  years,  the  Cen-
 tral  Pay  Commission’s  recommenda-
 tiong  were  not  fully  implemented.  Not
 only  that;  the  Adjudicator’s  award  was
 not  implemented,  and  all  that  was  due
 to  the  railwaymen  was  not

 done  in  practice.  That  is  the  posi-
 tion,  Sir.  In  that  situation,  he  gives
 these  figures  and  then  says  that
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 all  these  have  been  given  to.  the
 railwaymen  and  there  is  no  reason
 why  they  sfiould  grudge.  But  the  reali-. ty  ig  otherwise.  His  own  figures  show:
 that  out  of  the  railwaymen,  52.4  per-
 cent.  that  is  Class  IV  staff,  had  got  a.
 pay  between  Rs.  30  and  Rs.  50  (basic)..
 Again,  according  to  his  figures,  34.5  per
 cent  of  the  staff  got  a  pay  ranging: from  Rs.  55  ६०  Rs.  50  after  22  years  of
 service.  This  is  the  condition.  If  this.
 ig  the  condition  in  the  railway  indust-
 ry,  which  is  considered  to  be  one  of
 the  premier  industries  and  which  is  an

 ‘industry  of  which  the  Central  Govern- ment  is  the  owner—and  it  has  gota
 million  workers—then  what  the  lot  of
 workers  in  the  other  sections  in  this.
 country  is  can  be  understood.  There-
 fore,  there  ig-no  reason  to  say  that:
 the  railwaymen  are  paid  amply  or
 reasonably.  I  say  they  are  paid  below
 the  living  level  of  the  railwaymen’s: standards.  I  can  quote  instances.  It  is:
 not  because  a  Communist  party  man
 has  said  so.  The  INTUC.  a  Federation:
 to  which  there  wag  a  reference  made-
 just  now,  ifgelf  passed  resolutions  say-
 ing  that  the  CPC  scales  ought  to  be
 revised,  an  inquiry  should  be  conduct--
 ed  and  a  Committee  should  go  into  the
 whole  situation  and  see  that  Class  IV
 and  Class  III  staff  are  properly  paid.  It
 has  not  come  from  a  Communist  body.
 It  has  come  from  the  very  ranks  of
 the  Congressmen  who  top  the  INTUC”
 today.  What  does  it  show?  The  railway-
 men  today......

 Shri  K.  K.  Desai:  The  question  has:
 gone  to  the  Tribunal,  whatever  their:
 grievances  may  be.

 Shri  Nambiar:  No,  Sir.  It  is  far  far:
 away  from  the  resolutions.  The  INTUC’
 decided  that  there  must  be  an  enquiry
 into  the  pay  structure  of  the  railway:
 men  and  they  are  not  satisfied  with  the
 C.  P.  C.  recommendations.  I  know  the
 Union  in  the  Eastern  railway—the  Cen-.
 tral  Committee—has  passed  a  resolu-
 tion  to  this  effect.  That  is  the  position
 I  have  occasions  to  know  the  hearts.

 of  railwaymen.  They  have  passed  resolu-
 tions  and  sent  to  the  Railway  Ministry
 memoranda.  They  have  come  to  him
 hundreds  afd  thousands,  demanding:
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 &  thorough  review  of  the  whole  struc-
 ture.  On  this  occasion,“I  must  add  that
 the  lowest  paid  railwaymen  must  get
 something  better.  The  pay  of  the  un-
 skilled  labourer,  which  is  Rs.  30,  must
 be  increased;  the  class  III  men.  clerks
 or  technicians  must  get  something  more
 than  Rs.  55.  To  that  extent  at  least,
 there  must  be  a  revision.  The  Railway
 Board  and  the  Railway  Ministry  should
 consider  thig  seriously  and  not  give
 it  a  passing  reference.  This  is  a  very
 serious  situation  which  is  developing
 in  the  Railways.

 Mr.  Deputy-Speaker:  What  is  the
 sum  total,  the  basic  salary  and  allow-
 ance  which  the  lowest  paid  employee
 gets  in  the  Railways?

 Shri  Nambiar:  The  gang  cooly,  the
 lowest  paid  employee  gets  Rs.  70,  Rs.  30
 pay  plus  Rs.  40  dearness  allowance.
 This  has  been  split  into  three  cate-
 gories.  He  has  got  a  pay  of  Rs.  30,
 Rs.  20  treated  as  pay-—that  is  Mr.
 Gadgil’s  presentation—and  there  is

 that  category  which  is  considered  to
 be  dearness  allowance.  There  are  80
 many  reasons  why  these  three  are
 not  put  together—I  will  come  to  that
 later  on.  Now,  what  I  submit  is  that
 the  Railway  Ministry  and  the  Govern-
 ment  must  consider  seriously  the
 question  of  raising  the  salaries  of  the
 lowest  paid’  employees.

 My  second  request  is  with  regard  to
 the  implemenfation  of  the  recommen-
 dations  of  the  C.  P.  con  They  are  80
 badly  implemented  that  there  are
 about  000  anomalies.  Every  imple-
 mentation  creates  an  anomaly  and  all
 that  is  done  at  the  cost  of  the  staff.
 ‘hat  is  the  very  reason  why  the  matter
 has  been  referred  to  a  tribunal.  The
 pay  must  be  increased  by  applying  the
 correct  policy.  The  skilled  men  must
 get  skilled  pay,  but  they  are  getting
 semi-skilled  pay  and  are  asked  to  do
 skilled  labour.  The  semi-skilled  men
 are  given  fhe  pay  of  unskilled  men
 but  are  asked  to  do  semi-skilled  work.
 If  properly  examined,  [  can  say  that
 almost  all  the  workers  would  natural-
 ly  come  under  the  semi-skilled  cate-
 gory  because  there  will  be  none  left
 in  the  unskilled  category  after  he  has
 tvorked  in  the  railways  for  three  months

 2  MARCH  954  Railway  Budget  Ir08”.

 because  by  then  he  becomes  semi-skill-
 ed.  In  joining  the  fish-plates  making the  curves  and  points  and  crossings  the
 work  of  the  gangman  is  such  that  he
 can  never  be  called  an  unskilled  work-
 er;  it  is  absolutely  wrong  to  say  80.
 My  complaint  is  that  the  implementa- tion  of  the  C.  P.  rom  is  not  properly
 done.  Of  coures,  the  Tribunal  has  been
 set  up;  God  alone  knows  what  will
 happen.  Tribunals  come  and  go  but.
 the  poor  railwayman  continues  to  be  in.
 the  same  level.  |  am  speaking  out  of’
 my  experience  and  I  am  not  theori-
 sing.

 T  have  also  to  submit  some  more
 grievances  of  railwaymen;  the  ques-
 tion  of  victimisation  hag  been  hanging  |
 fire  for  the  Tast  three  years,  Ever  since
 this  Parliament  started,  this  contro-
 versy  has  Seen  going  on.  There  were
 360  railwaymen  victimised  under  the
 Safeguarding  of  National  Security
 Rules,  which  are  obnoxious.  The  lead-
 ers  of  the  Opposition  requested  the  hon.
 Railway  Minister  to  fe-consider  this:
 question  and  4p  reinstate  them.  He  said
 he  has  reviewed  and  out  of  these  360°
 cases  he  has  reinstated  30  men.  I  once
 again  make  a  personal  appeal  to  him:
 through  the  form  of  this  Parliament
 and  through  you,  Sir,  that  he  must
 have  a  sympathetic  heart  to  re-consider
 the  question.  I  am  not  interested  in.
 them  for  any  political  reason.  He  al--
 ways  thinks  that  it  is  so;  he  thinks:
 every  one  of  them  is  associated  with
 the  Communists  or  the  Revolutionary
 Socialists  or  something  like  that  or
 the  Forward  Block,  and  also  now  the:
 P.  S.  P.  after  the  Travancore-Cochin
 elections.  But,  I  submit  he  should  re--
 consider  the  question  with  a  sympa-
 thetic  heart.  Of  course  he  claims  to’
 have  a  sympathetic  heart—and  I  am
 also  prepared  to  admit  that  he  is  sym-
 pathetic.  I  would  once  again  appeal
 to  him  to  apply  hig  mind  with  patience
 and  sympathy.  I  also  submit  that  the:
 trade  union  policy,  the  policy  towards.
 labour  should  also  be  re-considered,  I
 am  glad  that  Mr.  Khandubhai  Desai
 says  that  the  Federation  is  working
 well:  but  I  may  say  that  the  Federa-
 tion  ig  not  working  properly,

 Shri  है,  K.  Desai:  It  {s  a  matter  of  ‘
 opinion.
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 Shri  Nambiar:  It  is  a  matter  of  fact;
 if  it  is  a  matter  of  opinion  I  would

 have  agreed  with  you,  but  it  is  a
 matter  of  fact.

 There  are  about  20.000  trade  union-
 ists  in  the  Southern  Railway  who  are

 .Tefused  either  affiiliation  or  recogni-
 ‘tion.  I  know,  Sir,  and  you  also  know
 that  our  policy  of  treating  these  trade
 union  men  on  the  railway  is  not  the

 ‘correct  policy.

 I  submit  that  this  policy  must  be
 »changed.

 Mr.  Deputy-Speaker:  While  I  am  sit-
 ting  here,  hon.  Members  may  take  it

 ‘that  my  mind  is  blank.
 Shri  Nambiar:  If  he  says  that  his

 ‘Federation  and  its  affiliated  unions  are
 the  recognised  unions  and  nothing  else,
 then  he  must  prove  to  us  that  the  affi-
 lated  unions  have  got  the  maximum

 ‘support  of  the  workers,  Unless  and
 -until  he  proves  it,  he  cannot  claim
 .  that.  What  is  proved  is  otherwise  now.
 ‘I  have  brought  to  his  notice  that  there
 “was  a  co-operative  credit  society  elec-
 tion  in  the  Southern  Railway  in  which
 these  unions  contested,  and  the  union

 -to  which  he  has  granted  recognition
 got  300  votes  while  the  other  union
 got  1.500  votes—these  are  realities  and
 facts.  Shri  Khandubhai  Desaj  knows

 “these,  but  if  he  wants  figures,  J  can
 :give  him.  You  cannot  dictate  a  policy
 -to  labour;  Jabour  was  never  dictated

 to  in  the  history  of  the  labour  move-
 ‘ment  in  the  world,  not  only  in  India,
 and  Jet  him  understand  the  position.

 ‘Ten  lakhs  of  Indian  railwaymen  are
 ‘not  going  to  be  dictated  by  8  policy,
 which  is  the  policy  of  the  Railway
 ‘Minister  or  of  the  Railway  Board.  The
 railwaymen  will  come  forward  and
 stand  to  tthe  fast  to  see  that  their
 ‘Interests  are  safeguarded.  Therefore,
 ‘he  has  to  change  his  policy  with  regard
 ‘to  this  matter.  I  made  personal  re-
 quests  and  I  negotiated  with  him,  but
 he  thought  it  was  not  proper  to  accept

 ‘them  on  the  ground  that  it  should  be
 a  federatior.  of  his  liking.  That  can-

 ‘not  happen  in  this  country  and  so,  he
 ‘will  have  to  reconsider  that  point.

 Coming  to  the  question  of  the  recent
 :increase  jn  the  house  rents,  I  say  that
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 this  was  an  obnoxioug  increase  in  the
 case  of  the  Southern  Railway.  The
 rents  of  the  houses  have  suddenly
 jumped  from  Rs.  2  to  Rs.  7,  and  from
 Rs.  3  to  Rs.  9,  but  he  gives  us  storie
 and  rules  and  regulations  to  the  effect
 that  the  minimum  should  be  10  per
 cent  of  pay.  Whatever  be  the  reason,
 there  was  an  increase  and  that  is  there
 even  now.  He  has  brought  in  a  change
 now  to  say  that  thig  increase  will  take
 place  in  four  instalments  of  six  months
 each.  which  means  that  after  the  end
 of  two  years,  there  will  be  the  9०
 crease  in  full.  which  is  a  very  serious
 cut  in  the  wages  of  railwaymen.  I  have
 to  request  him  to  find  out  a  formula
 how  this  can  be  avoided.  With  regard
 ‘to  houses  constructed  in  future,  let
 him  decide  as  he  thinks  fit.  but  when
 the  railwaymen  have  occupied  the
 house  and  have  been  paying  only
 Rs.  2  for  over  ten  years.  how  can  ne
 increase  it  to  Rs.  7?  On  the  other  hand.
 the  houses  have  become  bad  and  no
 proper  repairs  are  carried  out.  With-
 out  any  improvement,  how  can  you
 expect  to  charge  Rs.  5  in  addition?
 This  is  a  very  good  case  for  reconsi-
 deration  and  I  do  hope  that  the  Rail-
 way  Minister  will  deal  with  it  with
 sympathy.

 I  have  to  say  a  few  more  words
 about  the  scales  of  the  Central  Pay
 Commission  and  I  will  give  you  a
 few  more  instances  of  anomaly.  The
 stationmaster’s  pay  starts  at  Rs.  64
 and  goes  up  to  Rs.  150,  and  86  per
 cent  of  the  stationmasters  are  put  in
 the  lowest  category.  The  stationmaster
 is  supposed  to  extract  work  from  a
 driver  who  is  drawing  Rs.  200  ag  pay,
 or  from  a  guard  who  draws  a  mini-
 mum  of  Rs.  80.  The  general  clerk  and
 the  goods  clerk  may  be  getting  a  pay
 of  about  Rs.  90.  and  the  stationmaster,
 with  a  pay  of  Rs.  64,  is  expected  to  ex-
 tract  work  from  them  as  he  is  their
 master.  This  is  an  anomaly  and  80
 we  have  requested  the  Railway  Minis-
 ter  to  increase  at  least  the  lowest
 strata  of  the  grade  of  the  stationmaster,
 which,  he  says,  cannot  be  done.  There
 are  hundreds  of  such  anomalieg  which
 I  can  bring  to  your  notice.  The  Rail-
 way  Minister  has  to  revise  the  scales
 of  pay  of  such  categories  of  staff  who
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 are  hard  hit  by  the  implementation  of
 the  Central  Pay  Commission.

 With  regard  to  the  retrenchment  of
 the  temporary  staff  the  latest  figure
 supplied  is  1,117,448  out  of  a  total  of
 9,25,000.  Still  it  is  stated  that  they  are
 trying  to  absorb  the  temporary  staff
 as  quickly  as  possible.  But  the  absorp-
 tion  ig  going  on  at  a  very  slow  pace.
 We  feel  that  it  should  be  done  at  a
 higher  pace.  That  is  all  that  [  have
 to  say  in  regard  to  that.

 Sir,  an  innovation  has  been  introduc-
 ed  recently  on  the  railways  of  appoint-
 ing  security  officers,  I  have  not  the
 least  objection  to  the  appointment  of
 these  security  officers  if  it  ig  made  with
 a  view  to  safeguarding  the  interests  of
 the  railways  and  protecting  railway
 property.  But  these  security  officers  of
 the  rank  of  Deputy  Inspector-General
 of  Police  appointed  on  each  of  the  Rail-
 ways  are  not  meant  to  protect  rail-
 way  property,  but  to  watch  on  the
 labour  and  trade  unions.  I  can  give
 several  instances  of  this.  Quite  recently
 in  Kharagpur  the  Vice-President  of  a
 recognised  union  was  served  with  a
 notice  under  the  National  Safeguarding
 Security  Rules  on  the  plea  that  he
 ig  a  communist.  A  Vice-President  of  a
 recognised  Union  to  be  a  communist?
 Communism  would  be  far  far  away
 from  that  union,  farther  even  beyond
 Moscow!  And  then  this  man  suddenly

 crops  up  in  Kharagpur.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  agree  that  if  he  becomes  a
 communist  he  must  be  dismissed?

 Shri  Nambiar:  Oh,  yes,  if  he  is  a
 communist.  He  has  dismissed  all
 “communists”  already.  There  is  no
 question  of  communism  hereafter  on
 the  Indian  Railways;  that  has  ended
 already.  It  may  be  in  Travancore-Co-
 chin,  but  not  on  the  Indian  Railways.

 I  may  tell  you,  Sir,  of  another  in-
 stance  in  Pakala.  You  may  be  interest-
 ed  to  know  about  it  because  it  is  close

 to  your  place.  P.  W.  sub-inspector
 Anantaraman  was  suspended  under  the
 National  Security  Rules  on  the  ground
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 of  being  a  suspected  communist.  Only
 three  months  back  the  Railway  Minis-
 ter  assured  this  House  that  the  Nation-
 al  Safeguarding  Security  Rules  are  not
 being.resorted  to.  In  spite  of  that:
 these  two  cases  have  happened.  There
 was  a  third  case  at  Kalka,  which  I
 brought  to  his  notice  and  which  he
 was  pleased  to  rectify  immediately.  He:
 may  similarly  rectify  these  two  cases:
 too,

 But  the  fact  is  that  these  National
 Safeguarding  Security  Rules  are  being
 still  applied  against  railwaymen,  These:
 rules  are  a  by-product  of  the  appoint-

 ‘ment  of  these  police  officers.  Their  job:
 is  to  see  who  is  a  communist,  who  is.
 Red  and  who  is  black.  Therefore,  they
 are  trying  to  find  out  the  Red  commu-
 nists.  [  may  say  that  communism  is  not
 only  in  red  colour,  but  in  ail  colours.
 Let  the  hon.  Minister  understand  it
 now.  This  sort  of  thing  must  end.

 There  was  recently  a  case  of  corrup-
 tion  in  Golden  Rock  on  the  Southern
 Railway.  A  worker  is  alleged  to  have:
 given  a  hundred-rupee  note  to  an  offi-
 cer.  The  officer  took  it  home  at  five
 o’clock  in  the  evening,  slept  with  that.
 money;  the  next  morning  he  comes  and
 says:  “There  was  an  attempt  of  bri--
 bing  me;  therefore,  I  am  paying  back
 that  money.”  The  result  was  that  the
 worker  was  suspended  and  the  officer
 continues  merrily.  In  fact  the  officer
 slept  the  whole  night  with  that  hund-
 red  rupees;  he  did  not  call  the  police
 man,  or  report  the  mafter  immediately.
 This  is  the  sort  of  corruption  that  is
 going  on  within  the  Railways  itself.

 With  regard  to  corruption  practised
 by  contracfors  there  is  no  end  at  all,
 Corruption  enters  in  regard  to  every
 contract  that  is  being  entered  into.  It"
 the  Railway  Minister  would  send  any
 of  his  trusted  men,  I  shall  personally
 show  him.  So  far  as  4  am  concerned.
 I  am  a  communist  and  he  will  not  he-
 lieve  me.  Let  him  send  somebody  who:
 is  in  his  confidence.  I  will  take  him-
 with  me.  |  do  not  want  a  second  class
 pass;  I  do  not  want  to  be  in  the  Cor-
 ruption  Enquiry  Committee;  I  do  not
 want  to  be  in  the  Railway  Users  Con-
 mittee.  They  can  give  these  positions:
 to  others—we  do  not  worry.  I  am  pre-
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 [Shri  Nambiar]
 pared  to  go  spending  my  own  money
 :and  help  him  to  find  out:  corruption
 -among  officers.  But  he  must  he  hold
 enough  to  take  action.  I  recently
 throught  to  his  noticg  the  case  of  an

 officer.  I  know  the  life  of  the  railway-
 ~men;  I  know  the  life  of  the  officers;  I
 ‘have  got  a  diary  about  many  officers
 -of  the  Southern  Railway:  therefore,  T
 “submit  at  the  end  that  these  are  al)

 not  simple  matters  which  I  am  putting
 before  him  just  to  picture  as  if  the  Rail-
 ‘way  is  bad.  It  is  not  in  that  sense  that

 _I  am  putting;  lam  putting  these  things
 ~with  honesty  and  I  say  these  are  facts.

 I  am  not  throwing  mud  at  him—I  have
 “got  all  respect  for  him  and  in  certain
 ‘respects  I  can  say  he  is  better  than
 .many  other  Ministers—I  can  say  that

 I  only  treated  him  in  that  way.  It  is  a
 fact  and  I  have  dealt  with  many  Rail-

 “way  Ministers.  I  have  taught  Railwav
 Ministers  good  lessons  and  I  may  be
 in  the  liking  o:  disliking  of  many  Min-

 :isters.  He  must  play  his  role  properly;
 and  if  he  takes  such  an  attitude,  a  sy-
 -mpathetic  attitude  fo  labour.  he  can
 ‘yest  assured  that  labour  will  be  taking

 his  lead  and  |  can  give  him  that  much
 assurance.  [  hope  that  the  various
 point,  I  have  raised  he  will  certainlv
 consider  sympathetically  and  dispas-
 -sionately.

 Shri  Venkataraman  (Tanjore):  Sir,
 ‘after  the  certificate  which  my  hon.
 friend,  Mr.  Nambiar,  has  given,  I  do
 ‘not  think  there  is  any  need  for  any-
 body  on  this  side  of  the  House  to

 “speak  and  I  feel  sincerely  that  the  Ad-
 ministration  and  the  Ministry  can  very

 -well  congratulate  themselves  on  having
 won  the  admiration  of  a  party  which

 admires  nobody  except  itself.

 I  shall  deal  with  the  few  points
 which  Mr.  Nambiar  has  just  raised  at

 ‘the  beginning  of  the  debate  itself
 before  [  take  up  the  other  points  which
 I  wanted  to.  I  did  not  originally  in-
 tend  to  deal  with  staff  matters  in  this
 ‘general  debate  because  there  are  sever-
 al  ways  of  making  representations  on

 -staff  matters  and  a  railway  debate  is
 -mot  really  the  forum  for  presenting  all
 “the  staff  grievances.  Trade  unions  exist
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 in  this  country  for  the  purpose  of  re-
 presenting  the  grievances  of  the  work-
 ers  to  the  authorities  concerned  and
 there  are  many  levels  of  negotiation—
 the  district  level,  the  zonal  level  and
 then  we  have  the  level  at  the  Rail-
 way  Board  and  if  no  settlement  is
 achieved  at  that  level,  there  is  always
 recourse  to  the  Tribunal  so  that  to
 merely  take  out  stray  and  _  isolated
 cases  of  grievances  and  than  present
 them  in  this  forum  for  the  purpose  of.
 ventilating  the  grievances  is  hardly
 fair  to  the  tax-payer  and  to  ourselves.

 [Panirr  THaxur  Das  Buarcava  in  the
 Chair]

 Mr.  Nambiar  sald  that  the  Railway
 Minister’s  policy  with  regard  to  the
 non-recognition  of  20,000  workers  or
 somebody  whom  he  says  he  represents
 was  fraught  with  dire  consequences
 and  he  almost  threatened  the  Rail-

 way  Minister.  May  I  ask  Mr.  Nambiar
 whether  it  is  or  it  is  not,  or  whether
 it  has  or  has  not  been,  the  policy  of
 the  Al]  India  Trade  Union  Congress  to
 agitate  day  in  and  day  out  that  there
 should  be  only  one  Trade  Union  in
 tnis  country?  If  that  is  the  policy  of
 the  All  India  Trade  Union  Congress,
 T  venture  to  ask:  why  does  he  place
 betore  \nis  House  a  plea  for  the  recog-
 nition  of  a  smaller  union  when  already
 the  ideal  of  having  a  single  Trade
 Union  at  the  zonal  level  is  in  the  pro-
 cess  of  achievement?  We  are  well
 aware  that  the  two  great  Federations
 have  come  together  and  formed  a
 National  Executive.  At  the  unit  level,
 the  Railway  Board  is  now  insisting  on
 merging  of  several  unit  unions  into
 one  Union.  For  that  purpose,  the  Rail-
 way  Board  is,  in  my  opinion,  even  “tak-
 ing  drastic  action  on  scme  of  the  units.
 which  had  not  merged  themselves  and
 bringing  about  a  unity  by  refusing  to
 recognise  them.  Units  which  have  not
 been  recognised  enjoy  no  right  to  make
 representations  and  are  now  being  de-
 nied  the  right  to  make  these  represen-
 tations  because  the  Railway  Board  and
 the  Railway  Ministry  insist  on  a  single
 Union  in  each  unit  and  in  each  zone.

 Shri  Nambiar:  The  Railway  Board  is
 forcing  unity  among  railwaymen!
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 Shri  Venkataraman:  Undoubtedly,  it
 -has  to.  Otherwise,  if  we  ourselves  will
 fight  like  kilkenny  cats  here  as  well

 as  outside  and  let  down  the  cause  of
 labour,  somebody  has  to  do  so,  and
 ‘the  Railway  Board  hag  taken  up  the
 responsibility.  If  Mr.  Nambiar  and  his
 union  of  twenty-thousand,  as  he  pre-
 tends,  were  to  go  against  the  entire
 ‘policy  of  the  two  great  Federations
 ‘which  have  come  together,  is  that  small
 ‘unit  to  stop  the  progress  of  railway-
 ‘men’s  unity  in  this  country?  Should
 ‘we  allow  a  discordant,  a  dissident  unit
 in  a  small  section  of  the  S.  I.  Railway
 to  stop  the  progress  of  amalgamation
 and  of  unifying  the  workers’  organisa-
 ‘tions  in  this  country?

 Shri  Nambiar:  Leave  it  to  the  work-
 ers  to  decide.

 Shri  Venkataraman:  Mr.  Nambiar  re-
 presents  one  small  section  in  one  zonal
 union.  Today  the  Southern  Zone  con-
 sists  not  only  of  the  South  Indian  Rall-
 ‘way  but  of  the  Madras  and  Southern
 ‘Mahratta  Railway,  the  Mysore  Railway
 cand  the  South  Indian  Railway,  Mr.
 Nambiar  cannot  pretend  to  member-

 ‘ship  of  the  ऐश,  &  8.  M.  and  Mysore
 Railways.  His  membership  is  confin-
 ed  to  a  small  unit  of  the  ex-
 South  Indian  Railway.  and  he  now
 wants  that  this  small  block  should

 -block  the  progress  of  unity  in  the  whole
 scountry  and  also  prevent  a  further  uni-
 ‘fication  of  railwaymen  in  this  country.

 mri  Feroze  Gandhi  (Pratapgarh
 Distt—West  cum  Rae  Bareli  Distt.—
 East):  Ignore  him.

 Shri  Venkataraman:  I  hope  Members
 -who  speak  later,  Members  of  his  own
 ‘party  as  well  as  those  of  the  Congress,
 will  very  much  dissociate  themselves
 from  the  sentiments  that  Mr.  Nambiar
 thas  been  expressing  before  the  House.

 The  next  point  that  I  wish  to  deal
 ~with  is  the  question  of  the  pay  scales
 and  matters  connected  therewith,  It  is
 no  doubt  true  that  the  Central  Pay
 Commission  did  create  a  number  of
 sanomalies.  But  that  is  recognised  by
 the  Railway  Board  itself.  The  Railway
 Board  did  appoint  a  joint  committee
 consisting  of  representatives  of  both
 the  Federations.  Mr.  Guruswami  repre-
 sented  one  Federation  and  the  late
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 Shri  Harihar  Nath  Shastri  represented
 the  other  Federation.  Those  people  sat
 together,  with  an  independent  chair-
 man  and  members  representing  the
 Railway  Board,  and  théy  tried  to  recti-
 fy  as  many  anomalies  as  possible.  And
 may  I  gay  here  that  many  of  the  points
 that  Mr.  Nambiar  has  raised  before  the
 House  now  were  not  taken  before  the

 com  P.  0.?  (Interruption).  I  repeat,  the
 case  of  the  station  masters  was.  com-
 pletely  let  down  by  the  Trade  Union.
 It  was  not  taken  up,  while  the  case
 of  the  guards  was  taken  up.  The  case
 of  guards  who  were  placed  on  a  start-
 ing  salary  of  sixty  rupees  was  re-
 presented,  but  the  case  of  station-
 masters  was  let  down  by  the  Union
 at  that  time.  The  All-India  Railway-
 men’s  Federation  was  the  Federation
 representing  them.  I  am  not  saving  in
 criticism

 Shri  Nambiar:  All  of  us  were  in  jail
 then.

 Shri  Venkataraman:  We  become  wise
 after  the  event  and  then  we  want  to
 rectify  the  whole  world.  And  that  is  the
 great  role  which  Mr.  Nambiar  has  taken.
 We  cannot  help  if  his  own  leaders  had
 let  down  labour  at  some  stage.  He  has
 to  pay  the  penalty  for  it.

 I  am  proceeding  to  say  that  this  is
 not  a  matter  which  should  have  been
 raised  in  this  House;  it  should  have
 gone  to  the  Railway  Board  by  way  of
 negotiation.

 Sir,  I  do  not  want  to  spend  more
 time  on  this  because  Mr.  Nambiar
 went  on  giving  individual  instances.
 One  swallow  does  not  make  a  summer.
 If  some  Anantanarayanan  was  dis-
 charged  I  can  cite  hundreds  of  Ramna-
 rayanang  not  discharged.  And  this  is
 hardly  the  way  to  argue  a  case.  Mr.
 Nambiar  has  not  been  a  lawyer  and  he
 thinks  that  merely  citing  one  instance
 proves  the  whole  of  his  statement.
 (Interruption).  Mr.  Chairman,  I  will
 have  it  with  Mr.  Nambiar  outside!

 Shri  D.  C.  Sharma  (Hoshiarpur):
 Better  have  the  duel  here,  so  that  we
 may  also  watch  it.

 Shri  Venkataraman:  The  most  im-
 portant  thing  that  is  coming  up  in  the
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 (Shri  Venkataraman]
 next  few  years  is  the  question  of  the
 revision  of  the  Convention.  The  Con-

 ‘vention,  which  ig  to  expire  at  the  end  of
 1955,  has  been  in  existence  for  several
 years  and  should  be  said  to  have  work-
 ed  very  well,  We  also  know  the  Con-
 vention  of  1924,  according  to  which  I
 per  cent.  was  charged  on  the  capital-
 at-charge  as  dividend  Payable  to  the
 general  revenues,  and  then  on  the
 surplus  oné-fifth  wag  directed  to  be
 paid  as  further  contribution.  We  con-
 solidated  all  these  things  and  made
 it  into  a  4  per  cent.  dividend  on  the
 capita!-at-charge,  and  it  has  worked
 satisfactorily.  Merely  because  the  pre- vious  Convention  records  that  at  the
 end  of  five  years  the  Convention  should
 be  reviewed,  I  would  urge  that  both  the
 Railway  Ministry  and  the  members
 who  are  going  to  be  in  the  Convention
 Committee  should  not  think  it  incum-
 bent  on  them  to  change  this  system.
 The  system  has  worked  well  and  it
 provides  for  rehabilitation  and  also  for
 contributions  to  the  Development  Fund
 and  the  Revenue  Reserve  Fund.  There-
 fore,  it  should  be  continued  as  much
 as  possible.

 Then,  we  had  another  system  of  exa-
 mining  all  the  estimates  relating  to
 the  railways  before  they  were  placed
 before  the  House.  The  examination
 was  done  by  the  Railway  Standing
 Finance  Committee.  I  would  urge
 upon  this  House  to  revive  it,  and  in
 this  connection  I  would  appeal  to  the
 hon.  Deputy  Minister  of  Railways  to
 bring  to  bear  his  own  experience  on
 that  question,  because  he  was  him-
 self  a  member  of  the  Railway  Stand-
 ing  Finance  Committee.  We  all  know
 that  before  any  budget  estimate  for
 the  railways  was  brought,  it  was  con-
 sidered  by  the  Railway  Standing
 Finance  Committee.  The  Committee
 scrutinised  the  estimates,  called  for
 information  from  the  Railway  Board
 and  its  officers.  and  did  a  lot  of  other
 things.  But  today  what  we  get  is  a
 lot  of  printed  papers  which  is  thrown
 at  us  some  five  or  six  days  before  the
 Budget  is  presented.  Frankly,  I  have
 If  the  Railway  Standing  Finance
 pavers  thet  have  been  given  to  us.
 not  been  able  to  read  through  all  the
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 Committee  had  been  in  existence,  it:
 would  have  scrutinised  the  estimates,.
 and  would  have  added  notes  on  cer--
 tain  recommendations  in  respect  of
 each  one  of  these  things.

 Even  apart  from  the  estimates,.
 after  the  House  has  passed  the  Rail-
 way  Budget,  when  expenditure  has

 to  be  incurred  a  certain  amount  of
 scrutiny  appears  to  be  necessary.  The
 scrutiny  takes  place  when  the  Board

 or  its  officers  bring  forward  proposals:
 for  expenditure  over,  say,  Rs.  5  lakhs.
 The  Railway  Standing  Finance  Com-
 mitte  would  then  consider  whether
 that  expenditure  is  mecessary  and
 whether  it  should  be  allowed  to  the-
 extent  asked  for.  Therefore,  there  is:
 a  check  at  both  ends:  one  before  the
 estimate  is  prepared  and  placed
 before  the  House  and  another  after
 it  is  passed  by  the  House  and  before
 the  money  is  spent.  I  think  it  would
 be  salutary  to  revive  the  Railway
 Standing  Finance  Committee,  and  I
 would  appeal  to  this  House  to  do  80.

 The  next  subject  that  I  would  like
 to  deal  with  is  regrouping.  It  is  true
 that  the  Railway  Minister  has  said’
 that  we  cannot  postulate  whether  it.
 has  been  a  success  or  a  failure.  but  I
 am  quite  sure  that  administratively
 the  Railway  Administration  should
 have  felt  the  strain  of  having  only
 six  zones,  In  my  view,  more  tharr
 six  zones  would  be  necessary.  At
 least,  there  should  be  eight  or  nine
 zones.  In  transport,  the  greater  the
 decentralisation,  the  better  the  effici-
 ency.  It  ig  not  like  any  other  indust~
 rial  underfaking.  In  transport  where
 one  has  to  attend  to  the  needs  of  the
 passengers,  to  the  needs  of  the  traffic
 and  the  movement  of  goods,  I  would:
 appeal  to  the  hon.  Minister  to  con--
 sider  this  decentralisation  before

 things  become  final,  because  once
 they  crystallike  themselves  and  be-
 come  fossilized  into  six  zones.  anv
 change  is  crystalized,  I  would  like
 the  change  itself  would  become  diffi-
 cult.  Thefefore,  even  before  the
 change  is  crystallized,  I  would  like
 this  House  and  the  hon.  Minister  to
 consider  this  suggestion.
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 With  regard  to  stores  purchase,  my
 hon.  friend  Shri  Vittal  Rao  said  the
 other  day  that  the  amount  has  ‘in-
 increased  from-Rs.-7  crores  in  948
 to  Rs,  28  crores  in  1953.  I  thought
 that  was  ‘a  matter  for  appreciation
 because  we  cannot  improve  the  traffic
 or  the  turn-over  of  goods  without
 sufficient  engines  and  wagons.  We
 are  not  producing  them.  Mr,  -Vittal
 Rao  himself  admitted  that  we  are  not
 producing  enough  in  this  country.
 The  only  way  left  is  to  import.  Out
 of  the  Rs.  28  crores  for  imports,
 Rs.  20  crores  worth  of  rolling-stock
 are  to  be  imported  entirely  for  the
 purpose  of  improving  the  traffic  and
 carriage  of  goods.  Therefore,  I  do  not
 think  that  there  is  amy  point  in  that
 criticism.

 The  next  question  is  on  behalf  of
 labour  which  my  hon.  friend  Mr.
 Nambiar  did  not  care  to  look  into.  In
 the  year  ‘1951-52,  there  were  six  deaths
 due  to  accidentg  in  .our  workshops
 and  in  ‘1952-53.  there  were  eight
 deaths.  The  number.  injurred  in
 (1951-52  was  17,960  and  20,477  in
 1952-53,  There  has  been  an  increase
 of  “8,500  armiong  the  injured  in  the
 course  of  one  year.  This  is  a  matter.
 which  calls  for  certain  scrutiny.  The
 Factories  Act  provides  various’  safe-
 ty-measures  to  be  taken  to  prevent  a
 worker  from  sustaining  any  injury.  I

 do‘  fot  think  that  the  Factories  Act
 is  being  enforced  properly  in  our  rail-
 ‘way  workshops,  Because  it  is  a  State
 enterprise,  I  suppose  the  administra-
 tion  is  a  little.  too  lenient  .  towards
 the  management  of  the  railway
 workshops.  Sir,  it  is  much  better  to
 stop.  at  the  end  of  an  {dea  than  in
 the  middle  of  a  thing

 श्रीमती  सरिये  पटेल  (क  र/-दक्षिण)  :

 चेयरमैन  साहब,  मुझे  बहुत  थोड़ी  बातें  कहर!

 @  ।  एक  तो  रेले  मंत्री  न  अपन  भाषण  में

 कहा  हूँ  कि  रेलवे  में  जिन  शब्दों  का  उपयोग

 हो  रहा  है,  वह  उन  का  अनुवाद  हिन्दी  में  करा

 रहे  है  ।  म॑  अड़ा  करती  हूं  कि  उस  की  सूची

 हमें  भी  मिल  जायेगी  तैयार  होने  के  बाद,

 साकी  हम  भी  उन  शब्दों  का  आसानी  से

 उपयोग  कर  सकें  |
 749  PSD.
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 एक  बात  उन्होंने  यह  भी  बताई  है  कि

 अप्रैल  से  अक्तूबर  तक  कुछ  खास  पहाड़ी
 स्थानों  पर  जाने  के  लिये  १५०  मोल  से  भागे

 के  प्रवास  करने  वाले  लोगों  को  कन्सेशन  टिकट

 लिये  जायेगे  |  में  यह  पूछना  चाहती  हूं  कि

 जित  के  पास  पैसे  हे और  वह  १५०  मील  से

 दूर  भी  जा  सकते  हें,  वजह  तो  दद्  का  लाभ  छे

 सकेंगे,  परन्तु  जो  लोग  उत  पहाड़  के  पास
 रहते  है  और  जिन  के  पास  १५०  मीर  से

 ज्यादा  दूर  जाने  के  सावन  नहीं  हैं,  वह  लोग

 अगर  अपनी  तबीयत  ठीक  न  होने  के  कारण

 जाना  चाहेंगे  तो  उन  को  इस  का  लाभ  नहीं
 मिलेगा,  रु  कन्सेशन  टिकट  का  |  में  इस  के

 बारे  में  आप  को  रास्ता  नहीं  दिखा  सकती,
 लेकिन  आप  हो  सो  व  कर  इस  का  कोई  रास्ता

 निकालिये  कि  जो  सरोज  हैं  और  जिन  को

 इस  तरह  से  कुछ  आराम  को  ज़रूरत  है,  उत

 के  लिये  आप  क्‍या  कर  सकते  हें  7

 क  मेरा  सुझाव  यह  भी  है.  कि  आप  के
 रेलवे  के  मैनेजर,  और  बड़  बड़  अफसर  हैं
 तथा  रेलवे  बोर्ड  के  सदस्य  हूं,  वे  साल  में  एक
 बार  अगर  थ  बहुत  में  प्रवास  करें  तो,  जो

 सुझाव  हम  लिख  कर  देते  हैँ,  पा  जो  तकलीफें

 हम  आप  को  प्रैसेन्जर्स  ऐसोसिएशन  या  रेलवे

 यूज  के  द्वारा  देते  हें,  जिन  को  कि  हम  पूरी
 तरह  से  नहीं  बता  सकते,  उन  क  ज़र्री  सच्चाई
 से  पता  चल  जायेगा  और  उत  को  हज़  करने

 का.  जल्दी  रास्ता  मिलेगा  ।  आज  वह  प्रवास

 नहीं  करते  ऐसा  नहीं  है  ।  लेकिन  वह  रेलवे

 सैलून  में  जाते  हैं।  वह  इन्तक़ाम  पर  निकलते

 हूं  यह  ठीक  हूँ  1  में  अपना  एक  अनुभव.  बताता
 हूं  a  एक  बार  में  अह॒4दाबाद  से  इधर  आ।

 रही  थी  t  में  मारवाड़  स्टेशन  पर  उतरी,
 और  वहां  वेटिंग  रूम  में  116  रहो  थी  तो  वहां

 पर  जो  रेलवे  की  कमंचारिंगी  खड़ा  थो  वह

 मुझ  मंत्रा  करने  प्ल्गी  ।  में  ने  पूछा  कि  क्या
 बात  हैँ  तो  बोली  कि  इधर  इन्सपैक्टर  के

 लिए  मैनेजर  साहब  आने  वाले  हें,  हम  नहीं
 जाने  देंगे  ।  माँ  हर  स्टेशन  पर  देखती  थी  कि
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 [शांति  मणिबेन  पटेल]

 वह  बहुत  साफ  सुथरे  और  चले  हुए  थे  और

 रेलवे  संचारी  भी  काफी  साफ  थे  ।  तो

 इन्सपैक्टर  पर  निकलें  और  खबर  दे  कर

 निकलें  तब  तो  यह  सब  चीज़  मिल  सकती  है,

 परन्तु  मेरा  सुझाव  तो  यह  है  कि आप  उन  को

 समझायें  कि  वे  साल  म॑  कम  से  कम  एक  बार

 थर्ड क्लास  में  किसी  पैसिंजर  ट्रेन  में  बिना

 खबर  दिये  हुए  प्रवास  करें  तो  उन  को  पता

 लगेगा  कि  थर्ड  क्लास  के  पैसिजर  को  कितनी

 तकलीफ  होती  हँ  -  आज  थड़ों  क्लास  के  अन्दर

 लोगों  को  फसाने  वाले  आते  हैं  और  कहते  हें
 कि  हम  आप  को  एक  रुपये  का  माल  आठ

 आन  में  या  चार  आने  मे  देते  हें  ।  वहां  बैठने

 की  तो  जगह  नहीं  रहती  और  फिर  भी  एक

 एक  डिब्बे  म॑  तीन-तीन  और  चार-चार

 हाकर  (Hawkers)  हर  स्टेशन  पर

 बढ़ते  हैं  a कोई  चना  ले  कर  आता  है,  कोई

 कल  ले  कर  आता  है,  कोई  पीपरमेंट  ले  कर

 आता  है  और  आप  उन  के  कपड़े  देखिये,

 उन  के  हाथ  देखिये  और  उन  के  नाखून  दै  लय

 कितने  गन्दे  होते  हे  और  उन  के  हाथ  को

 चीज़  खान  से  स्वास्थ्य  को  कितना  नुकसान

 हो  सकता  है  t  में  तीन  साल  से  बराबर  हर

 एक  रेलवे  मिनिस्टर  से  शिकायत  करती  रही

 हूँ  कि आज  कल  चलती  ट्रेन  म॑  जो  लड़के  चढ़
 जाते  हूँ,  आज  तो  बहू  दो  चार  रुपया  कमा

 लेते  हें  मूंगफली  और  पीपरमेंट  बेच  कर  और

 आज  इस  तरह  से  उन  की  भूख  मिट  जातीं  है  |

 लेकिन  जब  बहू  बड़  होंगे  और  इंसी  रास्ते

 पर  रहेंगे  तो  उन  को  इन  दो  चार  रुपयों  से

 सन्तोष  नहीं  होगा  और  उन  की  भूख  बढ़ेगी
 गौर  यह  हमारे  लिय  एक  बड़ा  ला  एंड  आर्डर

 का  प्राब्लम  हो  जायेगा  ।  में  जानती  हूं  कि

 यह  एक  ए  सी  चीज़  है  कि  आप  अकेले  उस  को

 नहीं  हुए  कर  सकते  लेकिन  सोच  कर  कुछ  न

 कुछ  हल  करने  का  रास्ता  निकालता  चाहिये  |

 यह  भी  होता  हूँ  कि  स्टेशनों  पर  भिखारी
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 लोग  बैठे  रहते  हें  ओर  बिना  टिकट  ट्रेन  में

 घूस  जाते  हैं।  जब  रेल  के  कर्मचारियों  से  कहा
 जाला  हूँ  तो  उन  को  उतार  दिया  जाता  है
 अगर  मेल  ट्रेन  होती  है  तो  वह  उन  को  कहते

 हैं  कि  इस  ट्रेन  से मत  जाओ  सीजर  ट्रेन
 में  जाना  ।  अगर  पैसिजर  ट्रेन  में  हम  सा

 आदमी  कुछ  कहता  है  तो  उन  को  उतार  देते

 हूँ  a  इस  तरह  से  भिखारियों  को  जाने  देने  में

 पैसिंजरों  को  भी  तकलीफ  होती  है  और

 आप  को  भो  नुकसान  होता  हैं  -  तो  इस  का

 भी  कोई  रास्ता  निकालता  चाहिये  i)

 ag  क्लास  में  आप  ने  बाथ  रूम  में  पाने

 का  इन्तिज़ाम  किया  है।  लेकिन  उस  पानी

 का  नीचे  जाने  का  ठीक  इन्तिज़ाम  नहीं  है

 इस  से  वह  सारे  बाथ  रूम  में  फैल  जाता  है  ।

 अगर  रेलवे  के  अफप्तर.भ्ई  क्लास  में  प्रवास

 करें  तो  उन  को  अनुभव  व  होगा  कि  उस  में  क्या

 सुधार  करना  चाहिये  |  अगर  आप  हुंह  को:

 समझा  सकें  और  उत  के  परिवार  और  स्त्रियां

 थ्  क्लास  में  प्रवास  करें  तो उन  को  और  भी

 अनुभव  मिलेगा  1  आज  तो  में  ने  देखा  है  कि.
 स्त्रियों  के  डब्बे  मे ंचौदह  बरस  के,  १७  बरस

 के  और  २०  बरस  के  लड़के  भी  अन्दर  घुस
 जाते  हैं  ।  पहले  तो  जब  ट्रेन  स्टेशन  से  चलती

 थी  तो  गार्ड  देखता  था  कि  उस  में  औ  क'ई

 तो  नहीं  हूँ  ।  लेकिन  आज  कोई  देखता  नहीं

 हैं  a आज  जब  हम  गाड  से  कहते  हे  तो  वह  कहते

 हें  कि  हम  कथा  करें  हमारी  कोई  सुनता  ही

 नहीं  ।  में  यह  सुनी  सुनाई  बात  नहीं  कहती,

 यह  मेरा  अपना  अनुभव  है।  कभी  कभी  गार्ड

 कहते  हें  कि  यह  हमारे  लिये  बहुत  मुश्किल  है,
 आज  स्टाफ  में  कुछ  लोग  ऐसे  हू  जो  इत  तरह
 से  चलने  वालों  के  साथ  सहानुभूति  रखते  है,
 तो  हमारी  मुश्किल  हो  जाती  है  ।  तो  रेलवे

 अफसर  इन  बातों  को  दूर  करने  के  लिये  इन
 का  निजी  अनुभव  लें  और  खास  कर  जनरल
 मैनेजर  साल  में  एक  बार  बिना  खबर  दिये
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 हुए  प्रवास  करें  तो  इस  दिशा  में  काफी  सुधार

 हो  सकेगा  ।  अगर  वह  इस  तरह  से  बिना

 खबर  दिय  हुए  प्रवास  करेंगे  तो  आज  जो

 करप्शन  हो  रहा  हँ  उस  का  भी  पता  लगेगा  |

 लोग  चाहते  हूं  कि  आप  को  सहायता  दें।  में

 आप  को  बतलाना  चाहती  हूं  कि  फल  एक

 ऐसी  चीज़  ह॑  जोकि  पैरिशेबिल  वस्तु  है  ।

 अगर  भेजने  वाला  रेलवे  अफसर  को,  पोर्टर

 को  और  गाड़ी  को  कुछ  न  कुछ  न  दे  तो उस  का

 माल  जाता  नहीं  गौहाटी  से  किक  अनन्नास

 और  संतरे  आते  है  a  उन  का  दो  जगह  ट्रांजिट-
 मेट  करना  पड़ता  है  1  अगर  रेलवे  वालों  को

 और  स्टीमर  वालों  को  कुछ  न  दिया  जाय  तो

 १६  अनन्नास  की  टोकरी  में  से  ६  ही  अच्छे

 निकलते  हूँ  ।  अगर  उन  को  कुछ  अनन्नास  दे

 दिये  जायें  तो  १४  और  १२  अच्छे  निकलते

 हैं  -  नहीं  तो  खराब  हो  जाते  हे  ।  इसी  तरह
 से  आम  के  मौसम  में  अगर  भेजने  वाले  रेलवे

 बालों  को  कुछ  आम  न  दें  तो  वह  उस  आम

 को  चढ़ने  नहीं  देते  ।  अगर  बढ़ने  भी  देते  हैं
 तो  कहीं  न  कहीं  बैगन  को  रोक  देते  हें  और

 दो  चार  दिन  लग  जाते  हे  और  वहू  आम

 खराब  हो  जाता  हूँ  -  पिछड़े  महीने  की  २९

 तारीख  को,  २९  जनवरी  को  कलकत्ते  से  एक
 पारसल  अहमदाबाद  भेज।  गया,  वह  वहां
 १८  फरवरी  को  पहुंचा  t  इतने  दिन  लगे  t

 बह  तो  कोई  पैरिशेबिल  चीज़  नहीं  थी  इस
 से  इतने  दिन  लग  गये  तो  खराब  नहीं  हुई,
 लेकिन  अगर  पेरिस  विल  जीत  होती  तो  खराब

 हो  जाती  |  तो  इन  मामलों  में  हम  तो  आप  को

 मदद  करना  चाहते  हं  लेकिन  हम  किस  तरह  से

 मदद  करें  यह  हमारी  समझ  मं  नहीं  आता  |

 तो  इस  चीज़  का  किस  तरह  से  रास्ता  निकाला

 जाये  यह  हमारी  समझ  में  नहीं  आता  ।  आप

 सोचिये  और  आप  के  अफसर  सोचें  ।  कुछ
 स्टेशन  मास्टर  और  छोटे  अफसर  तो  हमारे

 मुंह  पर  कहते  हें  कि  यही  सोच  कर

 तो  हम  को  इतनी  कम  तनखाह  देते  हें  |  में
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 नहीं  जानती  कि  तनखा हू  क्या  सोच  कर  दी

 गई  है.।  में  उन  की  यह  दलील  स्वीकार  नहीं
 करती  ।  कहा  जाता  है  कि  यह  देने  में  भेजने

 बालों  को  कोई  खास  तकलीफ  नहीं  होनी
 चाहिये  i  इस  को  तो  रेलवे  में  दस्तूर  कहा
 जाता  है  ।  मुझे  आशा  है  कि  कृपलानी  जी
 की  जो  कमेटी  बनी  है  वह  इस  की  आंच  करेगी  |

 कृपलानी  जी  इस  पर  गवर्नमेंट  को  बहुत
 परेशान  करते  हैं  a  आशा  ह  वह  इस  का  कोई
 रास्ता  निकालेंगे  t

 ताप्ती  लाइन  पर  दो  ही  ट्रेनें  चलती  हें
 लड़ाई  के  पहले  एक  तीसरी  ट्रेन  भी  चलती
 थी  ।  लड़ाई  के  जमाने  में  वह  कम  कर  दी
 गई  ।  मेरी  विनोद  है  कि  उस  तीसरी  ट्रेन  को
 जारी  कर  देना  चाहिये।  वहां  सिंगल  लाइन
 है  और  जो  यात्री  जाते  हे  उन  को  जहां  दो

 ट्रेनों  का  क्रासिंग  होता  है  अगर  एक  ट्रेन  दैरी
 से  आती  है  तो  दूसरी  भी  रुकती  है  इस  से

 बहुत  समय  तक  रुकना  पड़ता  है  -  इस  वजह
 से  लोगों  को  बड़ी  तकलीफ  होती  है  ।

 आप  ने  जो  प्रोग्राम  बताया  हूँ  उस  के

 अन्दर  कुछ  काम  हो  रहा  है  कुछ  काम  के
 बारे  में  सब  हो  रहा  है  कुछ  का  सर्वे  होने  वाला

 हैं  ।  आप  ने  बताया  कि  भावनगर  तारापुर
 लाइन  पर  इस  साल  सर्वे  होगा  गुजराती  पेपर्स
 में  इस  बारे  में  काफी  चर्चा  हो  रही  है  ।  आप
 के  पास  रखा  जाता  कि  नहीं  मालम  नहीं  ।

 इस  पर  काफी  मतभेद  है  इसलिये  कोल्ड

 स्टोरेज  म  नहीं  रखना  चाहिये  यह  मेरा

 आग्रह  है  1  दूसरी  सोजितरा  धोलका  लाइन  है  1

 इन  दोनों  का  आप  सर्वे  कराये  और  जिस  से

 जनता  का  ज्थादा  लाभ  हो  उस  को  शुरू  करें।
 दोनों  लाइनों  को  एक्सपर्टस,  ट ेकनीकल  बातें

 जानने  वाले  सब  करें  और  जो  यह  देखें  आप  के

 सामने  रखें  और  जब  निर्णय  करें  तो  हम  को

 बताया  जाय  कि  किस  कारण  से  यह  निर्णय

 किया  गया  जिस  से  लोगों  का  साधन  हो  ।
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 [श्रीमती  मणिबेन  पटल]
 न  विषयों  पर  मतभेद  हो  सकता  है  ।  हो
 सकता  है  कि  इस  मामले  में  आप  पर  भी

 दोनों  तरफ  से  दवाव  पड़ता  हो,  लेकिन  मेर।

 तो  यही  कहना  है  कि  जिस  में  देश  का  लाभ

 हो  उस  को  करें।  इस  में  नवेद  के  लिये  जगह

 नहीं  है  ।  ऐसा  नहीं  होना  चाहिये  कि  किसी

 काम  में  काफी  खर्चा  हो  और  उस  से  लाभ

 ने  हो  a  तो  आप  इस  सब  बातों  को  देख  कर

 निर्णय  करें  ।

 एक  बात  मुझे  यह  कहती  हँ  कि  जब  हम  से

 गलती  से  रेलवे  फ्रेट  कम'  लिया  जाता  है  तो

 उस  को  फौरन  वसूल  कर  लिया  जाता  है  और

 लोग  देते  हे  परन्तु  अगर  गलती  से  ज्यादा

 फ्रेट  ले  लिया  जाता  हूँ  और  उम्र  का  १२

 महीने  के  बाद  पता  लगता  है  तो  उमर  को

 देन  से  इन्कार  करते  हैं  t
 6  PM

 तब  रेलवे  अधिकारी  हम  को  यह  कहते

 हैं  कि  वह  उन  की  सत्ता  की  बात  नहीं  है
 आप  की  सत्ता  की  बात  नहीं  ह ैऔर  ग़लती

 आप  की  है  बार  बार  हम  पूछते  हें  तो  कहते

 हे  कि  फ्रंट  ठीक  है  और  फिर  ज्यादा  लिया

 हो  तो  उस  का  भी  रास्ता  होना  चाहिये  ।

 एसा  नहीं  कहना  चाहिए  कि  हम  को  अधिकार

 नहीं  ह  ।  रेलवे  अधिकारी  को  अधिकार  न

 हो,  लेकिन  ज़रूर  रेलवे  मंत्री  का  तो  अधिकार

 है  t  रेलवे  बोर्ड  को  तो  अधिकार  होगा  ।

 अगर  आप  का  ध्यान  खींचा  जाय  तो  लोगों

 को  पैसा  वापस  मिलना  चाहिये  i  आप  पैसा

 लेने  में  तो  काफी  जल्दी  करते  हैं  लेकिन

 वापस  देने  में  महीं  ।  में  आप  को  बताऊं  कि

 एक  आदमी  का  ३५०  रुपये  का  क्लेम  मंजूर
 किया  गया  छेकिन  उस  को  बार  बार  लिखने

 पर  भी  इस  के  मिलने  में  तीन  मास  लगे  |

 तो  इस  तरह  से  काम  नहीं  होना  चाहिये  ।

 जैसे  लेन  में  शीघ्रता  होती  है,  इसी  तरह

 मंजूर  करन  के  बाद  देन  में  भी  शीघ्रता  दिखानी

 चाहिये  ।
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 आप  ने  बडे  क्लास  में  पंखे  लगाये,  बड़ी
 अच्छी  बात  है  ।  लेकिन  पंखे  के  साथ  दिन  में

 भी  बत्ती  जलती  रहती  है  ।  एक  बार  में  ने

 गार्ड  से  कहा  कि  पंखा  चालू  करो  तो  चाल
 करने  पर  बत्ती  भी  जलती  रही  में  ने  इस
 के  लिये  कहा  तो  बताया  गया  कि  हम  तो

 लिख  लिख  कर  थक  गये,  अब  आप  लिखिये
 कि  दिन  में  पंखे  के  साथ  बत्ती  क्यों  जलती  हैं  1

 आप  ने  जो  पंखे  रखे  तो  वह  कई  चलते  नहीं

 हैं  7  जब  हम  उन  की  तरफ़  ध्यान  खींचते  हैँ
 तो  कहा  जाता  है  कि  हम  को  जंक्शन  स्टेशन

 पर  बताना  चाहिये,  हमारे  पास  हर  स्टेशन

 पर  मैकेनिक  नहीं  हे  ।  ठीक  है,  हर  स्टेशन

 पर  आप  के  पास  मैकेनिक  नहीं  हो  सकते  ।

 लेकिन  हर  जंक्शन  स्टेशन  पर  आप  को

 हर  थ  क्लास  की  बोगी  के  हर  पंखे  को

 देखना  चाहिये  कि  वह  चलता  है  या  नहीं
 और  साथ  ही  यह  भी  देखन।  चाहियें  कि

 पंखे  के  साथ  बत्ती  तो  दिन  में  नहीं  जलती

 हैँ  -  यह  भी  देखना  चाहिये  कि  रात  के  वक्‍त

 बत्ती  जलती  है  या  नहीं  1

 एक  बात  आप  को  और  कहना  चाहती

 हूं  कि  स्टेशन  के  ऊपर  बहुत  बार  पोर्टर  करवा-

 सीटों  को  परेशान  करते  हे  और  दादर  स्टेशन,

 अहमदाबाद  और  नदियाद  स्टेशनों  का  तो  मुझे

 अनुभव  है  कि  पोर्टर  लोगों  को  काफी  सताते

 है  -  आप  का  दर  तो  है  तीन  आना  बोझ  का,

 लेकिन  वह  एक  रुपया  मांगते  हे।  स्त्रियों

 की  गोद  में  बच्चे  रहते  हे  और  सामान  भी

 होता  है  ।  फिर  वह  स्टेशन  पर  किस  समय

 पहुंचती  है,  सुबह  के  वक्त  चार  बजे  तीन  बजे

 पांच  बजे  के  समय  स्टेशन  पर  पहुंचती  हैं  और

 प्लेटफार्म  के बाहर  भी  कई  बार  बोगी  होती  है  |

 तो  ऐसी  जगहों  पर  आप  को  कुछ  न  कुछ
 बन्दोबस्त  करना  चाहिये  जिस  से  पोर्टर  लोग

 इस  तरह  से  लोगों  को  न  सताये  ।
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 आख़िर  में  मुझ  एक  बात  यह  कहनी  है
 कि  कई  रेलों  में  स्त्रियों  के  डिब्बे  होते  हें
 लेकिन  कई  जगह  अलग  से  ऐसे  डिब्बा  नहीं

 होते  ।  मेरा  यह  भी  अनुभव  है  कि  कई  जगह

 जहां  अलग  से  स्त्रियों  के  लिये  डिब्बे  होते  हें

 वहां  पुरुष  लोग  भी  उन  डिब्बों  में  चढ़  जाते

 हैं  और  कोई  रेलवे  के  कर्मचारी  इस  की

 तरफ़  कुछ  भी  ध्यान  नहीं  देते  ।  हम  कहते  हें
 तो  वह  कहते  हे  कि  हम  को  तो  एक  दो  स्टेशन

 ही  जाना  है,  हम  आप  को  कोई  तकलीफ़  नहीं
 देंगे  ।  तो  इन  सब  चीज़ों  के  लिय  आप  कोई.

 न  कोई  ठीक  तरह  से  व्यवस्था  करें,  ऐसी
 मेरी  आप  से  विनती  है।

 Shri  Nijalingappa  (Chitaldrug):  I
 congratulate  the  hon.  Minister  of
 Railways  on  his  very  practical,  con-
 siderably  realistic  and  very  responsive
 Budget.  I  would  like  to  read  two  of
 his  statements,  one  made  last  year,
 and  the  other  made  this  year,  and  see
 how  far  they  have  been  =  satisfied.
 Last  year,  he  was  pleased  tv  state:

 “The  Plan  gives  the  highest
 priority  to  agricultural  develop-
 ment  with  a  view  to  making  India
 self  sufficient  in  food  as  quickly
 as  possible.  The  railways  being
 the  most  important  means  of  trans-
 port,  have  to  respond  to  the  needs
 of  development  in  both  agriculture
 and  industry.”
 This  year,  he  hag  said:

 “Although  we  are  doing  our  best
 to  improve  and  extend  rai)  trans-
 port  facilities  in  the  country,...I
 am  aware  that  much  more  needs
 to  be  dune.  Considering  the  vast
 areas  in  our  country  which  are
 awaiting  economic  exploitation
 through  the  introduction  of  satis-
 factory  transport  facilities,  I  feel
 it  ig  necessary  to  adopt  a  bold
 Policy  of  development  a@nd.  expan-
 sion  of  the  railways.”

 Considered  from  these  two  state-
 ments,  I  feet  that  much  is  not  being
 done  for  the  backward  areas.  I  was
 very  happy  to  read  in  the  papers  the
 Railway  Minister’s  statement  that
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 backward  areas  would  certainly  re-
 ceive  due  cuns.deration.  But  I  wish
 they  receive  more  consideration.  Be-
 fore  coming  to  the  particular  areas,  I
 would  like  to  draw  the  attention  of
 the  Railway  Minister  and  the  House
 to  this.  If  one  luokg  at  the  railway
 map  of  India,  it  appears  as  though  the
 west  roast  is  practically  empty  of  any
 railways,

 Shri  Velayudhan  (Quilon  cum
 Mavelikkara—Reserved—Sch..  Castes):
 Karnatak.

 Shri  Nijalingappa:  For  you  too—
 Kerala.

 Regarding  the  metre  gauge  trom
 Delhi  to  Trivandrum,  of  course,
 last  year  the  Railway  Minister  was
 pleased  to  say  that  there  must  bp  a
 connection.  There  are  two  missing
 links.  One  og  course  is  being  taken
 up,  between  Khandwa  and  Hingoli.

 I  do  not  know  why  he  is  silent  about
 the  other  link,  I  mean  to  say,  trom
 Chamarajanagar,  to  Satyamangalam
 and,  I  think,  on  tg  Coimbatore  or
 somewhere  there.  If  that  could  be
 done,  I  think  from  Delhi  to  the
 southern  most  tip  of  India  there  would
 be  a  meter  gauge  line  connecting  the
 two  metre  gauge  sections.  When  Mr.
 Gupalaswami  Ayyangar  made  his
 budget  speech  three  years  ago,  I  very
 well  remember  that  this  line—
 Chamarajanagar-Satyamangalam  _line
 was  mentioned  as  one  of  those  that
 would  be  taken  up.  I  do  not  know
 why  that  is  not  being  taken  up.  If
 that  is  completed,  there  would  be  a
 metre  gauge  line  connecting  both
 northern  and  southern  India  by  a
 Metre  gauge  link.

 Now,  Sir,  regarding  the  rest  of  the
 cost,  4  would  like  to  make  a  sugges-
 tion.  The  west  coast  road  is  now
 being  constructed  as  g  national  high-
 way,  from  Cape  Commorin  to  Bombay,
 and  sOme  bridges  are  also  being  put
 up.  The  Railway  M'sister  said  yes-
 terday  that  he  would  consider  the
 desirability  og  having  a  line  between
 Bombay  and  Cape  Commorin.  I  think
 it  must  be  a  broad  gauge  line  in  view
 of  the  fact  that  from  Cochin  to  Man-
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 (Shri  Nijalingappa]
 galore  there  is  already  g  broad  gauge
 line.  So  if  this  could  be  a  broad  gauge
 line,  that  area  will  be  lesser  served.
 I  would  also  suggest,  now  that  birdges
 are  being  built,  whether  it  wolud  not
 be  desirable  for  the  roads  and  rail-
 ways  to  co-ordinate  their  efforts  and
 build  these  bridges  both  for  the  rail-
 ways  and  for  roads.  I  think  this
 would  ubviate  the  necessity  of  build-
 ing  up  fresh  bridges  or  spending
 more  on  that  account.  Therefore,  I
 very  much  urge  that  this  suggestion
 of  ming  may  receive  their  considera-
 tion.  This  would  serve  a  very  back-
 ward  area.

 I  am  glad  that  the  Railway  Minis-
 ter  yesterday  mentioned  about  Mala-
 nad.  It  is  an  area  in  which  I  am
 particularly  interested.  I  have  made
 several  references  to  it  in  this  House,
 and  I  am  glad  that  the  Railway  Minis-
 ter  has  agreed  to  attend  a  conference
 convened  by  the  Malanad  people.
 That  is  an  area  which  is  really  very
 important  from  many  points  of  view.
 It  supplies  ug  quite  a  large  part  of  our
 betel-nut,  it  supplies  us  our  rubber,
 it,  supplies  quite  g  g00od  quantity  of
 timber,  it  supplies  cardamom,  it  sup-
 plies  tea  and,  mvre  than  all,  it  sup-
 plies  the  delicious  coffee.  That  is  the
 only  area  that  supplies  coffee.  If  you
 look  at  the  map,  it  is  an  area  which
 ig  most  poorly  served.  I  spoke  about
 coffee.  I  may  also  say  that  some  geo-
 logist  have  surveyed  this  area,  There
 are  two  centres  where  there  are  the
 biggest  concentrations  of  mineral  de-
 ‘posits.  The  first  is  somewhere  in
 Bihar,  Orissa  and  Madhya  Pradesh,
 and  the  second  biggest—though  smaller
 concentration  of  mineral  ore  is  tnw
 Malanad  and  area  adjacent  to  a  depth
 of  00  miles.  The  whole  of  this  area
 is  full  of  minerals  and  if  there  is  a
 mineral  survey  made,  I  am  sure,  my
 hon.  friend,  the  Railway  Minister
 must  agree  that  this  area  must  be
 taken  up.  I  am  speaking  of  an  area,
 which  I  particularly  know  between
 Goa  and  Cochin,  and  which  is  called
 Malanad.  There  are  really  ports
 which  are  of  the  best.  There  is  Kar-

 war,  which  is  supposed  to  be  one  of
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 the  three  world’s  best  ports,  accord-
 ing  to  Sir  A.  Scott.  I  am  sure
 it  would  be  desirable,  in  national  in-
 terests,  to  improve  that  purt,—I  say,
 ‘improve’  because  it  ig  already  a  natu-
 ral  port—as  a  nava,  base.  And,  the
 next  is  Mangalore.  Of  course,  it  is
 already  a  small  commercial  port  and
 it  must  be  improved.  There  is
 another  port,  Malpe.  I  am  sorry  that
 tons  of  fish  are  caught  every  year
 and  thrown  back  into  the  sea  _  for
 want  of  transport  facilities.  It  is  said
 that  the  west  coast  fish  is  possibly
 the  most  delicious  fish—I  have  no
 idea  but  my  friends  may  agree—and
 it  is  thrown  back  into  the  sea  for  want
 of  transport.

 An  Hon.  Member:  West  coast  fish
 is  dangerous.

 Shri  Nijalingappa:  I  wish  these  sug-
 gestions  of  mine  wil)  receive  due  con-
 sideration.  If  there  is  a  judicious
 construction  of  railways  in  this  area,
 it  will  help  much  to  improve  the  area
 which  is  still  neglected.  There  are
 lakhs  and  lakhs  of  acres  of  agricul-
 tural  lang  which  can  be  brought
 under  cultivation  and  paddy  produc-
 ed.  Not  even  5  per  cent.  of  this
 area,  which  is  immediately  cultivable
 is  used  and,  to  that  end,  I  would
 suggest  the  taking  up  of  certain  routes,
 I  am  sorry  I  have  not  much  time.  I
 am  simply  going  to  catalogue  the  lines.
 I  am  glad  that  the  Hassan-Mangalure
 line  is  now  to  be  surveyed,  though
 belated.  In  this  connection,  I  would
 mention  that  Chickmagalur,  the  most
 important  Malanad  centre  in  a  coffee
 growing  area  has  been  neglected.  We
 have  made  8  sgtrong  representation
 that  Kadur  and  Chickmagalaur  should
 be  joined  to  the  Hassan-Mangalore
 railway.  I  am  sure,  it  wil)  receive
 the  very  sympathetic  consideration  of
 the  Ministry,  in  view  of  the  fact  that
 Mysore  Government  have  collected
 abvut  Rs.  25  lakhg  by  way  of  railway
 cess  during  the  last  30  years.  It  was
 sanctioned  by  the  Mysore  Govern-
 ment,  but  nothing  has  been  done  so
 ‘tar.  I  should  thihk  that  the  Railway
 Minister  must  make  those  people  fee!
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 that  there  is  some  advantage  in  the
 change  that  ig  now  effected.  I  am
 very  particular.  because  this  ling  will
 open  up  some.  of  the  Malanad  areas
 With  the  same  purpose,  I  am  going  to
 mention  another  important  line  con-
 necting  Karwar  to  Hubli.  This  line
 has.  been.  very.  strongly.  recommended—
 I  am  tuld—by  the  Bombay.  Govern-
 ment.  There  ig  another  line  between
 one.  dead  end  Dandheli  and  the  other
 Talaguppa;.  it  is  a  very  impqrtant  line
 which  wil)  give  an  alternate  metre
 gauge  route  for  South  India  and  also
 serve  this  area.  ‘These  are  some  of
 the.  important  lines  that  should  be
 taken  up  immediately.  .I  come  from
 a  backward  area,  backward  in  the
 s€Wso  not  of-rescurces  and..richness
 but  because.  of:  their  -neglect..  Adja-
 cent  to  this  area,  theres  a  vast  hin-
 terlend  which  should  also:  support  the
 perts:  ang:-the  railways.  Having  that
 in  view,  I.  would  like.to  mention  the
 taking  up  of  the  Chittaldrug-Rayadrug
 line...  I¢  “belongs  .to..my  own.  district
 and  now  that  --tae  -ungabhadra
 scheme  is.  finished  and.  serves  ::a
 very  dry-arbaand  deficit  area  this
 line--should:  be  taken  up.  Similarly,  I
 wouldlike  to  mention  the  line  bet-
 ween  Kottur  ang.  Bhadravat!.  :  That
 is:an  important  line-  which  will  serve
 the  ports and  the  backward-  areas.  I
 am  giving  alj:  this.  because,  as.I-said,
 I  must  give  some  constructive  sugges-
 tians.  --Having  «said  this  much  I  wish
 that  these  lines..should-be.  survayed  -  88
 early  as  possible.

 iI.-woulg  like  to:  mention.  one  or  two
 points..  J  am  also  told  that  there.  are
 a.  muimnber  of.  smal  Jinks  whish".should
 be  re-considered  for  taking  up  in.  this
 connection.  I  would  like  to  mention
 two-or_three:Hnks,  One-is  the  Nipani-
 Bagalkot.  line  .and  .the  Gadag-
 Gajendragad-Wadi.  line.  Another
 point,  .which  I  would  like’  to.  mention.
 There  is  a  complaint  from  the  Mysore
 Iron  and.  Stee]  Works  that  they  have
 got  about  ‘15,000  sets  of  sleepers
 manufactured  and  which  have  accu-
 mulated.  They  are  not  being  taken
 up  ‘by  the  railways  and  they  are  ‘fsel-
 ing  that  so  much  og  capital  is  locked
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 up.  I  wish  this  matter  will  receive
 the  consideration  of  the  railway  autho-
 rities  and  they  will  seq  that  these
 sleepers  which  ‘are  necessary  for  the
 South  Indian  railways  are  taken  up
 from  them  '

 Lastly,  I  would  like  to  mention
 that  there  ig  a.lot  of  complaint  after
 the  integration  of  the  Mysore  Railway
 with  the  rest  of  the  Railways.  Some
 of  the  staff,  especially,in  the,  higher
 grades  have  not  been.  kindly..  treated.
 One  of  the..conditiong  of  the  integra-
 tion  was  that  their  status  and  pay
 would  not  be  adversely  affected,  but
 a  large.  number  of  staff,  though  they
 have  not  suffered  materially  in  their
 pay,  have  suffered  in  their  status
 That.  ig  rather  not  desirable  and  I  am
 sure  this.  matter  wil,  receive.  imme-
 diate  consideration.  of  the:  authorities.
 I  have  a  lot  more  to  say,  but  there  is
 no  time.  Once  again  I  stress  that  the
 lineg..I  have  suggested  will  receive
 the.  very  serious  consideration  of:  the
 Minister  of  Railways.

 Shri  Sarangadhar  {Dhenkan-
 al-West  Cuttack):  Befpre  I  come  to
 the  points  in  the  Bydget  that  I  wish
 to  speak  on,  J  wish  to  say  a  few
 things  about  the  remarks  made  .by
 certain  speakers  preceding  me  in  re-
 gard  to  the  Railway  Corruption  En-
 quiry  ‘Committee.  Some:  ‘unfe¢vour-
 able  remarks  have  been  made  which
 I  think,  stultify  the  dignity  of  the
 House.  I  can  speak  for  myself,
 and  others  as  well,  that  we,  members
 of.  that  Committee,  were  not.  solicit-
 ing  ty  be  on.  it.  We  came  to.  know
 about  it  ong  fine  morning  when’  our
 names  were  published  jin  ‘the  papers
 The  Minister  never  congulted  us.
 Consequently,  the  question  that  one

 Party  ig  included  and  another  Party
 is  not  included  is  beside  the  point.
 The  Committee  has  nut,  yet  functioned
 and  has  not  produced  any  result  so
 far.  When  the  result  is  produced,,  it
 will  be  beforg  the  House..  In  that
 connection,.  I  support  the  suggestion
 of  my  hon.  ¢riend,  Shri  Khandubhal
 Desai,  We  had  felt—in  saying  this  2
 believe  I  am.  not  transgr  the
 etiquette,  of  a  commaitico  thet  the
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 [Shri  Sarangadhar  Das]
 scope  of  enquiry  into  corruption  was
 very  much  limited,  I  trust  the  Minjs-
 ter  will  consider  it  and  widen  the
 scope  of  the  enquiry  so  that  in  future
 there  will  be  nv  section  of  the  Rail-
 ways  that  can  be  said  to  have  escap-
 ed  the  scrutiny  of  ‘this  Committee.

 Now,  I  ccme  to  the  main  point  on
 the  Railway  Budget.  I  have  in  pre.
 vious  years  said  many  things  about
 amenities  and  so  forth,  but  thuse
 points  were  dwelt  on  by  hon.  Mem-
 bers  already.  As  I  am  in  a  mood  of
 construction  today,  I  want  to  go  to
 the  constructive  side  df  it.  Regarding
 the  development  of  new  lines  and  the
 rehabilitation  of  the  old  lines  that
 were  dismantled  during  the  war,  I
 find  there  is  no  plan,  because  certain
 lings  that  were  completely  surveyed
 seven  or  eight  years  ago  are  entirely
 forgotten  now,  and  it  is  only  political
 pressure  from  certain  quarters  that
 once  in  a  while  brings  in  a  new  line
 that  is  built  or  brings  in  electrifica-
 tion  uf  the  environs  of  the  ‘cities  of.
 Bombay,  Calcutta  and  Madras—I  do
 not  know  how  far  I  am  right  about
 Macras

 Dr,  Krishnaswami  (Kancheepuram):
 Quite  right.

 Shri  Sarangadhar  Das:  Cities  and
 thefr  environs  are  to  be  electrified.
 For  whom?  It  is  for  the  urban
 pvpulation.  Does  it  bring  any  more
 revenue  than  the  lines  are  doing  at
 present?  No.  It  is,  therefore,  an  un-
 productive  venture.

 Sir,  I  wish  to  remind  the  Minister
 about  his  last  year’s  plan  of  construct-
 ing  the  Gua-Monoharpur  line  in  Bihar
 on  the  border  vf  Orissa  to  facilitate
 the  quick  transport  of  iron  ore  and
 other  raw  materialg  for  the  steel  plant,
 particularly.  But  the  work  has  not
 been  started  yet.  Then  again,  this
 whole  area  where  the  new  572९]  plant
 is  propvsed  to  be  located,  that  is  to
 say  the  districts  of  Sundargarh  includ-
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 ing  Banaji  State;  Mayurbhanj  and
 Kendjhar  are  full  of  mineral  rescurces,
 also  timber.  And  if  the  Ministry  of
 Railways  are  still  thinking  in  terms
 of  the  Five  Year  Plan  to  do  something
 to  increase  the  wealth  of  the  country,
 then  the  first  priority  should  be  given
 to  developing  these  areas  where  we
 have  vast  mineral  resources  which
 should  be  exploiteg  in  the  first  ing-
 tance.

 I  do  not  plead  for.  any  backward
 area.  That  is  a  wrong  term  to  he
 used.  A  backward  area  may  be  a
 place  where  there  is  no  railway  and
 if  a  railway  is  put  in  there  may  not
 be  much  traffic...  .Here  are  areas
 which  will  bring  in  revenue  right
 away  because  ores  and  other  tate
 vials  like  limestone  are  in  demand  by
 the  steel  mills:  now  working,  and  in
 about  three  or  four  years,  by  the  new
 plant  which  is  likely  to  go  into  pro-
 duction.  I  am  not  speaking  from  the
 point  of  view  of  my  own  State—I  come
 from  Orissa.  I  think  it  is  a  national
 concern,  it  is  a  national  interest  that

 should  be  looked  into.  From.  that
 point  of  view  I  jwould  suggest  the
 taking  up  of  a  new  line  o¢  about  thirty
 miles  from  a  place  called  Taldihi  to
 Rourkela.  This  line  will  bring  the
 Banai  ores  which  will  save  nineteen
 milliun  ton  miles  transport  for  the
 half  a  million  ton  steel  plant.  Rour-
 kela  to  Talchar  is  a  line  that  was
 surveyed  eight  years  ago  but  nothing
 has  been  done.  That  also  )ecomes
 necessary  With  the  steel  plant  because
 that  will  bring  all  the  coal  for  steam
 taising,  gas,  etc.  Then  there  is
 another  line,  Sambalpur  to  Titlagarh
 which  was  also  surveyed,  it  seems,
 seven  or  eight  years  ago.  This  line  is
 important  for  supplying  steel  to  the
 shipyard  in  Vishakapatnam  and  also
 reaching  the  port  Vishakapatnam  from
 your  Rourkela  plant.  ‘Other  steel
 from  other  plants  may  go,  when  there
 is  surplus  in  the  country,  to  South-East
 Asia  ang  the  Far  East.  Along  with  the
 building  of  railway  lines,  I  wish  to
 press  for  the  quick  progress  in  the
 preliminary  investigations  into  the
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 port  Paradwip.  That  is  also  a  very
 ueceszary  place  for  exporting  and  for coastal  traffic  for  all  these  materials.
 When  this  is  accomplished,  there  would
 be  a  railway  line  from  Cuttack  to
 Faradwip  also.

 I  should  also  speak  of  another
 place  which  nas  been  neglected  by
 the  Railway  Ministry  in  their  develop-
 iment  work  and  that  is  Vindhya  Pra-
 desh.  This  is  an  area  of  exten-
 sive  coal  fleld;  and  vast  mineral  de-
 posits  such  88  bauxite,  corundum
 fireclay,  mica,  iron,  diamonds,  limes.
 tone,  yellow  and  red  earth  and  also
 vast  virgin  forests  which  will  give
 timber  and  bamboo  for  paper  pulp.
 This  area  consisting  of  former  smal}
 States,  Rewa,  Ratlam,  etc.  was  neg-
 lected  up  to  947  because  the  ther
 rulerg  of  these  States  were  afraid  that
 their  feuda,  regime  would  go  with
 the  introduction  of  railway  and  the
 people  coming  from  outside  and  freely
 moving  with  the  people  in  those
 States,  but  I  do  not  see  the  reason
 why  it  should  be  so  after  that  feudal
 regime  is  gone.  Everyone  of  my
 friends  on  the  wther  side,  whenever
 the  rnerger  of  States  is  talked  about,
 is  ful.  of  praise  and  very  proud  that
 this  Government  has  got  rid  of  the
 rulers.  What  have  you  done?  The
 rulers  are  gone  but  their  privy  purses
 are  there.  But.  that  is  a  different
 matter.  But  what  they  ha,  neglected
 this  Government  alsu  has  neglected
 for  the  last  eight  years.  They  have
 not  done  anything  for  this  area  and
 as  I  have  said,  there  arg  80  many
 mineral  resources  and  many  more
 may  be  found;  with  q  proper  survey
 even  coking  coal  may  be  found  ir
 Rewa  which  has  not  been  surveyed.
 It  is  so  vast.  Under  these  circums-
 tances,  it  is  absolutely  lopsided  plan-
 ning  that  the  Railway  Minister  has
 gone  after  electrification  of  railways
 and  also  the  little  money  .that  is
 available  has  been  spent  in  building
 covered  platforms  in  each  ang  every
 station.  I  am  not  against  covered
 platforms;  I  want  them;  I  want  also
 development  of  lines  that  will  produce
 wealth;  that  will  bring  more  revenuc
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 to  the  Riilways  and  prosperity  to  the
 nation,  Consequently,  between  these
 two  or  three  or  hal{  a  dozen  items that  I  have  mentioned  for  develop- ment,  the  Ministry,  if  it  does  its  work
 Properly  and  if  it  does  belicve  in  its
 Government’s  Five  Year  Plan  for  in-
 creasing  the  standard  of  living  of  the
 people  will  have  to  give  first  priority to  the  lines  that  will  tap  the  hidden
 resources  of  the  country  in  those  areas, I  believe  a  railway  line  from  Mirza-
 pur  in  U.P.  through  Rewa,  Satna
 Panna,  Chattarpur,  Nowgong,  Ratte
 aod  a  branch  to  Lalitpur  would  open up  all  these  mineral  resources  for
 development.  Several  lakhs  of  acres of  arable  waste  land  could  be  brought under  the  plough,  and  foodgrains. therefrom  would  add  considerably  to
 the  larder  of  the  natiun.  Then  there ‘are  the  rich  virgin  forests  which
 would  yield  timber,  and  the  bamboos
 ‘vould  yield  paper  pulp.

 I  have  dwelt  on  the
 necessity  of  building  a  few  hundred
 miles  of  railway  lines  in  these  two
 States  only.  But  I  would  mention  the
 third  also,  namely  Madhya  Pradesh.
 It  must  be  remembered  that  Orissa anqd  Madhya  Pradesh  ure  Part  A
 States,  There  had  been  development to  some  extent  previously.  But  since
 seven  years  ago  the  Princely  States

 immediate

 have  been  merged,  and  in  them  there:
 had  been  no  developmen:,  no  mining
 operations,  no  extraction  of  timber  to
 any  larger  extent.  All  those  re-
 sources  have  -ome  to  the  nation  from
 those  areas  which  used  to  be  indepen- dent,  having  no  connection  with  India.
 Consequently  it  is  very  necessary  now
 to  tap  all  those  resources.  I  am  glad
 —I  8ive  credit  to  the  Minister,  al-
 though  I  do  not  know  whxther  he  will
 do  it—he  said  in  the  other  House  that
 he  ig  thinking  vf  these  things.  I  am
 glad  that  sense  has  dawned  on  him.
 Instead  of  tapping  these  resources  and
 bringing  in  more  wealth,  I  would  say it  is  absolutely  foolish  to  go  after
 supplying  the  needs  of  urban  popula- tions.

 Sir...(Laughter).  My  friedns  are laughing  when  I  say  urban  population.
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 {Shri  Sarangadhar  Das]
 I  belong  to  the  urban  population  my-

 I  have  heard  about  air-condi-
 tioned  coaches  and  all  that.  Whom
 are  taney  for?  Are  they  for  the

 willager?  Are  they  for  producing
 wealth  out  of  the  mines?  Not  that  I
 do  not  like  air-conditioned  coaches
 or  better  facilities.  But  at  the  same

 time  if  I  had  the  time  to  go  into  that,
 I  would  say  that  everything’  is  done

 for  the  upper  classes  but  not  for  the
 lower  classes  |

 There  are  two  or  three'more.  points
 ang  I  will  finish...  *  .  |

 Mr.  Chairman:  I  am  very  sorry.  I
 have  rung  the  bell  thrice.  There  are
 30776  Members,  who,.are  anxious  to
 speak.  I  ‘would’  theréforé  request  the
 hon.  Member  to  finish  within  one  or
 two  misutes.

 Shri”  ‘Saran;  dhar
 a

 as
 Y

 always
 finish  in  time.  On  this  occasion  |  have
 taken  a  little  more  time

 eebdghing  dere
 Shri  K.  हू,  Basu  (Diamond  Harbour)

 As  even  the  railways  dv.  oe  ५४

 Dr.  Ram’  Subhag  Singh:  Now  the
 railways  are  running  in  tinte.  oe

 Shri  Sarangadhar  Das:  There  ‘are
 two  -things  about:  Orissa  whi¢h  I  must
 mention:  Ong'‘is  that  the  mine-owners
 who'are  -extracting)  manganese’  and
 chromite:  are  not  ‘getting:  enough
 wagons.  That-is:a'  point  that  should
 be  looked  into.  Fhen  there:  is  another
 complaint  ‘that  with’  such*  a  long
 maileage  of  the  Eastern  Railway  in
 Onigga  there‘  is‘  not  even’  a  Divisional
 Headquartere‘in  Orissa,

 Sardar  A.  8,  Saigal.  (Bilaspur)
 Regional  Head  Quarter  ig  in  Bilaspur

 Shri  Sarangadhar  Pas:  Some..  com-
 plaint  was  voiced  ‘  last  year  in  this
 House,  shd  I  understang  that  instead
 og  taking  the  Divisional  Headquarters
 to  Orissa  it  is  being  placad  at  Waltair
 at  the’  end  of  the  Eastern  Railway.

 te

 Ministry,  I  must  give  the  devil  his
 aque  ow...  “Aye.
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 An  Hon,  Member:  The
 used  is  unparliamentary.

 language

 Shri  Sarangadhar  Das:  It  is  not
 unparliamentary.  I  -happened  ty-be  in
 Allahabad  for  the  Kumbh  Mela  and
 I  could  see  what  the  railway  arrange-
 ments  were.  I  was  quite  satisfied
 with  the  railway  arrangements  and
 whatever  has  happened  there,  the
 tragedy”  étc.,  is  not  Que  to  any  fault
 on  the  part  of  the  railways  and‘  the
 blame  must  be  placed  elsewhere.  At
 the'same  time  that  good  recorg  was
 marfeq  béGausé’  on  one  line,  at  Jhusi
 on  the  narrow  ‘gallge  line,  people  were
 percHing  of  १00१  tops..  ~  I‘  was  told
 that  in  ‘that  ld¢ality’  people  aré  in  the
 habit  of  travelling  on  roof  tups.  This
 is  a  thing  that  should  be’stopped.  (In-
 témtpriony  a

 wis  wy
 Tt  say,  ‘this  kind  og“laughter  should

 be''  stopped  becamse  you  ‘need  all  the
 discipling  thtit’can  be  ubserved  ‘in  a
 coudtiy,  Yesterday's  speech  ‘of  the
 Ptime  ‘Minister  and’  what'‘has  happen-
 ed  ‘recently  ‘between:  Pakistan  -and
 Utttteg  ‘States,  should  awaken  all  of
 us‘‘to:  the-necessity  of  ‘descipline

 “agree  with  that-hon,  friend  i:who
 said  ‘that-tMe  third  class  passengers  or
 passengers

 a
 of-  any  ‘ether  class,  shyuld

 mot  be  over-crowded  itfto-  the  compart-
 ments  and.  only.  that--number  should
 be  ‘taken  -in;  which  could  be  accom-
 midatéd.  Outside-this,'%  have:  noth-
 ing  mmoTe  (t9  SAP!  Hoc  Cae  ०१०

 Shrimati  Maydeo..  4@00na,  South)
 Sir,  at  the  outset  I.  must.  congratulate
 the.  Railway  Minister  for  the  ivery
 well:  balanced.  Budget..which  he...has
 presented  .to.:  the  :  -Hause:and  -  for.  the
 various.  achievements.  which  -stand  .to
 the  enedit  ofthe’.  Railway...  Adminis-
 tration..during:  the  last  year,;.  &  .

 Z  speak:  before..yon,:  Sir,  as  a  lay
 person..who  daeg.nut.claim  any.:special
 Knowledge  pf..either,  the,.  Railway,
 Budget.  or  the  Railway.  Administration,
 but  I  know  from  experience,  83  a  cOns-
 tant  travelling  passenger,  what  .  im-
 prevements  the.....Administration,.has
 progressively,  been...  .bringing..  about, +h  af  SW  i]
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 and  what  is  stil)  necessary  to  be  done.
 It  is  a  story  of  achievements  and
 failures.  I  am  not  one  of  those  who

 would  either  applaud  the  Government
 for  whatever  it  does,  or  criticise  it
 mercilessly  ang  indiscriminately  on
 its  failure,  as  a  matter  of  nvurmal
 course.  Both  these  attitudes  are  not
 helpful  because  in  the  first  case  a
 feeling  of  complacency  will  naturally
 arise  and  in  the  latter  case  a  feeling
 of  frustration  will  be  created  in  the
 minds  of  the  large  masses  of  our
 peuple.  While  I  listened  to  the  Rail-
 way  Minister’s  speech  my  mind  was
 travelling  far  recalling  all  my  personal
 experiences  in  the  course  og  my  travel
 on  the  railway.  Why  should  I,  or
 anyOne  else,  deny  that  the  trains  are
 generally  running  more  accurately  to
 time  than  in  the  former  days,  or  that
 the  third  class  passengerg  are  getting
 mvre  facilities,  if  not  amenities,  these
 days  than.  before,  or  even  that  the
 Railway  officers  have  been  more  cour-
 teous  to  the  passengers  than  before?
 I  think  that  if  we  look  at  the  working
 of  the  Railways  without  prejudice,  we
 shall  find  many  things  which  should
 satisfy  us,  and  fur  which  we
 shall  not  grudge  giving  compliment  to
 the  Government.  But,  then,  in  a
 constructive  way,  we  must  also  bring
 to  the  notice  of  the  Government  many
 disparities  which  unfortunately  exist
 within  the  amenities  affordeq  to  the
 different  classeg  of  passengers.

 According  to  the  figures  given  by  the
 Government,  about  112,07,00,000  third
 class  passengers,  8l  lakh  inter  class
 Passengers,  43  lakh  second  class
 passengers  and  38  lakh  first  class
 passengers  travelled  on  the  railways
 during  the  last  year.  The  figures  of
 the  first  class  passengers  appear  larger
 than  the  figures  uf  the  second  class
 passengers;  the  number  for  first  class
 includes  the  first  class  passengers  on
 the  suburban  Railways  in  Bombay.
 You  will  kindly  note  that  there  arc
 only  two  classes  on  these  suburban
 Railways,  third  class  and  first  class.
 Many  middle  class  people  also  prefer
 to  travel  by  the  first  class  to  avoid
 the  terrific  over-crowding  which  pre-
 vailg  on  these  Railways.  I  would  re-
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 quest  the  hon.  Railways  Minister  to
 give  separate  figures  for  these  subur-
 ban  first  class  passengers,  so  that  we
 could  form  an  accurate  ratio  between
 the  higher  class  and  the  lower  class
 Passengers.  What  I  find  from  my
 personal  experience  is  that  the  third
 class  passengsrs,  who  are  the  real
 patrons  and  supporters  of  the  Rail-
 ways,  as  the  figure.ll2  crores  as  com-
 pared  with  43  lakhs  shows,:  are  still
 being  denied  the  most  basic  amenities.
 For  instance,  look  at  the.  accommoda-
 tion.  One  of  the  hon.  Members  .of  this
 House  said  in  1951  that,  only
 une  seat  was  available  for  four  pas-
 sengers  in  the  thirg  class,..in..the  first
 class,  for  245  seats  one  passenger:  was
 available.  That  was  :thedisparity.-in
 1951.  Now,  we  are  abolishing.the  first
 class.  So,  the.  proportion.  might  be
 less,  but  I  contend,  not,very:  much  less
 because,  what  I  find.ds  this.;  We  ‘are
 abolishing  the  first  class;  but  -we:  are
 introducing  air-conditioned  .  coaches
 and  also  increasing  the  accommoda-
 tion  in  the  second  class.  What  we
 must  remember.  ,is.,.that  ‘we  ...ave
 abolishing  the.  first  class  in..the  in-
 terests  of  the  third  class  passengers
 who.  must;.be  .provided..with  greater
 accommodation.  Looking  at.  the..con-
 tinued,  over-crowding..in  the.  Railways we  find  that  the  accommodation  pro- blem  in  the  third  class  is  as  acute  as
 ever.  I  shall.  like  to.have.a  definite
 assurance  from  the:  Railway.  Minister
 that  more  and  more  third  alass  bogies will  be  introduced.in  the.  -Tailways  in
 the  place  of.  the  first  class  bogies,

 In  this  connection,  I  have  to  bring  to
 your  notice  a  doubt  which  is:  ‘gene
 rally  entertained  in  the  minds  of  the
 public.  We  are  told  that  new  coaches
 are  being  built.  and  that  s0Me  coaches
 878  being  imported  from.  foreign  coun-
 tries.  But,  while  these  new  coaches
 are  being  introduced,  there  are’  a
 number  of  coaches  which  become  ‘un-
 serviceable  and  ‘have  to  be~  scrapped.
 What  will  be  the  number  of  coachas
 which  will  become  unserviceable  over
 these  few  years?.  If  we  get  this  num-
 ber  of  unserviceable  coaches  and  algo
 the  number  of  new  coaches  ‘introduced,
 then  only  we  can  find  out  whether
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 {Shrimati  Maydeo]
 larger  accommodation  is  being  made
 availabla  to  third  clasg  passengers  or
 not,

 There  is  another  matter  to  which  I
 would  like  to  refer,  It  is  regarding
 the  preparation  of  the  tim.  tables.
 What  I  find  is  that  many  of  the  time
 tables  on  the  through  lines  are  pre-
 pared  without  taking  into  considera-
 tion  the  convenience  of  the  passengers
 travelling  on  the  branch  lines,  so  that
 in  many  cases  passengers  have  to  wait
 at  different  places  for  hours  together
 if  the  through  trains  are  delayed  only
 by  a  few  minutes.  I  might  give  the
 instance  of  a  branch  line  in  my  State,
 that  hetween  Chalisgaon  and  Dhulia.
 Here  the  traing  move  only  twice  a  day
 and  if  a  through  passenger  train  is
 late  by  a  few  minutes,  the  passengers
 have  to  wait  at  Chalisgaon  practically
 the  whvule  day  and  even  the  whole
 night.  In  some  cases  there  is  a  differ-
 ence  of  several  hours  between  the
 timings  of  through  trains  and  connect-
 ing  branch  lines,  To  quote  an  actual
 instance,  the  Delhi  Express  teaches
 Lucknow  at  about  7  a.m.  and  one  has
 to  wait  for  seven  long  hours  before
 one  gets  connecting  trains  for  Katihal.
 This  shows  to  what  great  inconveni-
 ence  the  passengers  are  put  because
 there  ig  no  proper  co-ordination  in
 the  Railway  time-tables.  The  time-
 tables  of  the  newly  acquired  Barsi
 Light  Railway  also  needs  suitable  re-
 arrangement.  I  hope  the  Railway
 Minister  will  give  a  kind  thought  to
 these  observations  and  try  to  improve
 the  situation  to  the  satisfaction  of  the
 passengers  on  the  branch  lines.  द

 I  must  also  say  a  few  words  about
 the  tea  and  food  stalls  at  the  railway
 stations.  It  appears  from  the  com-
 plaints  reaching  us  that  the  vending
 contracts  are  not  given  directly  to  the
 vendors  and  the  middiemen  through
 whom  the  contracts  are  given  are
 making  large  sums  of  profit  at  the  cust
 of  the  vendors  to  whom  they  sublet
 these  contracts.  From  the  facts  and
 figures  supplied  by  the  Jullundur
 Vendors’  Union  it  is  evident  that
 better  things  at  cheaper  rates  would
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 be  available  tv  passengers  if  the
 middlemanship  of  vending  contracts
 prevalent  on  the  Indian  railways  is
 done  away  with  and  contracts  given
 directly  to  vendors  or  venders’  co-
 operatives,  a  start  in  which  hag  al-
 ready  been  made  in  the  Northern  Rail-
 way  at  Khurja  and  Gaziabad  Stations.

 These  are  a  few  observations  I  wish-
 eq  to  make  and  I  hope  the  hon.  Rail-
 way  Minister  will  give  a  kind  thcught
 to  them,

 Dr.  Krishnaswami:  I  think  it  is  for-
 tunate  that  the  debate  on  the  Railway
 Budget  was  concluded  in  ‘the  other
 House  and  my  hon.  frieng  the  Railway
 Minister  was  able  to  answer  various
 questions  and  doubts  that  were  raised
 by  hon.  Members  in  another  place.
 We  in  this  place  start’  with  the  advan-
 tage  of  considering  his  reply  and  mak-
 ing  wur  criticisms  more  constructive
 than  they  would  have  otherwise  been
 had  the  debate  commenced  earlier
 here.

 My  hon.  friend  the  Railway  Minis-
 ter  has  been  noteq  for  his  patience,
 courtesy,  and  tact  in  dealing  with  hon.
 Members.  While  I  agree  that  he  has
 ‘attempted  to  consider  all  the  sugges-
 tions  that  we  on  this  side  have  put
 forward,  there  is  one  suggestion  to
 which  he  has  not  given  sufficient
 attention  and  to  which  I  invite  his
 attention  once  more.  It  may  be  in
 his  opinion  a  question,  but  it  is  one
 which  Tooms  large  in  the  context  of
 the  South,  and  which  has  led  to  consi-
 derable  agitation  and  turmoil.  I
 refer  to  the  rechristening  of  Dalmia-
 puram  station.-  I  hope  it  will  be
 possible  for  my  hon.  friend  to  satisfy
 large  sections  of  the  South  who  are
 aggrieved—genuinely  aggrieved  over
 the  apathy  displayed  by  the  Govern-
 ment.

 *

 Now  Sir,  I  do  not  wish  to  be  an
 alarmist,  nor  is  it  my  purpose  to  pre-
 dict  a  gloomy  future  for  our  railways.
 But  I  desire  to  point  out  that  we  are
 facing  qa  very  serious  situation,  and
 it  be  hoves  all  of  us,  irrespective  of
 the  parties  to  which  we  belong,  to
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 recossider  our  policy  and  to  devise
 ways,  and  means  of  making  the  biggest
 national  undertaking  in  India  a  com-
 mercially  and  socially  useful  under-
 taking

 I  propose  to  ask  five  questions.
 What  are  the  financia)  prospects  of
 our  railways?  Where  ang  how  do  we
 invest  our  funds?  How  far  has  re-
 grouping  helped  our  railways  to
 satisfy  the  demands  of  consumers?
 Has  this  reform  promoted  the  efficien-
 cy  of  our  transport  system  and  led
 to  further  economy?  Has  not  the
 time  arrived  to  give  a  new  direction,
 twist  and  strength  to  the  Railway
 Board,  hy  resorting  to  the  old  type
 or  a  variant  vf  the  old,  and  making
 {t  mor.  flexible  and  adaptable  to
 meet  and  solve  the  great  and  increas-
 ing  needs  of  our  country?

 An  Hon.  Member:  No.
 tions).

 (Interrup-

 Dr.  Krishnaswami:  Before  the  hun.
 Member  has  heard  what  J  have  60०
 to  say,  he  says,  no.  That  shows.....

 An  Hon.  Member:  He  means,  ques-
 tion.

 Shri  Nambiar:  He  is  answering  in
 anticipation.

 Dr.  Krishnaswami:  We  have  invest-
 ed  in  our  Railways  a  Jittle  over  Rs.
 850  crores.  It  is  normally  assumed
 by  accountants  that  40  years  is  the
 normal  life  of  plant  and’  equipment  in
 our  Railways.  We  have  therefore
 allotted  according  to  accounting  pro-  .
 cedure  an  amvuunt  equivalent  to  2h
 per  cent.  on  capital  each  year  for
 purposes  of  depreciation,  and  renewal
 of  equipment.  But  this  allowance  is
 grossly  inadequate  and  is  not  related
 to  the  costs  that  we  have  to  incur.
 today.  The  hon,  Minister  of  Railways
 knows,  that  we  have  inherited  a
 large  but  shattered  railway  system—.
 a  railway  system  which  was  consi-
 derably  worn  out  and  the  rehabilita-.
 tion  of  which  shuvuld  have  been  a
 matter  of  top  priority.  Hon  Mem-
 bers  who  have  doubts  on  this  point
 can  take  a  lovk  at  the  Explanatory
 Memorandum  furnished  to  us  by  the
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 Financial  Commissioner  of  Railways
 On  page  36  of  that  report.  are  given
 figures  relating  to  tha  Depreciation
 Reserve  Fund,  and  it  will  be  found
 that  right  down  from  937  .or  there-
 abouts,  to  ‘1948-49,  the  net  withdrawals
 from  the  Fund  have  been  purely  nomi-
 nal,  while  the  accretions  to  the  Fund
 have  been  increasing  year  by  year.
 What  does  this  show?  Tuday  we
 have  inherited  along  with  the  vast
 network  of  railways,  a  _  formidable
 back-log  of  depreciation.  We  hava
 to  understand  in  addition  that  we
 will  have  to  provide  an  amount  for
 making  g0Ood  current  depreciation.  It
 is  fallacious  on  the  part  of  hon.  Mem-
 bers  to  assume  that  historical  costs
 are  the  only  costs  that  are  to  be  taken
 into  account.  What  is  necessary  is  to
 fing  out  the  exact  amount  that  would
 have  to  be  spent  today  and  now  for
 renzwal  of  equipment.

 Taking  a  very  simple  view—I  co  not
 go  into  the  details  of  the  question—it
 wil  be  realised  that  pur  investment
 in  railways  which  consists  of  railways,
 tracks.  locomotives  and  stores  would
 ba  assessed  in  terms  of  current  prices
 at  about  Rs,  2,200  crores.  I  therefore
 feel  that  if  the  present  rate  of  cepre-
 ciation  continues  we  would  have  mace
 good  the  back-log  of  depreciation  only
 by  the  year  1960,  The  situation  ig  not
 rosy  as  my  hon.  friend  Shri  Khandu-
 bhai  Desai  painted.  It  is  much  more
 serivus  than  hon.  Members.  are
 willing  to  admit,  and  in  my  judgment
 the  time  has  arrived  wh2n  we  ought
 to  think  seriously  of  the  future  -of
 this,  our  biggest  nationalised  indus-
 try.  How  are  we  going  to  make  good
 not  only  the  back-log  of  depreciation
 but  also  current  depreciation?  What
 has  occurred  in  our  railways  is  sume
 thing  similar  to  what  occurs  in
 nature.  Sometimes;  just  as  erosion
 of  land  takes  place  so  too  there  has
 been  erosion  of  capital  in  our  ruil-
 ways.

 If  we  assume  that  the  value  of  the
 railways  is  about  Rs.  2,200  crores
 and  we  make  an  allowance  of  24  per
 cent.  on  the  value  of  capital:  it  will
 be  realised  that  both  for  the  purpose
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 {[Dr.  Krishnaswami]
 of  making  good  the  back-log  of  depre-
 ciation  and  also  for  making  gnod
 current  depreciation,  we  will  have  to
 provide  about  Rs.  5  crores  each
 year.  There  is  no  uSe  of  relying  on
 the  figures  of  the  Flanning  Commis-
 sion;  there  is  no  use  of  suggesting  that
 what  the  Planning  Commission  has
 provideq  for  depreciation  funds  is
 generous  and  that  our  railways  would
 be  happily  circumstanced  after  the
 funds  allotted  by  that  body  are  spent.
 I  would  like  my  friends  who  have  the
 welfare  of  our  railways  at  heart  to  con-
 sider  what  would  happen  if  we  do  not
 made  a  more  liberal  provision  for  this
 purpose.  If  we  do  not,  then  the  trans-
 port  system,  which  is  already  shat-
 tered,  may  at  any  moment  collapse.
 People  speak  of  the  inadequacy  of
 finance,  people  speak  of  the  inade-
 quacy  of  resources  that  are  available
 for  making  our  railways  efficient.  I
 do  not  think  that  these  factors  need
 intimidate  us.  I  only  want  my  hon.
 friends  to  realise  that  if  we  are
 seriously  minded,  we  can  certainly
 provide  the  amount  that  I  have  sug-
 gested—the  minimum  amount  for  re-
 habilitating  our  railways.  I  know  that
 there  is  a  tendency  in  certain  circles,
 certain  high  circles  connected  with  the
 Government,  to  assume  that  our  rail-
 ways  are  the  Cinderella  of  our  deve-
 lopment  plan.  I  am  one  of  those  who
 has  always  opposed  this  approach.  I
 feel  that  railways  ought  to  be  given
 larger  amounts  of  funds,  and  larger
 amounts  should  be  devoted  to  them
 from  the  funds  of  our  Five  Year  Plan
 so  that  we  may  not  merely  rehabili-
 tate  the  equipment,  but  also  expand
 our  railways  appreciably.  Let  it  be
 understood  that  once  we  expand  our
 communications,  not  only  would  we
 have  opened  up  the  hinterlands  of
 our  country  to  greater  economic  acti-
 vity,  we  would  also  have  provided  in-
 creasing  amount  of  employment  to
 large  numbers  of  our  people.  Mr.
 Somani  spoke  of  Rajasthan  suffering
 from  inadequate  transport  facilities.
 He  also  pointed  out  that  Rajasthan
 was  on  the  border  and  that  from  the
 strategic  point  of  view  there  ought  to
 be  an  improvement  of  our  communica-
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 tions  in  that  region.  I,  Sir,  hold  a
 slightly  different  view.  I  think  from
 the  point  of  having  a  greater  amount
 of  employment  in  that  region—and  un-
 employment  has  been  on  fhe  increase
 in  that  region  proportionately  to  other
 regions—there  ought  to  be  devised
 ways  and  means  of  employing  people,
 and  one  of  the  best  ways  of  provid-
 ing  increased  employment  is  to  aug-
 ment  our  transport  facilities.  aft
 course.  railway  are  not  the  only  form
 og  transport.  But  since  they  are
 basic  to  the  development  of  all  other
 industries,  I  should  like  the  hon.  Rail-
 way  Minister  and  hig  other  colleagues
 in  the  Government  of  India  to  devote
 attention  to  this  aspect  of  the  matter
 and  to  consider  the  problem  of  back-
 ward  areas  and  backward  regions
 from  a  more  sympathetic  angle.

 Having  examined  this  aspect  I
 now  proceed  to  examine  the
 thorny  problem  of  regrouping.  I
 wish  to  make  my  attitude  on  this
 subject  clear.  I  am  _  attempting  to
 examine  it  from  a_  scientific  angle.
 On  the  subject  of  regrouping,  there
 has  been  a  great  exercise  in  passion
 ang  emotion.  I  do  not  for  a  moment
 under-estimate  the  great  sentiment
 that  there  is  behind  tuis  question  of
 regrouping.  In  fact,  Mr.  Chairman,
 to  quote  the  phrase  of  the  Prime
 Minister,  ‘people  seem  to  be  emo
 tionally  aw@re  of  the  problem’  with-
 out  being  Intellectually  conscious  of
 the  merits  or  demerits  of  this  great
 questions.  My  hon.  friends  from  West
 Bengal,  for  instance,  feel  almost  to
 a  man  strongly  on  this  matter.

 Shri  K.  हू,  Basu:  But  not  unscienti-
 fic,

 Dr  Krishnaswami:  I  have  not  said
 that  you  are  unscientific,  nor  have  I
 charged  those  who  feel  emotional
 with  béing  unscientific.  But  I  would
 only  add  this  that  there  is  a  possibility
 ot  some  people  being  unscientific  while
 they  are  emotional  and  there  is  equally
 a  possibility  of  others  being  unscientific
 without  being  emotional.  I  should
 like  to  point  out  that  those  of  us  who
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 have  attempted  to  understand  the
 viewpoint  of  people  hailing  from  West
 Bengal  should  realise  that  this  is  an
 attitude  which  we  have  to  take  into
 account  arid  which  we  have  to  deal
 with  sympathetically.  West  Bengal
 is  today  in  the  position  of  Australia
 Just  as  the  greatness  and  glory  of
 Austria  depends  on  Vienna,  so  too
 my  friends  from  West  Begal  feel  that
 Calcutta’s  importance  should  not  be
 allowed  to  diminish,  because  that  is
 the  only  thing  that  remaing  with  them.
 It  is  not  an  attitude  which  can  be  dis-
 counted.  But  I  do  not  say  that  that
 is  the  sole  consideration  which  we
 ought  to  take  into  account,  in  discus-
 sing  the  question  of  regrouping  and
 finding  out  what  its  merits  and  de-
 merits  are.
 7PM

 I  must  point  out  that  in  the  consi-
 deration  of  this  question,  the  memo-
 randum  that  has  been  submitted  by
 the  Railway  Administration,  does  not
 give  us  any  assistance.  On  page  5,  it
 has  been  pvinted  out,  “regrouping  of
 two  or  three  railway  systems  into  a
 single  administrative  unit  leads  to
 certain  economies,  both  administra-
 tive  and  operational.  The  question
 is,  how  far  these  expected  economies
 have  actually  materialised,  as  a  result
 of  the  regrouping  of  railways  in  In-

 dia.  At  the  outset,  it  should  be  stated
 that  the  exact  valuation  of  the  advan-
 tages  accruing.  from  regrouping  is
 difficult  owing  to  the  difficulties  of
 arriving  gat  comparable  figures  of  the
 post  and  anteintegration  period.  Cer-
 tain  new  factors.  namely,  the  reces-
 sion  in  international  trade,  reduction
 in  the  transport  of  foodgrains,  revi-
 sion  of  pay  scales  and  the  implemen-
 tation  vf  the  adjudicator’s  award
 have  introduced  new  factors  in  the
 revenue  and  operationa)  cost  position
 making  a  comparison  unrealistic.”

 Now,  this  line  of  reasoning  ig  pure
 casuistry.  After  all,  when  we  wish
 tu  judge  the  merits  of  a  scheme  of
 regrouping,  we  have  to  find  out  how
 it  works  now  and  compare  it  with
 the  working  of  railways,  in  that  past.
 If  there  are  variable  factors,  we  have
 to  make  allowance  for  these  factors

 ~
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 and  then  institute  a  comparison.  I
 ask  a  straight  question.  What  is  the-
 centra)  idea  behind  regrouping?
 People  have  got  themselves  so
 much  mixed  up  in  this  con-
 troversy  that  they  have  forgotten
 the  original  purpose  of  regrouping.
 The  main  purpose  was  to  have  sizable
 units,  which,  administratively,  could’
 be  managed  very  efficiently  and  with-
 out  being  subject  to  excessive  centra-
 lisation.  Now,  if  regrouping  is  to:
 be  assessed,  we  must  assess  the:
 figures  of  expenditure  and  revenue:
 of  the  different  zones  and  use:
 them  for  a  definite  purpose.  We  must
 use  them  as  criteria  for  fixing  priori-
 ties  for  the  development  of  railway
 lines  in  our  country  and  for  fixing:
 freight  charges  in  different  parts  of
 our  country.  The  hon.  Railway  Minis-
 ter  has  invited  us  to  make  suggestions
 ragarding  the  fixing  of  freight  charges:
 and,  it  would  be  highly  proper  that
 these  figures  relating  to  regrouping
 zones  should  be  utilised  for  finding
 out  how  we  can  fix  the  maxima  and.
 minima  of  freight  charges.  Here,  let
 me  point  out  that  there  is  a  serious.
 flaw  that  has  entered  into  the  accounts.
 that  have  been  submitteqd  to  us  by
 ths  Railway  Administration.  We
 know  that  the  North-Eastern  Railway
 for  instance  ig  necessarily  heavily
 burdened  with  strategic  lines;  a  per-
 usal  of  the  accounts  gives  us  _  the
 painful  impression  of  its  being  more:
 iT  than  it  is.  One  would  have  expect--
 ed  the  Administration,  which  is  inte-
 rested  in  finding  out  the  correct  com-
 mercial!  positions,  to  separate  the  strate-
 gic  lines  from  the  commercial  _  lines.
 The  strategic  lines  are  there  being
 utilised  for  defence  purposes.  We-
 ought  to  have  separated  the  revenue:
 and  disbursement’s  on  the  strategic
 lines  from  the  commercial  lineg  and
 then  we  would  have  had  a  clearer
 idea  of  the  profitability  of  the  Nurth-
 Eastern  Railway.  As  it  is,  when  one
 reads  these  figures,  one  gets  a  painful
 impression  that  the  position  of  this
 regrouped  railway  is  much  worse
 than  what  it  is.  Now,  let  me  take

 Several  Hon.  Members:  It  is  five
 minutes  past  seven.  Sir.
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 Mr.  Chairman:  Let  him  finish;  it  is
 very  interesting.  The  party  -meeting
 can  ba  postponed  for  0  or  5  minutes.

 Shri  K.  K.  Basu:  It  is  more  import-
 ant  than  the  party  meeting.

 Shri  Nambfar:  Let  us  sit  some  more
 time,  Sir

 Dr.  Krishnaswami:.When  we  em-
 barked:  on  regrouping,  we  aflirmed  that
 it  was  the  business  of  each  regrouped
 railway  to  pay  its,  way...That  was  the
 essentia]  purpose  of  Sir  Gopalaswami
 Ayyangar’s  scheme  and  I  am  inviting
 the  attention  of  this  House  to  it  be-
 cause  JI  want  hon.  Members  to  find
 out  how  each  regrouped  system  has
 worked.  When  we  say  that  each  zone
 must  pay  itg  way,  what  do  we  mean?
 We  imply  that  each  .regrpuped  zone
 must  contribute  its  share  to  the
 dividend,  its  share  .to  the  working
 charges  and  depreciation  and  some-
 thing  more  for  purposes  of  future
 investment

 Hon.  Members  know  very  well  that
 the  ‘savings  of  any  corporate  enter-
 prise  ig  utiliseq  for  further  invest-
 ment,  and  this  ig  the  source  of  new’
 investment.  I  doubt  very  much—I  am
 not  saying  a  harsh  thing—whether  the
 Tegrouped  units  are  working  efficient-
 ly  at  all.  Statistics  have  been  supplied
 to  us.  I  will  take  only  one  or  two
 as  instances  to  prove  my  point:  ‘On
 page  23,  the  statistics,  dealing  with
 the  Southern  Railway,  give  the
 locoinotive.  performance-on  the  metre
 gauge  for  the  year  1951-52  as  8  and
 for  the  year  1952-53  as  82,  ang  the
 figures  for  engine  miles  per  engine

 ‘day  in  usa  in  respect  of  passengerg  are
 43  in  1981-52  ‘ang  46  ‘1952-53
 Turning  to  page  25,  one  finds  that  the
 Western  Railway’s  locomotive  per-
 formance  for  the  metre  #auge  ig  only
 68  in  ‘1951-52  and  67  in  1952-53  Why
 is  there  this  disparity?  Here  is  a
 method  uf  comparing  ‘the  retative  effi-
 ciencies  of  the  two  Railways.  I  am
 not  now  going  into  a  detailed  exami-
 nation  of  thes=  statistics,  but  I  am
 indicating  the  ways  in  which  we  can

 ‘possibly  compare  the  working  of
 diferent  regrouped  Railways.  How
 ‘are  decisions  regarding  investment  in
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 new  lines  taken?  No  one  knows  what
 criteria  are  taken  into  account  by  the
 Railway  Administration.  The  hon.
 Minister  yesterday  in  another  place
 attempted  {to  throw  light  on  how
 decisions  pertaining  to  mew  invest-
 ment  are  determined::  He  suggested
 certain  criteria,  but  I  hope  he  will
 forgive  me  when  I  suggest  that,  while
 652  criteria  are  important,  they.  only
 give  a  brief  indication  of  how  deci-
 sions  may  be.determincd.  We,  who  are
 shareholders  in  this  railway  enter-
 prise,  would  like  to  have  more  light
 thrown  on  how  these  investment.  deci-
 sions  are  being.  taken.  Are  they
 taken  from  a  purely  ecvnomic  point
 of  view?  No  light  is  thrown  on  this
 subject.  How  are  the  developmental
 needs  of  the  backward  areas,  notably
 of  the  South,  decided?  Here  let  me
 point  out  that  I  am  thankful  to  the.
 Minister  of  Railways  for  having  stum-
 bléd  into  accepting  the  policy  of  link-
 ing  Hassan  with  Mangalore.  It  is  a
 scheme  which  is  long  overdue  and  was
 spoused  by  the  individual  Railway
 administrations  of  the  past..  How  are
 these  decisions  determined?  Are  they
 determined  on  political  grounds,  say,
 on  the  strength  of  “powerful’  States
 and.  more  nowerfu)  politicians?  I
 think  it  would  be  must  unfortunate  if
 this  should  continue  and  make  havoc
 of  our  railways.  It  was  Dr.  Johnson
 who  said  that  “A  cow  is  a  very  good
 aniinal  in  a  field.  but  we  turn  her  out
 of  a  garden”  and  Boswell  adds  “Lord
 Elibank  used  to  repeat  that  this.  was
 an  illustration  uncommonly  an  do
 not  think  it  is  inapt  to  remind  mv
 hon,  friend  the  Railway  Minister  of
 this  remark.  So  far  as  these  decisiuns
 are  coricerned,  political  factors  ought
 to  ‘be  kept  at  a  minimum  and  we
 should  have  decisions  takem  on  econo-
 mic  and  welfare’  grounds,  the  latter
 being  important  in  the  context  of  the
 times  we  live  in.  Let  us,  however,
 realise  that  conditions  differ  from
 zone  to  zone.  It.is  a  mistake  tv
 assuMe  as  some  members  of  the  Rail-
 way  Board  do,  that  a  uniform  Railway
 policy  of  investment  -and  rates  and
 freights  is  a  national  policy  and  that
 it'  is:  productive  of  the  greatest  good
 to  our  economy.
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 I  hold  an  entirely  different  view
 and  in  this  view  I  am  fortifleg  by
 the  wisdom  of  the  United  Kingdom
 where  a  decision  has  been  taken
 only  last  year  to  annual  regrouping.
 In  the  early  stages  of  ‘1947-48,  ag  you
 will  remember,  the  English  Railways
 were  regrouped.  A  great  agitation
 took  place  in  the  House  of  Commons.
 There  wus  an  acrimonious  debate  in
 the  course  of  which  Sir  David  Max-
 well  Fyfe  made  interesting  observa-
 tions  pertaining  to  this  very  idea  of
 decentralisation  of  transport.  The
 remarks  are  very  brief  and  I  shall  not
 tire  the  House  by  quoting  them  is
 extenso.

 “I  believe  that  local  application,
 which  can  only  be  done  by  rela-
 tively  small  units,  has  four  great
 advantages.  By  it,  we  get  an  un-
 derstanding  of  the  particular  needs
 of  the  customer  which  no  national-
 ised  undertaking  can  have.  We
 get  acomprehension  of  the  urgency
 and  importance  of  proper  timing

 i  of  the  arrivals  of  vehicles.  We
 get  the  stressing  of  the  importance
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 of  the  absence  of  unnecessary
 handling,  which

 &
 aw  essential  to

 large  classes  of  ds,  ang  finally
 we  get  a  quick  and  certain  deli-
 very  which  no  one  hag  ever  been
 able  to  show  that  nationalised  in-
 dustry  can  give.  That  is  one
 side  of  it.”

 Eventually  as  I  said  earlier  after  an
 acrimonious  discussion  the  Bill  to
 annul  regrouping  was  passéd  by  Par-
 liament,  Sections  6  and  7  of  the
 British  Transport  Act  clarifies  this
 position  and  I  make  a  present  of  this
 information  to  my  hon.  friend.

 I  have  gut  some  other  points.

 Mr,  Chairmaa:  The  hon.  Member
 has  already  taken  twenty-two  minutes,
 The  House  stands  adjourned  till  two
 o’clock  on  Thursday,  the  4th  March,
 1984,

 The  House  then  adjourned  till  Two
 of  the  Clock  on  Thursday,  the  4th
 March,  1954.
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